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INTRODUCTION

1. The Chairman of the Public Accounts Committce, as authorised by
1he Commitiee do presen ton their behalf this Forty-Ninth Report on Ex-
cesses over Voted Grants/Charged Appropriations as disclosed in the Ap-
propriation Accounts (Railways), (Posts & Telegraphs), (Civil) and (Defence
Services) for the year 1970-71. These Accounts were laid on the Table of
the House on the 2Ist March, 4th April. 7th April and 7th April, 1972 res-
pectively.

P
.

2. The Committee examined the Excesses in the light of the explanations’
furnished by the Ministries/Departments concerned (Appendices T to XXXI1)
at their sitting held on the 17th August 1972 (FN).

3. Action Taken Notes furnished by Government pursuant to the recoms-
mendations contained in the 29th Report of the Public Accounts Committee
1971-72) on Excesses over Voted Grants Charged  Appropriations closed
in the Accounts for  the vear 1969-70 were considered by the  Action
Taken Sub-Committee at their sitting held on the 29th fuly. {972, The Re-
port of the Sub-Committce was approved by the Comnittee on the 17th

Augost 1972 (EN) and torms Chapter TH of this Report.

4. The Committee would like to place on record their appreciation of
the assistance rendered to them by the Comptroller and Auditor General of
tndia.

RA SEZHIYAN,
New D Chairman,

dugust 17, 1972, Public Accownts Commiitiee,

Stavang 26, 1894 (3),

)



CHAPTER |
GENERAL OBSERVATIONS

1.1. This 49th Report deals with thz Excesses over Voted Grants/
Charged Appropriations as disclosed in the Appropriation Accounts (Rail-
ways), (Posts & Telegraphs), (Civil) and (Defence Services) for the year
1970-71. These Accounts were laid on the Table of the House on the 21st
March, 4th April. 7th April and 7th April, 1972 respectively.

1.2. The Committee have examined the Excesses in the light of the
explanations furnished by the Ministries/Departments concerned (Appen-
dices 1 to XXXIII). The Committee have also gone through the relevant
Demands for grants (Part 1) for the years 1971-72 and 1972-73 in order to
have a comparison of the *Actuals’ for the year 1970-71 with the Budget esti-
mate and the Revised Estimate Provisions for the year 1970-71 under the va-
rious accounting heads. Some of their observations contained in Chapter 1
of this Report arise out of such a comparison.

1.3. In the 123rd Report (Fourth Lok Sabha) the Committee expressed
their satisfaction over the substantial reduction in the aggregate amount of ex-
cesses over voted grants and charged appropriations during the vear 1968-69,
The excesses during the year 1968-69 have aggregated Rs. 3.78 crores as against
Rs. 11.60 crores and Rs. 27.77 crores during the years 1966-67 and 1967-68
respectively. The Committee hoped that every effort would be made by the
Ministries; Departments to improve the position further. These observations of
the Committee had been brought to the notice of all the Ministries'Departments
by the Ministry of Finance in October, 1970. In their subsequent Report (29th
Report—Fifth Lok Sabha), the Committee noted with concern that the positio-
had instead of improving, detcriorated again. The excesses during the vear
1969-70 totalled upto Rs. 17.10 crores. The Committec had then stressed the
need to take concerted steps to improve the budgeting procedures so as to mini-
mise excesses. Ironically enough. the excesses recorded during the year under
report (1970-71) have touched a new high in recent vears, the total amount
being Rs. 55.76 crores. The particulars of excesses that occurred over the
vears 1965-66 to 1970-71 given below speak for themselves :

EXCESSES
» Nd: of No. of Amount
Year voted churged Total of Excess
grants appro- in crores
o ) p\:inlions of Rs.

} ) ) o 2z 3 4 5
1965-66 . . . . . . . 31 4 s 18 31
1966-67 . . . . . . . 26 s 31 11 .60
1967-68 . . . . . : . 22 3 25 7.1
1968-69 . . . . . . . 28 4 29 3.78
1969-70 . . . . . . . 18 s 23 17.10

8 Ry} 55.76

1970-71 . . . . . . . 29
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The extent of deterioration in the position during the year 1970-71 causes grave
concern to the Committee. They hope that the Ministry of Finance would
take the initiative in investigating the causes that have led to this unprecedented
increase. Unless the hasic reasons are identified and drastic steps taken to
arrest the tendency to exceed the budget provisions by Government as a whole,
sound budgetary control would be a far cry despite repeated suggestions by
this Committee year after year to improve the position,



2.1. Duringthe vearended 315t March. 197

Sr.
No.

!J

10.
.

l‘?

No. and Name of Granis

14 -Mistry

28 -Other
the Ministry of

of Finance

Revenue EFxpenditure of
Finance

1 -Ministry  of [Jefence
6 -Ministry of Education and Youth
Services
% -Archaelory
115 - Purchase of Foodgrains and

Fertitizers
34. .-Ministry of Foreign Trade
19 ... Public Works

119 -Delhi Capital Outlay

42 -Ministry of Home Aflairs
43..Cabinet
45 -Police

cations subsequently detected.

CHAPTER I

EXCESSES GRANTS APPROPRIATIONS

Ministry Depa

b inance

—do

Pefence

rtment concerned

Lducation & Youth Services

f vod, Agriculture, Community Deve-

do

lopment & Cooperation

Foretegn Trade
Health,

Family

Housing & Urban Development

—do—

Home Aftairs .
-do- -

do---

*Thesc tigures represent the finally verified actuals and vary somewhat from the fiigures

Planning, Works,

Actual

Final Grant’
appropriation Expanditurc
Rs. Rs.
) (5)
Appropriation  Accounts
Voted Grants
1,44,29,000 3,48,41,197
43,19.00.000 43,52,71,060
2,12.15,000 2.15.27.480
1,19.10.000 1.19.36,501
1.63.76,000 1,64,61.927
1.41.13.70,000  1,53,03.95,875
57.20.000 58,60,962
43,69,83,000 48,62,54,770
6.47,51.000 6,69,04,445+
1,84,85.000 1.90,52,599
79.73.000 79,83,449
77,37.46,000 78,21,78,443

1. theactual expenditure exceeded the Voted Grants'Charged Appropriations in the following cases:—

Excess

(Civiy
412,197

33,71,060
3,12,480
26,501

85,927

11.90,25,875
1,40,962

4,92,71,770
21,53,445*¢

5,67,599
10,449
84,32,443

mentioned in the Audit Report due to misclassifi-
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14,
15.
16.
17.

°
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-
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26.

27.
28.
29,

30.
31,

2)

48—Privy Pursc§ and Altowances
of Initan Rulers

51--Chandigarh

53—Tribal Areas

54—Dadra and Nagar Haveli Area

61 —Ministry of Information & Broad-
casting

127 —Capital QOutlay of the Ministry of
Labour, Employment & Rehabilitation

73—Other Revenue Expenditure of the
Ministry of Law

77—Ministry of Shipping & Transport
78—Roads

89-—Aviation

91—Department of Atomic Energy

i37—Other Capital outlay of the
Department of Communications

Interest on Debt and Other

Obligations and Reduction or

Avoidance of Debt
39—Public Works

119 —Delhi Capitat Outlay
129 —Capital Outlay on Roads
130—Capital Outlay on Ports

2—Defence Services Effective—Army
4-—Defence Services Effective—Ajr
Force

3)

Ho;m; .l\‘f‘lr'arirks o
—do—
do—-
—do—

-do—

Information & Broadcasting

Labour Emplovment and Rehabi-

litation
Law & Justice

Shipping & Transport
—do —
Tourism & Civil Aviation
Atomic Energy
Communications

Charged Appropriations
Finance . . . .

Health, Family Planning, Werks
Housing & Urban Development

—do —
Shipping & Transport
—do—

Appropriation  Accouats
Defence Services (Voted)
Defence

—~do—

(4)

7 Rs. )
1,75,000
7,70,69,000

28,60,22,000
80,11,000

29,05,000

7,34,33,000
2,04,74,000

1,47,98.000
23,72,82,000
14,20,05,000
33,39,000
2,23,80,000

6,03,96,52.000

37,78,000
17.50,000
3,00,000

8,00,10,00,000
2,24,73,00,000

(%)

" Rs.
2,02,825
7,73,74,877

29,10,03,977
82,44,505

29,15,818

7,34 95,335
2,12,65,372

1,52,22,293
25,07,56,536
14,29,11,115

*0

2,58,11,539

6,05,58,84,272

39,86,063

31,61,019++

437,868
3,22,542

8,16,31,33,723
2,28,74,43,088

(6).

Rs.
27,825
3,05,877

49.81,977
2,33,505

10,818

62,335
791,372

4,24,293
1,34,74,536
9,06,115

%

34,31,539

1,62,32,272

2,08,063

14,11,019+*
1,37,868
3,22,542

16,21,33,723
4,01,43,088



32

33

34.

35.

105—Defeace Capital Qutlay

5—Revenue Working Expenses—Re-
pairs & Maintenance

16—Pensionary Charges Pension
Fund

6-—Revenue—Working Expenses
Operating Staff
14—Construction of New Lines

96—Posts &  Telegraphs Dividend to
General Revenues, Appropriation
to Reserve Funds and Repayment
of loan from General Revenues

95_Posts & Telegraphs—Working
Expenses

—do— 1,43,94,00,000

Appropriations Accounts
Railways (Voted)

Raliways . . . . 2,74,15,81,000 2,74,32,78,586G++
Railways . . . . 8,71,21,000 8,75,34,984
Charged  Appropriations
—«lo— 3,18,000 3,22,708
—do— 14,97,000 15,48,885
Appropriation Accounts
Posts & Telegraphs (Voted)
Posts & Telegraphs . . . 37,92,76,000 45,69,05,884
Charged  Appropriations
—-do--- 10,000 11,169

1,48.81,25,688

4,87,25,688

16,97,586*
4,13,984

4,708

51,885

7,76,29,884

1,169

*These ﬁgdrés }éprescnt the finally verified actuals and vary somewhat from the ﬁéurcé mentioned in the Xud;Report due to misclagsi-

fications subsequently detected.

**The Excess under this Grant in the Audit Report was due to misclassification and does not require regularisation in terms of paragraph
7 of the 16th Report of the Public Accounts Committee ( First Lok Sabha).



6

2.2. The Committee have attempted to analyse the excesses recorded
during the past six years ended 31st March, 1971, grant-wise, As 2 result of
such an analysis they find that the grant in relation to the Ministry of Informa-
tion and Broadcasting has been consistently exceeded during all the six years.
In this connection it is worth recalling that in the 123rd Report (Fourth Lok
Sabha) attcntion had been drawn te the excesses recorded continuously over a
decade under the head “Maintenance of National Highways”., Other grants
in which excesses had occurred for three years and more in succession are (i)
“Ministry of Foreign Trade (1966-67 to 1970-71)", (ii) “Pensionary Charges
and Pension Fund (Railways) (1967-68 to 1970-71)", (iii) “Ministry of Ship-
ping and Transport (1968-69 to 1970-71)" and (iv) “Public Works (1968-69
to 1970-71).”" The recurring phenomenon of excess under these grants indicates
clearly lack of financial discipline in the Ministries/Departments concerned.
The Committee trust that these Ministries/Departments would tighten up their
budgetary procedures and control forthwith.

2.3. The notes furnished by the Ministries on excesses over voted grants
and charged appropriations during the year 1970-71 reveal certain unusual
features which the Committee had not generally come across in carlier vears,
In a number of cases there have been mis-classifications of expenditure on a
fairly large-scale which suggest that there was no effective reconciliation of the
departmental figures with the Accounts’ figures. In quite a few cases cxpendi-
ture has been incurred without any provision even at the stage of revised estimates,
The Committee have also found that during the vear significant excesses occurred
over the provisions for “Travelling Expenses” and “Office Contingencies™
which they do not view with favour as therc is imperative necd for observing
economy in governmental expenditure. They have also reason to believe that
the powers of re-appropriation by the end of the year have not been exercised
in some cases by the concerned authorities judiciously. In the succeeding
sections of this Report they have dealt with inter-alia these aspects in some detail
The Committee need hardly point out again that defective ¢stimation, lack nf
proper review of the progress of expenditure at the appropriate time, failure
to anticipate properly the receipt of stores and debits relating thereto, absence
of adequate provision for adjustment of past liabilities and lack of proper control
over expenditure continue to contribute largely to excesses.

2.4. In paragraph 2.4 of their 29th Report (Fifth Lok Sabha), the
Committee particularly referred to expenditure on a charged item without anv
budget provision although proper course would have been to take either a
supplementary appropriation or an advance from the contingency Fund of India.
The Committee find that during the year 1970-71 also, such irregularities have
been committed. Payments of Rs. 5.25 lakhs and Rs. 3,23 lakhs werc madc in
satisfaction of certain court decrees and booked against the charged scction
under the subhead *“A. 1(J)—Construction of National Highways’ (Grant No.
129—Capital Outlay on Roads) and sub-head ‘““A.2—Land Acquisition™
(Grant No. 130—Capital Outlay on Ports) respectively without any budget
provision.The Committee desire that strict instructions should be issued to
avoid such improprieties in future.



Appropriation Accounnts (Civil)
1970-71

Minstry of  nance
(Dzapartment of Expenditure)

Grant No. Y4—Ministry of Finance

Rs.
Finance Grant . . . . . . . . . . 3.44,29 060
Actual Expenditure . . . . . . . . . . 3,48,41,197
Excess . . . . . . ) ) 4.12,197

2.5, Excess under this grant occurred mainly under the sub-head “A-3
(1)(6)(1)—~other charges below the group Head A. 3 (1)}(6)—Centralised Gene-
ral Divisions (Rs. 5,89.765) and the Group Head “A-4 Department of Re-
venue and Insurance” (Rs. 1,16,546).

2.6. In a note furnished to the Commitiee, the Mintstry of Finance
(Department of Expenditure) have given the following reasons for the ex-
cess ;-

“Against the final Grant of Rs. 3,44,29,000, the actual expenditure
mounted to Rs. 3.48,41.197 leaving an uncovered excess of Rs. 412,197
which requires to be regularised.  The excess is the net result of excesses
and savings under the various sub-heads of the Grant and occurred mainly
under the sub-head A.3(1)(6)(1)—Other charges below the Group Head
A-3(1)6)—Centralised General Division and the Group Head A.4. Depart-
ment of Revenue and Insurance for the reasons explained below :—

(1) A-3(1)6)—Centralised General Division A-3(1)6)(1) —Other Charges*
(1 Rs.5,89,765)

The excess of Rs. 589,765 occurred under the sub-head A-3(1)(6)(1)
other charges mainly due to adjustments of debits on account of various old
Telephone Bills pertaining to the year 1966-67 and earlier years and adjust-
ment of certain debits on account of Liveries, Typewriters, Air Conditioners,
Residual payments of stafl car, service stamps and other miscellaneous office
expenditure which could not be anticipated at the vime of finalisation of the
supplementary Demands for Grant. Prior to September, 1970, these items
of expenses were dealt with separately by different departments of the Minis-
try of Finance: with effect from 1-9-1970, a Centralised General Division
was formed to look after the requirements of office contingencies of all the
Departments in this Ministry. This being a new arrangement, the require-
ments under the sub-head in respect of all the Departments of the Ministry,
particularly in respect of the previous commitments of the respective Depart-
ments could not be assessed precisely when the Revised Estimates were fram-
ed. Asa result the actual expenditure under the sub-head exceeded the sanc-
tioned provision by Rs. 589,765,

‘Provisi‘(;ry n)ﬁ&c;in ;(estcdEsunmlcjforib70-7l was Rs 35 lakhs.
Actual Rs. 40,89,765.
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(b) ‘A4-4 Department of Revenue & Insurance’ (Rs. 1,16,546)

The excess of Rs. 1,16,546 occurred under the Group Head A-4 Depart-
ment of Revenue and Insurance mainly due to :—

(1) Increased expenditure on Establishment charges due to more de-
bits on account of leave salary and foreign service contributions
adjusted at the end of the year.

(1) Larger payment of interim relief due to grant of increments and
consequent raising of pay at certain pay slabs which entitle the
officials concerned to interim relief at higher rates; and

(i) Payment of certain I.LA.C. bills in cash towards the close of the
year which were expected to be paid through book debits during the
next year.

The excess of Rs. 7.06,311 under the above sub-head and Group Head
and minor excesses under other sub-heads of the grant were partly counter-
balanced by savings under other sub-heads of the Grant leaving a net excess
of Rs. 4.12.197, which requires to be regularised,”

2.7. The Committee note that excess under “Grant No. 14—Ministry
of Finance” occurred mainly duc to expenditare on office contingencies having
exceeded the provision by Rs. 5.90 lakhs. The excess under the relevant sub-
head was more than one sixth of the Revised Estimate provision. This indicates
the extent to which the control over expenditure on office contingencies where
there is always admittedly scope for economy, was lax. In particular, the Com-
mittee are at a loss to understand how adjustments of debits on account of
various old telephone bills pertaining to the year 1966-67 and earlier years
could be made only as late as in 1970-71. They would like the matter to be in-
vestigated to find out how telephone bills remained unpaid for such a ] ong time.

2.8. The Committee hope that efforts will be made to prune and to effec-
tively regulate the expenditure on office contingencies now that the expenditure
bas been brought under Centralised control. 1In this the Ministry of Finance
should set an example to other Ministries/Departments.

Ministry of Finance

(Department of Economic Affairs)
Grant No. 25—Other Revenue Expenditure of the Ministry of Finance

Rs.
Original Grant . . ) . . . . . . . 32,24,76,000
Supplementary Grant . . . . . . . . . 10,94,24,000
Final Grant . . . . . . . . . . . 43,19,00.000
Actual Expenditure . . . . . . . . R 43,52,71,060
Excess . . . . . . . . . 33,71,060

2.9. Excess occurred mainly under the sub-heads “B. 7(3)—Excise
Duty Schemes” (Rs. 68,44.550) and *‘B. 7 (4) Corporation Tax Scheme”

(Rs. 1,97,28,392) under the Group Head **B. 7——Payments against Tax Cre-
dit Certificates”.
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2.10. In a note furnished to the Committee, the Ministry of Finance
(Department of Economic Affairs) have inter alia stated as follows :—

“The original grant of Rs. 32,24,76,000 was augmented by Rs. 10,94,24,000
by obtaining Supplementary Grants during the year 1970-71. Against
the final Grant of Rs. 43,19,00,000 the actual expenditure, however, amounted
to Rs. 43,52,71,060 leaving an uncovered excess of Rs. 33,71,060.

The excess is the net result of excesses and savings under the various
sub-heads of the Grant and occurred mainly under the sub-heads ‘B. 7 (3)
Excise Duty Schemes’ (Rs. 68,44,550) and ‘B. 7(4)—Corporation Tax Scheme
{Rs. 1,97,28.392) under the group head ‘B.7-——Payments against Tax Credit
Certificates’. partly counter-balanced by savings chiefly under ‘B. ({}3)—
Development Assistance to Qatar and other Trucial States’, B. 5(1) Service
and other charges in connection with purchase of dollarsfrom [. M. F., and
"B. 7 (2)—Equity Share Schemes’. The excesses under the above sub-heads
occurred mainly due to the following reasons : —

(i) Sub-head —B. 7(3)—Excise Duty Schemes (-+Rs. 68,44,550)

The Tax Credit Certificate (Excise Duty on Excess Clearance) Scheme,
1965 has becn incorporated in Section 280 ZD of the Income Tax Act, 1961.
Under the said Section any person who manufactures or produces any goods
during any one or more of the five financial years from 1965-66 to 1969-70
and clears such goods for the purpose of Central Excise Duty in a guantity
exceeding the quantity of goods so cleared by him during the “basc year’ is
entitled to a tax credit certificate. The goods in respect of which tax credit
certificate is to be granted and the rate at which the amount of the certificate
is to be calculated are specified in the scheme notified by the Central Govern-
ment for the purpose. Under this scheme the certificates issued by the Cen-
tral Authority are presented by the assesses to Income Tax Officers for adjust-
ment/refund. Thus once a certificate is issued there is no control over its
uttlisation in any particular year. Consequently, it is not possible to esti-
mate the requirements under this sub-head precisely and the provision made
for 1970-71 fell short of requirements by Rs. 68,44,550.

(i) Sub-head B. 7(4)—Corporation Tax Scheme (4-Rs. 1.97,28,392)

The Tax Credit Certificate (Corporation Tax) Scheme was introduced
with effect from Ist November, 1966, under the provisions of Section 280
ZB of the Income Tax Act, 1961 for enabling expansion of industry by com-
panies engaged in important industries. Under this scheme any company
engaged in the manufacture or production of any of the articles listed in the
First Schedule to the Industries (Development and Regulation) Act. 1951
and liable to income tax and sur-tax if any. for any one or more of the five
assessment years from 1966-67 to 1970-71 in excess of its liability to such
tax for the ‘Base year’ is entitled to a tax credit certificate for an amount
equal to 209, of the excess tax liability (subject to a limit of 109, of its
aggregate liability to income tax and sur-tax for the relevant year) for each
one of such assessment years., A provision of Rs. 125 lakhs was made in bud-
get estimates 1970-71 for the tax credit certificates granted and likely to be
adjusted during the year. The actual payments towards amounts adjusted/
refunded during the first six months of the year worked out to Rs. 184 lakhs.
On this basis it was estimated that the total expenditure for the year would

’
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be Rs. 300 lakhs. Accordingly, a supplementary grant of Rs. 175 lakhs
was obtained in March, 1971 session of Parliament under this sub-head.
The expenditure in the remaining six months, however, showed an increase
leading to an excess of Rs. 1,97,28,392 under this sub-head. As an accurate
forecast of the expansion etc. of industry is not possible. a precise estimate
of the requirements under this sub-head is also not practicable.”

2.11. Against the provision of Rs. 400 lakhs under the sub-head “B.
7(3) Excise Duty Schemes” the expenditure was Rs. 468.45 lakhs. The excess
works out to 179/ of the provision. The explanation that once the tax credit
certificate is issued, there is no control over its utilisation in any particular
year and that it is not possible to precisely estimate the requirements under this
sub-head, reveals a basic deficiency in the scheme itself. There is thus a
necessity to modify the scheme so that effective budgetary control could be
ensured. The Committee would like Government to examine the question of
limiting the validity of the tax credit certificates to a specified period which
in any case should not exceed one year from the date of issue. It should then
be possible to regulate the provision under the sub-head taking into account
the total value of such certificates issued from time to time for encashment
during the year.

2.12. The Committee further find that the expenditure under the sub-
had “B. 7(4) Corporation tax Scheme” recorded an excess of over 65°%/.
Here again the Committee do not share the view of Government that a precise
estimate of the requirements is not practicable. As against the Budget Esti-
mate provision of Rs. 125 lakhs and the actual payments during the first six
months of the year worked out to Rs. 184 lakhs. However, » supplementary
grant of Rs. 175 lakhs only was obtained in March, 1971. The total payments
during the year was Rs. 497 .78 lakhs. Apart from the fact that the supple-
mentary grant obtained was inadequate in the light of the progress of expenditure
during the first half of the year the experience that completion of Income Tax/
Corporation Tax assessments during the second half of the year being in-
variably more than during the first half appears to have been lost sight of.

2.13. The Committee hope that sufficient care would be exercised in fu-
ture to make adequate provision on the basis of a more realistic assessment,
Further, Government may consider the feasibility of limiting the period of validity
of tax credit certificates issued under this scheme also as suggested in the fore-
going paragraph. It is needless to point out that this scheme also reveals a
fundamental weakness inasumuch as Government do not have precise estimate
of financial concessions announced for the industries.

k.
Ministry of Defence
Grant No. Y—Ministry of Defence
Rs.

Orizinal Grant R . : . . . . . . . 1,85,68,000
Sasylzn:atary Grant . . . . . . . . 26,47,000
Finil Grant . 2,12,15,000
Ac:uy Expeanditure 2,15,27,480

Excess . . . . . . . . . . 3,12,480

B T —————
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2.14. Excess occurred mainly under the sub-heads “A-1(2)—Interim
Relief (Rs. 3,27,396)" “A.1(3) Travelling Expenses ” (Rs. 52,923) and
“A-1(4)—Other charges (Rs. 1,71,075) below the group Sub-head *A-1-De-
partment of Defence”.

2.15. In a note furnished to the Committee, the Ministry of Defence
have inter alia stated as follows :—

“The original Grant of Rs. 1,85,68,000 was augmented by Rs. 26,47,000
by obtaining a Supplementary Grantin the March, 1971 session of Parliament.
Against the final Grant of Rs, 2,12,15,000 the actual expenditure, however,
amounted to Rs. 2,15,27,480 leaving an uncovered excess of Rs. 3,12,480
which requires to be regularised by Parliament.

The overall excess of Rs. 3,12,480 is the net result of excesses and savings
under the various Group sub-heads of the Grant. The excess occurred mainly
under the Group sub-head * A-1 Department of Defence’ as detailed below for
the reasons explained thereunder :

A-1(2)—Interim Relief (+Rs. 3.27,396)

In pursuance of the recommendations contained in the interim report
of the Third Pay Comission, the Government of India sanctioned ‘Interim
Relief” to the Central Government employees w. e. f. 1-3-1970.  No provision
on this account was included in the Budget estimates for 1970-71 as it was
a post Budget development. Though proposals to obtain a Supplementary
Grant in this regard were initiated they could not be finalised in time to be
included in the supplementary Demands for Grants presented to Parliament
in March 1971 which resulted in excess expenditure under this sub-head.

A-1(3)—Travelling Expenses* (+Rs. 52,923)

Excess under this sub-head was due to unanticipated expenditure in-
curred on transfer of some officers of the Ministry ex-India and more expen-
diture on normal tours.

A-1 (4)=Dthzr Ciarges** (+Rs. 1,71,075)

The excess under this sub-head is due to more expenditure on : (i) Tele-
phones, (ii) Postage, (iii) Petrol etc. and (iv) other miscellaneous items of
contingencies.

The excesses under the above sub-heads as well as minor excesses under
other sub-heads were partly counterbalanced by savings under the remaining
sub-heads of the Grant leaving a net excess of Rs. 3,12,480".

2.16. An expenditure of Rs. 3.27 lakhs was incurred under the sub-head
“A. 1(2)-—Interim Relief” without any provision. The Committee understand
that orders regarding interim relief were issued by Government in September,
1970 and yet no provision therfore was included in the Supplementary Demands
for grants presented to Parliament in March, 1971. Surprisingly enough
the Ministry has explained that proposals for obtaining supplementary grant
though initinted could not be finalised in time. The Committee are inclined
to take a serious view of such laxities.

——

*Actuals Rs. 1.63 lakhs.
**Actuals Rs. 10.71 lakbs

38 LS§/72——2
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2.17. Further, the Committee note that there has been excess expenditure
to the extent of 489, and 199 respectively under “Travelling Expenses’ and
“Contingencies”. In addition to taking timely action to provide fully for
the anticipated expendtiure the Committee would stress the need to have an
effective control over expenditure on these items with an eye on economy.

Ministry of Education & Youth Services

(Now Ministry of Education & Social Welfare)

Grant No. 6—Ministry of Education and Youth Services (Now Ministry of
Education and Social Welfare).

Rs.
Original Grant . . R . . . . . . . 1,16,19.000
Supplementary Grant . . . R . . . . . 2.91,000
Final Grant . . . . . . . . . . . 1,19,10,000
Actual Expenditure . . . \ . R . . . 1.19,36,501
Excess . . . ... 26,501

2.18. Excess occurred mainly under the sub-heads *“‘A-1(3) Travelling
Expenses” (Rs 17,093) and “'A-1(6) Expenditure on Printing and Stationery”
(Rs. 36,126).

2.19. In a note furnished to the Committee. the Ministry of Education
and Youth Serviczs (now Ministry of Education and Social Welfare), have
stated as follows :—

“The criginal Grant of Rs. 116.19.000 was augmented by Rs. 2,91,000
by obtaining a Supplementary Grant in the March. 1971 session of Parlia-
ment. The actual expenditure during the year. however, amounted to Rs.
119,36,501 leaving an uncovered excess of Rs. 26,501 which requires to  be
regularised by Parliament.

The excess of Rs. 26,501 which was the net result of excesses and savings
under various sub-heads was mainly due to excesses under sub-heads A. 1 (3)
Travelling Expenses and A 1(6) Expenditure on Printing and Stationery as
explained below :—

(a) A. 1(3) Travelling Expenses :— (Rs. 17,093)

The excess under this sub-head is mainly due to :(i) increase in travelling
allowance rates from Ist January, 1971, (ii) adjustments of expenditure in-
curred during 1970-71 through the High Ccmmission London which could
not be anticipated and (iii)} book adjustments in respect of the High official
Requisitions issued by the Railways.

(b) A. 1(6) Expenditure on Printing and Stationery (+ Rs. 36,126) :—

Provision i made under this sub-head for accommodating the debits
from the Controller of Staticnery and Printing through Pay & Accounts
Officer of the Ministry of Works & Housing for various printing crders
placed by this Ministty, Fcr the year 1970-71, a provisior of Rs. 4,55,000
was originally made under this sub-head. At the final estimate stage, on the
basis of the progress of expenditure booked thercunder by the Accountant
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General, Central Revenues till March, 1971 and the statements of debits re-
ceived in this Ministry upto that time from the Government of India Presses
a sum of Rs. 85,000 was reappropriated from this sub-head to other sub-
heads and a final grant of Rs. 3,70,000 was retained. Due to heavy ad-
justment through book debits by the Accounts Officer in his March final
and March Supplementary accounts the actual expenditure, however, amount-
ed to Rs. 4,06,126 resulting in an excess of Rs. 36,126. As the adjustments
were made after 31-3-1971 the excess expenditure came to the notice of the

Ministry too late for provision of additional funds through a Supplementary
Grant.

This Ministty had no means of anticipating the aforesaid adju. tment
as the debits from the Pay & Accounts Officer, Works Housing & Supply
on Account of the printing charges are adjusted by the Accounts Officer
suo motu without any formal acceptance therecf by this Ministry. The
debit statements for the various jobs are also received very late from the
Government of India Presses and do not contain any job particulars for lin-

king with the various orders placed by the Ministry. Steps are being taken
to avoid the excess in future,

The total excess of Rs. 36.126 under the above sub-head and excesses
under the other Sub-heads mentioned above were partly counter-balanced

by the savings under other sub-heads of the Grant leaving a net excess of
Rs. 26,501.”

2.20. The Committee note that the original provision of Rs. 4.55 lakhs
under the sub-head ““A 1(6) Expenditure on Printing and Stationery” was reduc-
ed to Rs. 3.70 lakhs. The actual expenditure was, however, Rs. 4.06 lakhs
resulting in an excess of about 109, over the final grant. The Ministry has
explained that the debit statements for the various jobs are received very
late from the Government of India Presses and that they do not contain any
job particulars for linking with the various orders placed by the Ministry.
This situation is highly unsatisfactory. The Committce hope that the Govern-
ment of India Presses will be prompt in sending the debit statements showing
the required particulars and that the Ministry of Education and Social Welfare
will maintain the liability register properly and avoid excesses by having an

effective coordination with the Pay and Accounts Officer, Ministry of Works,
Housing and Supply.

2.21. The Committee further note that substantial excess expenditure has
been incurred on Travelling Expenses also. The Committee feel that the
increase in Travelling Allowance rates from Ist January, 1971 should have been
taken into account at the Revised Estimate stage and that liability register
should have been maintained properly by having an effective liaison with the

High Commission, London and the Railways, to anticipate and provide for the
adjustroent of debits,

Ministry of Education & Social Welfare
Grant No. 8—Archaeology
Final Grant .

1,63,76.000
Actual Expenditure

1,64.61,927

Excess . . . . . - . . . 85,927
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2.22. Excess occurred mainly under the Group Head “D-Central
Archaeological Museums” (Rs. 54,281) and the sub-head “E-Works (Rs.
61.067).

2.23. In a note furnished to the Committee, the Ministry of Education
and Social Welfare have stated as follows :—

“The excess of Rs. 85,927 over the Final Grant of Rs. 1,63,76,000
which is the net result of excesses and savings under the various Group heads
occurred mainly under the following Group and sub-head for the reasons
explained thereunder:—

é;oup head/sub-head Final Grant Actual Ex- Exccsg ’
penditure
Rs. Rs. Rs. B
(i) D-Central Archaeological Museums R . 9.88,400 10,42,681 +54,281
(i) E-Works . . . . . . . 2,88.900  3.49,867 461,067

(1) D-Central Archaeological Museums—Rs. 54,28] :(—

Due to the increasing number of thefts of antiquit.es from the Museums
and Monuments in the country certain securily measures such as streng-
thening of watch and ward by engaging more persons under Nominal
Muster Rolls in the absence of regular staff, shifting of small and medium
size antiquities from the open air enclosures to the resrve collection were
undertaken as a matter of urgency and could not be postponed. The streng-
thening was done during the later part of the year. This resulted in the
increased expenditure. The excess was also partly due to increased expen-
diture on electricity and telephone charges and routine maintenance of the
galleries which could not be deferred to the next year.

(1) Sub-head E-Works—Rs. 61,067 :—

Due to the adjustment by the Accounts Officer concerned, in March
1971 supplementary Accounts of debit of Rs. 63,511 raised by the CPWD
on account of works entrusted to them in previous years.

In this connection a statement showing year-wise demands made by
CPWD, the provision made in the Survey's budget and the adjustments
actually made by CPWD/A.G., Bihar from 1963-64 to 1970-71 is enclosed
(Page ). It will be seen therefrom that it was never certain as to
whether the CPWD will raise any debit in a particularly year and if so,
to what extent, and the actual adjustment which materialised had no rela-
tion at any time to the proposed final demand received from the CPWD
authorities. During the year 1970-71 it was only at the time when the
Appropriation Account was received that it was found that an amount of
Rs. 63,511/- (against the proposed demand of Rs. 94,977/- by CPWD autho-
rities which unfortunately did not reach the Surveys Headquarters Office)
had been adjusted by the Accountant General, Bihar in March 1971, supple-
mentary account during the months of July and August 1971, when it was
too late to provide additional funds through Supplementary Grants. The
total excess of Rs. 1,15,348 as mentioned above and minor excesses under
other Group heads of the Grant leaving a net excess of Rs. 85,927 in the
Grant which requires to be regularised.”
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2.24. Major part of the excess occurred under the head “E-Works”
which was over one-fifth of the final provision. The Committee are unhappy
to note that adjustments of debits raised by the CPWD from year to year on
account of works entrusted to them had no relation to the provision proposed
by them. The Committee expect that in future the CPWD should give a firm
estimate and an effective coordination should be established with the Accounts
Officer concerned by the Department of Culture to adequately provide for
anticipated adjustinents during the year.

2.25; Incidentally the Committee find that although an expenditure of
Rs. 50,000 was incurred on “Interim Relief”” under the group-head “D-Central
Archaeological Museum”, no provision therefor existed in the revised estimates.
As necessary provision had been made under the other group-heads in this
behalf, the Committee would like to know how the omission was not noticed in
the Ministry at the time of finalisation of revised estimates for the year 1970-71.

Ministry of Agriculture
(Department of Agriculture)
Grant No. }15—Purchase of Foodgrains and Fertilizers

Rs.
Original Grant . . . . . . . . . . 89,87,70,000
Supplementary Grant . . . . . . . . . 51,26 00,000
Final Grant . . . R . . . . . . . 1,41,13,70,000
Actua! Expenditure . . . . . . . . . . 1,53,03,95,875
Excess . . . . . . . . . 19025875

2.26.  Excess occurred mainly under the Sub-head ““A. 2(1)—Purchases
(F\/ot'eiQ) (Rs. 13.39 crores)” below the Group Head ‘A. 2—Purchase of
ertilizers’,

2.27. Ina note furnished to the Committee. the Ministry of Agriculture
have explained the reasons for the excess as follows :

“The original Grant of Rs. 89.87.70.000 was augmented by Rs.
51.26,00,000 by obtaining a Supplementary Grant in the March. 197]
session of Parliament.  Against the final grant of Rs. 141.13.70.000 the actual
expenditure, however, amounted to Rs. 153.03.95.875 leaving an uncovered
excess of Rs. 11,90,25.875 which requires to be regularised by Parliament.
The excess, is the net result of excesses and savings under the various sub-
heads of the Grant and occurred almost entirely under the sub-head *A.2(1)
--Purchases (Voted)' (Rs. 13.39 crores) under the Group head "A.2—
:L;rchase of Fertilisers’. The main reasons for the excess are as explained
elow ;—

Final Actual Fxcess

Grant expendi-
ture
(Figures in crores of
rupees)
A-2—Purchase of Fertilisers
A-2(1)~Purchases
0. 61.84 86 88 100.27 13.39

S. 25.00
R. 0.04




16

At the time of framing the revised estimates for 1970-71, proi'ision had
been made for the following supplies on the basis of contracts finalised :—

Country of Import Fertiliser Quantity M.T. Delivery Schedule
Poland Urea 120,000  July—Sept. 70 (60000) To be
decided (60000)
Bulgaria Urea 150.000  July—Sept. 70 (40000) To be
decided (110000)
US.S.R. Urea 42,000 Nov. 70 to March 71
France Urea 75,000 Upto end October 70 but exten-
ded upto March, 1971
S.Arabia Urea 28,750 July to Dec. 70 but extended
upto end March, 1971
Japan Urea 3926 October—December, 70.

The shipment position of these contracts was reviewed in January.
1971 at the time of going in for supplementary grant. A Supplementary
Grant of Rs. 25 crores was obtained on the basis of shipments actually
made/likely to be made as per known fixture during 1970-71. However,
the suppliers shipped quantities over and above the quantities expected to
be received in 1970-71 as detailed below resulting in excess expenditure.

Quantities  Shipments  Value in

Country for which  actually crores of
funds not  reccived Rupees
provided in against the
Suppl. same during
grant 1970-  1970-71
71 (M.T.)  resultingin

excess
suppliers
(M.T)
1 2 3 4
Poland ., . . . . . 59.455 25,000 1.3538
Bulgaria . . .. . . . 65,911 46,103 2.4972
U.S.S.R. 29,000 12,458 0.6741
France . . . . . . . . 75,000 31,676 1.8428
Saudi Arabia . . . . . . . 28,750 25,028 0.0075
(Bank charges
only)
Japan . . . . . . . . 3,926 3926 0.2017
6.5768
Add. countervailing custom duty on the
above shipments 0.2223
' 6.7991

OR 6.80
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Impotts from Poland, Bulgaria and U.S.S.R.

The provision of funds for quantities enumerated above was not made
in the supplementary grant for 1970-71 due to decision taken by this Ministry
to stagger deliveries of urea from the East European countries keeping
in view the stocks position with the Central Fertiliser Pool and the rate of
consumption of fertilisers upto October, 1970. The M.M.T.C. through
whom the contracts were placed with the East European suppliers, were
requested to take up the matter with the suppliers concerned to arrange
shipments of these quantities beyond March, 1971 so as to arrive in India
during 1971-72 for use in kharif, 1971. There was reasonable expectation
that the suppliers would agree to this. However, despite the best efforts
of this Department to get the supplies deferred through the M.M.T.C.,
the suppliers did not agree to stagger shipments and actually effected deli-
veries during 1970-71. Thus this Department was faced then, with ‘a fait
accompli’.

France : The contract originally provided delivery schedule from
September to December. 1970 which was subsequently revised to 3 months
after fulfilment of clause 24(5) which is 3-12-1970. The formal amendment
to the contract was issued by the 1.S.M. London in January, 1971. The
letter of authority for payment of 5%, down initial payment to the suppliers
to enable them to commence shipments was issued by the Ministry of France
in February, 1971. The suppliers usually take a month’s time to commence
shipments after necessary formalities are completed.  As such, it was expect-
ed that the supplies would be made by the suppliers towards the end of
March, 1971 and no provision for this contract was, therefore, included
in the supplementary grant. Contrary to expectations, however, the
suppliers had already started shipments in January 1971 and by the st week
of March, 1971 had already shipped 31.676 M.T. These quantities had there-
fore, to be paid for in 1970-7] resulting in excess expenditure. This situa-
tion could not be foreseen by this Department.

Saudi Arabia : The contract provided for shipment of fertiliser during
the period from July, 1970 to December, 1970 but shipments could not take
place due to non-opening of letter of credit by the Department of Supply
and late issue of import licence by the Chief Controller of Imports and Ex-
ports, New Dethi, and other technical difficulties. The suppliers, therefore,
requested for extension of delivery upto March, {971 and aiso insisted that
the port of discharge should be intimated to them before shipments were
arranged by them. No shipments had materialised upto the end of January,
1971 and it was accordingly presumed that shipments under this contract
would not materialise in February, 1971 for want of completion of various
formalities. Hence. no funds were provided in the supplementary grant for
this contract to avoid savings. As in the case of French contract, the con-
tract was amended and the suppliers commenced shipments immediately
in January-February 1971 contrary to our expectations. However, only
Bank charges were booked in 1970-71 resulting in excess expenditure.

Japan : The fixtures for a quantity of 3926 M.T. of urea from Japan
under Yen credit had not been placed at the time of going in for the supple-
mentary grant and hence no provision was made on this account. Subse-
quently, however, this quantity was received and payment made in the year
1970-71.
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It will be seen from the foregoing facts that excess shipments occurred
due to circumstances which were unforeseen. This Ministry, as a matter of
caution, had not made provision for these supplies in the supplementary
grant mainly to avoid savings of funds as at the time when this Ministry
was going in for supplementary grant, there was no likelihood of these ship-
ments materialising in the remaining two months, i.e. January-February,
1971, However, subsequent developments beyond the control of this Minis-
try telied our expectations and excess expenditure had to be incurred to pay
for early arrivals,

Besides, the reasons for excess of Rs. 6.80 crores explained in the fore-
going paragraphs, there was an expenditure of Rs. 6.36 crores on account of
customs duty. Out of this approximately a sum of Rs. 3.50 crores was real-
ised by the customs authorities on fertiliser vessels at 60% basic customs
duty in addition to the usual 10 customs duty; usually the Board of Indirect
Taxes made ad-hoc exemption orders prescribing only 10% duty. Due to
late receipt of ad-hoc exemption orders from the Ministry of Finance, the
higher duty had to te paid. Since the basic customs duty of 609, is not
leviable on fertilisers imported for manurial purposes, no funds had been
provided in the budget on this account. The remaining amount of Rs. 2.86
crores represents the countervailing customs duty in respect of the ship-
ments received during 1969-70 but payment made during 1970-71 due to late
receipt of debits.

The excess of Rs. 13.39 crores under the above sub-head and a minor
excess under another sub-head of the Grant were counter-balanced by savings
under other sub-heads of the Grant leaving a net excess of Rs. 11,90,25,875
which requires regularisation.’

2.28 An excess of Rs. 13.39 crores occurred under the sub-head “A.
2(1)—Purchases” over the final grant of Rs. 86.88 crores mainly due to failure
to determine correctly the quantum of supplies of fertilizer from abroad during
the year. Bulk of the ‘unanticipated’ supplies arrived from Poland, Bulgaria
and U.S.S.R. The delivery schedules prescribed were July to September,
1970 in the case of Poland and Bulgaria and November, 1970 to March, 1971
in the case of U.S.S.R. The Ministry has, however, stated that no provision
was made in the supplementary grant due to the decision taken to stagger
deliveries and that the MMTC through whom the contracts were placed were
requested to take up the matter with the suppliers to arrange shipments beyond
March, 1971. The deliveries were, however, actually affected during the year
1970-71. It is not clear to the Committee as to when the suppliers were con-
taeted for staggering the deliveries and when the deliveries actually materia-
liseel. In the absence of this information they are not in a position to appre-
ciaet whether absence of Provision was justified. It is however evident that
Government had not laid down realistic schedule for delivery in the first instance.

2.29 TVn the case of supplies from France, it is explained that no provi-
sion was made as it was expected that the supplies would be made towards the
end of March, 1971, However, the Committee find that the supplier had
started shipment in January, 1971 itself. They, therefore, feel that with a
little coordination, the Department could have anticipated the probablc require-
ment and provided for in the supplementary demand.
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2.30 A sum of Rs. 3.50 crores had to be paid on fertiliser vessels at
60 % basic customs duty in addition to the usual 109, duty due te late issue of
orders of ad-hoc exemption by the Ministry of Finance, Since the basic
customs duty of 60°, is stated to be not leviable on fertilisers imported for
manurial purposes, the Committee would like to know how the orders could
not be got issued by the Ministry of Finance in time,

2.31 The Committee also note that a sum of Rs. 2.86 crores represerting
the countervailing customs duty in respect of the shipments received during
1969-70, which was paid during 1970-71, due to late receipt of debits contri-
buted in part to the excess. The Committee would like to know how this pay-
ment due during the year could not be anticipated and provided for.

Ministry of Foreign Trade
Grant No. 34—Ministry of Foreign Trade

Rs.
Original Grant . . . R . . . . . . 53,01,000
Supplementary Grant . . . . . . . , . 4,19,000
Final Grant . . . . . . . . . . . 57,20,000
Actual Expenditure . . . . . . . . . 58,60,962
Excess . . . . . . . . . . 1,40.962

2.32. The excess occurred mainly under the Sub-head “*A (4)—Other
Charges*” (Rs. 1,.47,319).

2.33. In a note furnished to the Committee, the Ministry of Foreign
Trade have explained the reasons for the excess as follews :—

“The original grant cf Rs. 53,01,000 under this Grant was augmented
by Rs. 4.19.000 by obtaining a Supplementary Grant ‘n the March 1971
session of Parliamen’. The actual expenditure during the year, however,
amounted to Rs. 58,60.962 resulting in an excess of Rs. 1,40,962 which re-
quires to be regularised by Parliament.

The excess of Rs. 1.40,962 in this Grant is the net result of excesces
and savings under the various sub-heads cof the Grant. The excess occurred
mainly under the Sub-head A(4)—Other Charges (Rs. 1.47.319), and was
due to belated adjustment of debits of previousy ears i.e., 1968-69 and 1969-70
amounting to Rs. 30.250/- and adjustment of book-debits of Rs. 1,03.667
in March final and March Supplementary 1971 Accounts for which adequate
provision was not made and also due to larger expenditure on Telephones,
postage and telegrams. staff car etc.. which could not be avoided.

The excess of Rs. 1,48.319 in the above sub-head and mincr excesses
under other sub-heads were partly counter-balanced by savings under other
sub-heads leaving an uncovered excess of Rs. 1,40,962 which requires to be
regularised.”

*Actuals Rs, 8.35 lakhs.
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2.34. The excess over the grant mainly occurred under the sub-head
“A(4)—Other Charges (Rs. 1.47 lakhs)”. The excess under this sub-head
was over 219/ of the provisions. It was not for the first time that the excess
had occurred over the provision for Office Contingencies in the Ministry of
Foreign Trade. Similar excesses had occurred during the years 1966-67,
1967-68 and 1968-69 also. The Ministry have explained the increase during
the year 1970-71 as due to belated adjustment of debits of previous years,
t.e., 1968-69 and 1969-70 amounting to Rs. 30,250 and adjustment of book-
debits of Rs. 1.04 Iakhs in March Final and March Supplementary 1971 Accounts
for which adequate provision was not made and also due to larger expenditure
on telephones, postage and telegrams, staff car, etc. which could not be avoided.
The Committee are at a loss to understand how these could not be anticipated.
They trust that there would be better control of expenditure under this sub-
head which they would like to watch through future Appropriation Accounts,

Ministry of Works and Housing
Grant No. 39—Public Works

W“Voéd . Charged

Rs. Rs.
Original Grant/Appropriation . . . . . 42,71,61,000 37,718,000
Supplementary Grant/Appropriation . . . . 98,22,000 ..
Final Grant/Appropriation . . . . ) 43.69,83,000 37,78,000
Actual Expenditure |, . . . . . . 48,62,54,770 39,86,063

Excess . . . . . . . . . 4,92,71,770 2,08,063

2.35. During 1969-70 also the expenditure under the Vated portion
of this Grant had exceeded the final allotment by Rs. 19. 58 lakhs.

2.36. Excess during 1970-71 occurred mainly under the Sub-heads
“A. 1—Original Works™ (Rs. 5.15 lakhs) “A. 2—Repairs™ (Rs. 19.68§
lakhs), “A. 7—Suspense Stock™ (Rs. 215.21 lakhs) and “"A. 7(2)~Other
Suspense Accounts™ (Rs. 269.23 lakhs).

2.37. As regards the excess in the charged portion of the Grant it
occurred under “A. 2(1)—Building™ (Rs. 2.19 lakhs).

2.38. In a note furnished to the Committee, the Ministry of Works
and Housing have inrer alia stated as follows:

A. Excess in the Voted Section of the Grant

The original Grant of Rs. 42,71,61,000 was augmented by Rs. 98,22,000
by obtaining a Supplementary Grant in March. 1971 sesison of Parliament.
Against the final Grant of Rs. 43.69,83,000 the actual expenditure amounted
to Rs. 48,62,54,770 leaving an uncovered excess of Rs. 4,92,71,770 which
requires 10 be regularised by Parliameni. The overall excess of Rs.
4,92,71,770 in the voted section of the Grant is the net result of excesses and
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savings under the various sub-heads of the Grant. The excess occurred
mainly under the following sub-heads:—

Actual
Expendi-
Sub-heads Final Grant ture Excess
(In lakhs
of Rupees)
A. Public Works :
A.l Original Works :
A.1(1)—Buildings : . . 0. 40.007) 62.15 +5.15
A.1(1)(2) Minor Works S. 5.00 % 57.00
(Voted) R. (+) 12.00]
A.2—Repairs : . . . O. 599.901624.90 644.58 +19.68
A.2(1) Buildings (Voted) S. 25.00
A.7—Suspense : . 0. 1.013.417
A.7(1)—Stock : . . . S 10.05 $962.67 1,177.88 -+215.21
A.7(1)(1)~—Charges (Voted) R. (-—)60.79 |
A.7(2) Other Suspense Accounts 0. 1.576.52
R.

(+)60.79 y 1637.31 1,906.54 --269.23

The reasons for the excess under the above sub-heads are briefly
explained below :—

A, ()Q2)y—Minor Works (Rs. 5.15 lakhs)

The excess is mainly due to execution of works of urgent nature more
additions and alterations to office and residential buildings and higher
percentages of tender due to fluctuations in the price cf building materials.
A. 2 Repairs
A. 2(1) Buildings (Rs. 19.68 lakhs)

The excess s mainly due to:

{a) increase in the cost of materials:

(b) increase in the number of buildings 10 be maintained;
(¢) payment of interim relief to work charged staff:

(d) increase in percentage rates for repairs.

A. 7—Suspense-A. 7(1) Stock-A. T(1X1) Charges
(Rs. +215.21 lakhs)

This head represents the transactions. connected with the purchase
of materials, both for buildings and roads, made by the Central P.W.D.

for use on varicus works undertaken by them. The excess was mainly due
to the fcllowing:—

(@) Receipt of more materials than anticipated;
(b) Increase in the cost of materials:
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(¢) 1009 advance payment to suppliers of steel to avoid cancellaticns
of the quota.

(d) Adjustment of profit on stock account by credit to Major Head
XXXVII Revenue Receipts. This was done in supplementary
accounts and could not be foreseen earlier.

(e) Due to award and start of works on all the bridges and culverts
in Nepal which resulted in an urgent need for more materials.

A. 7(2) Other Suspense Account:
A. 72X1) Charges (Rs. 269.23 lakhs)
The excess was mainly due to the following reasons :

(/) Expenditure* incurred on deposit works of Food Corporation of
India and Central Warehousing Corporation, in excess of deposit
received ;

(ii) Increase in prices of certain items of stock as a result of extra-

levy;
(iii) Adjustment of old cash settlement bills;
(iv) Adjustment of more A.Gs Memos than anticipated.

B. Excess in the Charged portion of the Grant

The excess cccurred under the sub-head ‘*A. 2(1)—Buildings’ for the
reasons explained belew :— ,

A. 2—Repairs

A. 2(1)—Buildings (Rs. 2.19 lakhs)

Of the total excess of Rs. 2.19 lakhs, Rs. 2.05 lakhs relate te the Presi-
dent’s Estates. The excess is partly due to delayed booking of expenditure
pertaining to 1969-70 in the Acccunts for 1970-71 (Rs. 1.40 lakhs) and
partly due to increased expenditure on consumption of electricity and water
and on certain equipment urgently required. The expenditure is charged
under Article 112(3)(a) of the Constitution of India.

The remaining excess of Rs. 0.14 lakh which relates to C.P.W.D.
was due to payment made against court decrees/awards which is charged
under Article 112(3)(f) of the Constitution of India. In such cases any
expenditure over and above the sanctioned appropriation can be incurred
only after taking either a supplementary Appropriation or an advance from
the Contingency Fund of India. The correct procedure to be followed in
such cases will be brought to the notce of all concerned to ensure that no
expenditure in excess of the sanctioned Appropriation is incurred in future.

The excess under the above sub-heads and minor excesses under
certain other sub-heads were partly counter-balanced by savings under
other sub-heads of the Grant leaving a net excess of Rs. 2,08,063 (Charged)
and Rs. 4,92,71,770 (Voted) as 2 whole in the Grant.”

*According to the information subsequently furnished, the expenditur
Rs. 58.81 lakhs, sequently penditure was
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2.39 The Committee observe that significant excesses had occurred
under the heads “A. 2(1)—Buildings” (Rs. 19.68 lakhs), “A. 7(2)(1)—Charges”
(Rs. 269.23 lakhs). During the year 1969-70 also excesses occurred under the
former two heads “A., 2(1)—Buildings” (Rs. 53.20 lakhs) and “A. 7(1X1)—
Charges” (Rs. 54.55 lakhs). The Committee are not satisfied with the explana-
tion given by the Ministry.

2.40 The Committee are convinced that the excess under the head
“A. 7(1)(1)—Charges’” could have been avoided with a closer liaison with
the purchase organisations/sappliers in respect of identified materials. If there
was an urgent need for more materials due to award and start of works on
all the bridges and culverts in Nepal as explained by the Ministry, the Com-
mittee do not appreciate the reduction of the provision under this head by
Rs. 60 lakhs by reappropriation at the end of the year.

2.41 As regards the excess under the head “A. 7(2)(1)—Charges”,
it is explained as partly due to expenditure of Rs. 58.81 lakhs, incurred on
deposit works of Food Corporation of India and Central Warehousing Cor-
poration in excess of deposit received. The Committee understand that under
the rules the expenditare on such works should be limited to the amount of
deposit received. The circumstances under which additional amount of de-
posit could not be received in time from the organisations concerned are not
clear to the Committee. They hope that in future timely action would be
taken to get the additional expenditure recouped before the end of the year.

Ministry of Works and Housing

Grant No. 119-—Delhi Capital outlay

Voted Charged.

Rs. Rs.
Or:glnal Granl/Appropnauon . . . . - 6,47.50,000 17,50,000
Supplementary Grant/Appropriation . . . . 1,000 ..
Final Grant/Appropriation . . . . . . 6,47,51,000 17,50,000
Actual Expenditure . . . . . . . 6,72,52,649 28,12,815
Excess . . . . . . . . 25,01,649 10,62,815

2.42 Excess occurred both in the Voted and Charged portions of the
Grant as detailed below:—

Excess
Sub-Heads
Voted Charged
A.1(1) Housing—Major Works . . . . . 18,54,380 3,13,902
A.1(2)—0Other Civil Building . . . . . 16,08,602 6,86,846

A.2—Establishment charges pald to other Govemment
Departments . 64,914
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2.43 In a note furnished to the Committee, the Ministry of Works
and Housing have stated as follows:—

A. “Excess in the Voted portion of the Grant

The original grant of Rs. 6,47,50,000 was augmented by a token Supple-
mentary Grant of Rs. 1,000 in the March 1971 session of Parliament. Against
the final grant of Rs. 6,47,51,000 the actual expenditure amounted to
Rs. 6,72,52,649 leaving a net excess of Rs. 25,01,649 in the Voted Section.
This excess, which is the net result of excesses and taving under the various
sub-heads of the Grant, occurred under the sub-heads ‘A.1(1)—Housing’

(Rs. 18.54 lakhs) and ‘A.1(2)—Other Civil Buildings’ (Rs. 16.09 lakhs)
of the Grant as explained below:—

AN (V)Y—Housing Major Works

Rs.

Final Grant . . . . . . . . . . . 2,56,21.411
Actual Expenditure . . . . . . . . . 2.74,75,791
Excess . . . . . . . . . . . . 18,54,380

Of this excess. Rs. 16.01,767 was mainly due to the local purchase of
steel for certain items of work and accelerated progress of other works as
shown in the list of works attached at Annexure ‘A’. The balance of
Rs.2,52,613 was due to misclassification in accounts. This misclassified amount
was correctly adjustable under the sub-head ‘A.1(2)—Other Civil Buildings’.
This misclassification could not be detected in time. However, this does not
affect the overall excess in the voted portion of the Grant.

A.U2)—Other Civil Buildings

Rs.
Final Grant . . . . . . . . . . . 3,09,56,000
Actual Expenditure. . . . . . . . . . 3,25,64,602
Excess . . . . . . . . . . . . 16,08,602

VTheie’)i(ccsSmuﬁder this sub-hcad was mainl-y—al.ur:mlkowzh»e foﬁlii(r)»\;i;g
factors:—

(i) Increased expenditure amounting to Rs. 15.13,011 due to the
accclerated progress of certain works as shown in Annexure
‘B

(ii) Misclassification of Rs. 3.48.204 relating to the expenditure on
exccution of work in Rashtrapati Bhawan viz., ‘Air-conditioning
of Loggia attached to Banquet Hall to Rashtrapati Bhawan’
as Voted expenditure instead of as a ‘Charged’ expenditure.
The expenditure is charged on the Consolidated Fund of India
under Article 112(3)(a) of the Constitution of India. As the mis-
classification came to notice after the accounts for 1970-71 had been
closed it could not be got rectified in accounts. In terms of para-
graph 7 of the 16th Report of the P.A.C. (First Lok Sabha) this
misclassified amount is required to be excluded from the scope of
regularisation in so far as the excess in the Voted portion is con-
cerned. But as regards the ‘Charged’ portion there is an excess of

A}
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Rs. 10,62,815 disclosed in the Appropriation Accounts (Civil) 1970-
17 requiring regulatisation which will be further increased by
Rs. 3,48,204 on the basis of the recommendations of the P.A.C.
referred to above.

The excess of Rs. 34,63 lakhs under the above sub-heads was partly
counter-balanced by saving under other sub-heads leaving an uncovered
excess of Rs. 25,01,649 requiring regularisation. After excluding the excess
of Rs. 3.48,204 referred to above the net overall excess in the Voted portion
of this Grant requiring rcgularisation works out to Rs. 21,53,445.

B. Excess in the Charged portion of the Grant

The excess of Rs. 10,62,815 in the Charged portion which is the net
result of excesses and saving occurred mainly under the sub-heads ‘A.1(1)—
Housing’ and 'A.1(2)—Other Civil Buildings® as explained below:—

A.l ()—Housing:— Rs.

Final Appropriation . . . . . . . . . 3,00,000
Actual Expenditure. . . . . . . . . . 6,13,902
Lxcess . . . . . . . . . . . . 3,13,902

7Thc exces‘;;FRs. 3.13.902 has occ-\;rrcd auc io:¥

(i) Payments made in satisfaction of certain Arbitration Awards/
Court Decrees (Rs. 2,50.274) which are "Charged” on the Consoli-
dated Fund of India under Article 112(3)f) of the Constitution of
India. The expenditure was expected to be met out of anticipated
savings within the charged portion of the sanctioned grant. This
expectation did not, however, materialise due to execution of some
important and inescapable works.

(i) Payment of some pending bills for which no provision was made
(Rs. 63,628).

A () —Other Civil Buildings

Rs.
Final Appropriation . . . . . . . . . 14.00,000
Actual Fxpenditure . . . . . . . . . 20.86,846

Excess . . . . . . . . . . . . 6,86,846

The excess of Rs. 6,86.846 and expenditure amounting to Rs. 3,48,204
misclassified as ‘Voted' instead .of as "Charged’ as explained in para 3(ii)
above, were due to exccution of work “*Air-conditioning of Loggia attached
to the Banquet Hall of Rashtrapati Bhavan™. This item of work was not
provided for in the Budget as the item was sanctioned only in January 1971,
As the work was very urgent and inescapable, it could not be held up and
hence resulted in excess expenditure.

The excess of Rs. 10,00,748 under the above sub-heads together with
an excess of Rs. 64,914 under the sub-hcad ‘A.2—Establishment Charges
paid to other Governments/Departments’ were counter-balanced by a minor
saving of Rs. 2,847 under 'A. 3—Tools and Plant’ leaving an uncovered

’
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excess of Rs. 10,62,815. After adding Rs. 3,48,204 misclassified as ‘Voted’
instead of as ‘Charged’ expenditure as explained in para 3(ii) above, the
actual excess under ‘Charged’ section requiring regularisation works out to
Rs. 14,11.019.

After excluding the excess of Rs. 3,48,204 referred to in para 3(ii)
above, the net overall excess in the Voted portion of this Grant works out
to Rs. 21,53,445. And correspondingly adding Rs. 3,48,204 correctly
adjustable under Charged section referred to in para 5 above, the net
overall excess in the Charged portion comes out to Rs. 14,11,019.”

2.44. The Committee are particularly worried about the significant
misclassifications in accounts that happened under Grant No. 119—Delhi
Capital outlay. A sum of Rs. 2.53 lakhs was misclassified under the head
“A. 1(1)—Housing Major Works” which was correctly adjustable under the
head *“A.1(2)—Other Civil Buildings™. Further a charged item of expenditure
of Rs. 3.48 lakhs was wrongly booked as voted expenditure under the head
¢A.1(2)—Other Civil Buildings”. The Committee trust that the reconciliation
of expenditure booked in accounts with the departmental figures will be done
promptly and properly in future.

Ministry of Home Affairs

Grant No. 82—Ministry of Home Affairs

Rs.
Final Grant . . . . . . . . . . . 1,84,85,000
Actual Expenditure . . . . . . . . . 1,90,52,599
Excess . . . . . . . . . . . 5,67,599

2.45, Excess occurred mainly under the sub-heads “Al1(1)—Estab-
lishment Charges” (Rs. 1.40 lakhs) and *“A1(4)—Other charges” (Rs. 5.33
lakhs) below the group Sub-Head ‘‘A—Secretariat™.

2.46. In a note furnished to the Committee, the Ministry of Home
Affairs have given the following reasons for the excess:

“The excess of Rs. 5,67,599, which is the net result of excesses and
savings under various Sub-heads of the grant occurred mainly under the
following sub-heads under the Group Sub-head ‘A’ Secretariat, for the reasons
explained thereunder:

A.l (1)—Establishment Charges (+Rs. 1,40,295)

The excess under this head occurred due to inadvertant omissions of
certain figures of expenditure relating to overtime allowances and Children
Education Allowance etc. at the time of computing the final requirement of the
grant. This resulted in lesser provision of funds under the head “Other
allowances™ than the actual requirements.
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A. \4)—Other Charges® (+Rs. 5,33,096)

The excess is mainly due to unanticipated adjustments of debits for
Police Medals, Bharat Ratna, Padma Shri & other series of medals etc.
(Rs. 3,18,210). The excess was also partly due to more expenditure on law
charges and tclephone charges relating to previous years. [t may be stated
that most of the adjustments were carried out after the close of the financial
year when it was too late to provide funds through Supplementary Demands

for Grants.

The excess of Rs. 6,73,391 under the above sub-heads and a minor
excess under another sub-head of the Grant were partly counter-balanced
by savings under cther heads leaving a net excess of Rs. 5,67,599 which re-
quires 10 be regularised.”

2.47. 1t is regrettable that the expenditure under the sub-head “A.1(4)—
Other Charges” accounted for an excess of about 249, over the provision.
That it was due to unanticipated adjustments of debits and more expenditure
on law charges and telephone charges relating to previous years discloses that
the departmental officers concerned have not maintained the liability register
properly. It will also be of interest to know how far postponement of adjust-
ment of past liabilities in earlier years was resorted to avoid excess expenditure
in those years,

Ministry of Home Affairs
Grant No. 43—Cabinet

Rs.
Original Grant 73,66,000
Supplementary Grant 6,07,000
Final Grant . 79,73,000
Actual Expenditure 79,83,449

10,449

Excess

2.48. Excess occurred mainly under the group sub-head “A. 3—Tour
Expenses” below the group-head “A. Council of Ministers” as per details
given below :—

Rs.
AJ3(I—Travelling Expenses . . . . . . . . 1,221
A.3(2)—Payments to Railways and Defence Departments . . . 1,12,946

2.49. In a note furnished to the Committee, the Ministry of Home
Affairs have stated as follows:

*“The original provision of Rs. 73,66,000 under this Grant was aug-
mented by Rs. 6,07,000 by obtaining a Supplementary Grant in the March,
1971 session of Parliament. Against the final grant of Rs. 79,73,000 the
actual expenditure amounted to Rs. 79,83.449 leaving an uncovered excess
of Rs. 10,449 which requires to be regularised.

*Actuals Rs. 27.72 lakhs.
38 L§S/712—3
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The excess which is the net result of excesses and savings undar the
various syb-heads of the Grant occurred mainly under the Group sub-
head “A. 3-Tour Expenses” under the group head **A. Council 6f Ministers”
for the reasons explained below: A ' ‘

Major Head and Sub-head - Final Grant  Actual Expendi- Excess(+)
; . ture

Ex
Saving(—)
' Rs. Rs. Rs.

A. Council of Ministers
A. 3—Tour Expenses

A.3(1) Travelling Expenses . . 16,58,000 16,59,221 +1,221
A.3(2) Payments to Railways and

Defence Departments . . 1,17,000 2,29,946 +1,12,946

— s - -

The expenditure on tour expenses of the Ministers/Deputy Ministers
is of an extremely fluctuating nature and depends on the nature and number
of tours undertaken by Ministers/Deputy Ministers which are necessitated
by exigencies of work and the internal and external situation. The circum-
stances vary from year to year and again from time to time in the same year.
Thus, it is very difficult to estimate precisely the requirement of funds for the
purpose before the commencement of the year nor does the trend of the
expenditure during a part of the year give an entirely correct indication of
the expenditure during the remaining part of the year. In the circumstances,
the budget provision for the purpose is made on the basis of the trend of
actuals during the past years. The following table will show the actual
expenditure on Tour Expenses including payment to Railways and Defence
Departments during the past few years:—

Y::ﬁ Expcnditun;c (n

Tour

Expenses

Rs.
1966-67 . . . . . . . . . . . . 14,07,629
1967-68 . . . . . . . . . . . . 10,58,700
1968-69 . . . . . . . . . . L 20,56,236
1969-70 . . . . . . . . . ) . . 18.61,510

Accordingly, during the year 1970-71, a provisi;:m of Rs ’1‘6,(7)0.6007 Was made in
the original budget estimates as under:—

Rs.
A. 3(1)~—Travelling Expenses. . . . . . . . 14,40,000
A. 3(2)—Payments to Railways and Defence Departments . . . 1,60,000

16,00,000

When the position of the grant was reviewed in February, 1971, in
the light of the actuals for the first 8 months and estimated expenditure for
the remaining 4 months, it was estimated that the requirements under A.3-
Tour Expenses during the year 1970-71 would not exceed the sanctioned
budget grant of Rs. 16,00,000.
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The final review of the grant on the basis .of the actuals for the first
10 months and estimated expenditure during the last 2 months revealed in
March, 1971 that the total requitement for Tour Expenses of the Ministers/
Deputy Ministers would amount to roughly Rs. 17,75,000 as indicated below:

(a) Actuals for the first 10 months— Ry.  12,55:000
(b) Anticipated expenditure for the remaining 2 months Rs. 5,20,000

U S

Rs. 17,75,000

Necessary provision was made accordingly by re-appropriation of
funds.

Upto and including the expenditure booked during March, 1971, the
total expenditure under the Group sub-head A.3-Tour Expenses was
Rs. 15,60,221 against the final grant of Rs. 17,75,000 and upto that stage
there was no indication of any likely excess against the sub-head.

When the appropriation account was received in September, 1971,
it was observed that an amount of Rs. 2,29,946 has been adjusted
against the sub-head A.3(2)-Payments to Railways and Defence Depart-
ments azainst the final grant of Rs. 1.17,000 resulting in an excess of
1.12,946. The excess occurred due to adjustment of certain debits during
March (F) and March (Sy) accounts which were not reflected in the monthly
statemznts and statements for anticipated debits received from the Minis-
tries including a debit for Rs. 83,872 received from the Controller of De-
f:ace Accounts (AF).

The above excesses were partly off-set by savings under the other sub-
heads of the Grant leaving a net excess of Rs. 10,449 in the grant which requi-
res to be regularised.”

2.50. The sub-head “A.3(2)-Payments to Railways and Defence
Departments” has recorded an excess of about 979 during the year. The
Committee had occasions to examine excess under this sub-head in earlier
years too, It was op the basis of their recommendation contained in their
3ist Report (Fourth Lok Sabha) that instructions were issued in March,
1969, asking the various Ministries to forward to the Ministry concerned
from October onwards a statement showing the expenditure involved on
account of anticipated debits arising out of reqisitions issved on the Railway/
Defence authorities for tours of Ministers/Deputy Ministers to enable a
liability register being maintained. The Committee, however, note that an
excess of Rs. 1.13 lakhs against the final grant of Rs. 1.17 lakhs has occurred
during the year 1970-71 due to adjustment of certain debits during March
final and March supplementary accounts which were not reflected in the
monthly statements and statements for anticipated debits received from the
Ministries including the debit for Rs. 83,872 received from the Controller of
Defence Accounts (Air Force). In this conmection the Committee find that
the budget estimate provision of Rs. 1.60 lakhs which was itself inadequate
waS actually reduced by Rs. 0.43 Iakh. The Committee take a serious view
of the non-compliance by some departments with the instructions issued by
Government and desire that these should be strictly implemented.
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Ministry of Home Affairs
Grant No, 45 — Pulice

Qriginal Grant . . . . . . . . . . 69;:,09,000
Supplementary Graat . . . . . . . . . 8,29,37,000
Final Grant . . . . . . . . . . . 77,37,46,000
Actoal Pxpenditure . . . . . . . . . . 78,21,78,443

Excess . . . . . . . . . . . 84,32,443

2.51. Excess occurred mainly under the Sub-head *‘F.6-Charges paid
to other Governments, Departments etc.” (Rs. 87.77 lakhs).

2.52. In a note furnished to the Committee, the Ministry of Home
Affairs have inter-alia stated as follows :—

“The orginal Grant of Rs. 69,08,09,000 was augmented by
Rs. 8,29,37,000 by obtaining a Supplementary Grant in the March, 1971
session of Parliament. Against the final Grant of Rs. 77,37,46,000 the actua!
expenditure amounted to Rs. 78,21,78.443 leaving an uncovered exccss
of Rs. 84,32,443. This excess is the net result of excesses and savings under
the various sub-heads of the Grant and occurred mainly under the sub-
head F.6—Charges' paid to other Governments, Departments, etc. as
explained below :—

F. Miscellaneous

F 6-Charges paid to othér‘dovernmems. Dwepan;msA Fl;lal Actual . Excess

etc. Grant Expendi-
ture
- ) - T Rs.in
lakhs)
0. 2,71.52
R. (—) 81.23 1 . . . . . . . 1,90.29  2,78.06 87.77

An amount of Rs. 271.52 lakhs was provided under this sub-head.
Later on, anticipating less expenditure due to non-payment of the arrear
to the Government of Punjab on account of non-receipt of audit
certificates (Rs, 64.38 lakhs) and less expenditure anticipated on account
of facilities granted to polic battalions in Jammu & Kashmir onthe basis
of past actuals (Rs. 38.00 lakhs), an amount of Rs. 81.23 lakhs was found
surplus and was re-appropriated from this head to other heads leaving a
final provision of Rs. 1,90.29 lakhs under this sub-head. The actual expen-
diture, however, amounted to Rs. 2,78.06 lakhs resulting in an excess of
Rs. 87.77 lakhs which was mainly due to the reasons explained below . —

(i) It was intimated by the Ministry of Defence to this Ministry in
July, 1970 that an expenditure of Rs. 37,28,174 had been incurred
by them on the grouping operation of the Mizo Hills Districts
undertaken by the Army during the year 1966-67 and 1968-69.

[}
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This expenditure is re-imbursable by the Ministry of Home
Affairs to the Ministry of Defence. Of this expenditure, 2 sum
of Rs. 5,07,936 had been re-imbursed to the Ministry of Defence
in two instalments in the previous years leaving a balance of Rs.
32,20,238 still to be reimbursed. Approval to the reimbursement
of this amount was issued in October, 1970. Subsequently, it
came to notice that the sum of Rs. 2,37,703 sanctioned for re-
imbursement to the Ministry of Defence in this connection during
1969-70 was not adjusted in the AG’s Office in the account of
1969-70. Thus a provision for this amount (Rs. 2,37,703) and
the balance amount to be reimbursed during 1970-71 (Rs. 32,20,238)
totalling a sum of Rs. 34.58,000 (roundly) was retained under the
head F.6-Charges paid to other Governments, Departments etc.,
in the account of 1970-71. However, when the Appropriation
Account was received, it was found that the Ministry of Defence
had raised a debit of Rs. 62,65,931 on this account leading to
an excess adjustment of Rs. 28.08 lakhs. It was not possible
to make provision to cover this adjustment at that stage.

(ii) In the abscnce of any information regarding the expenditure to
be incurred on the facilities granted to the various police battalions
to Jammu and Kashmir by the Defence authority during a parti-
cular year provision for the purpose is made on the basis of the
expenditure incurred during the previous year. During the
year 1969-70. an expenditure of Rs. 1,95,194 only was incurred
for the purpose. Thus a provision of Rs. 2.00 lakhs was finally
retained on this account during 1970-71. After the close of the
year, however, it was found that the Defence authorities had
raised a debit of Rs. 7.88 lakhs i.e., Rs. 5.88 lakhs in excess of
the provision retained. 1t was then too late to provide funds to
cover this excess.

(iii) Defence authorities also raise debit direct against this Ministry
for the expenditure incurred by them on the facilities granted to
the Jammu and Kashmir Militia. No estimate of the expendi-
ture to be incurred in a particular year is reccived from any autho-
rity and provision on this account is made on the basis of the actuals
of the past years and the trend of expenditure during a particu-
lar year. The expenditure on this account during 1968-69 and
1969-70 was Rs. 1,65,75,997 and Rs. 1,67,35,804 respectively.
The expenditure upto the end of January, 1971 was Rs. 1,17.16.715
which works out roughly to Rs. 12 lakhs per month. A provision
of Rs. 30 lakhs over and above the expenditure incurred during
the first 10 months i.e. a total of Rs. 1,47,17,000 (Rs. 1,17.17 lakhs
and Rs. 30.00 lakhs) was therefore, made for the year 1970-71.
When the Appropriation Account was received, it was found
that the Defence authorities had raised a debit of Rs. 70,98.676
for the expenditure duting the last two months of the year against
our estimation of Rs. 30 lakhs bringing the expenditure on this
account ‘to Rs. 1.88.45,391 against the final provision of
Rs.1,47,17,000. This has resulted in an exgess of Rs. 40.98,391.As
the adjustments on this account were made after the close of the
financial yeas, it was mot possible to provide funds to cover this
excess also.

. . 2 . . .
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iv) An excess of Rs. 7.50 lakiss has occurred: due to belated adjust-
. . mead r.elatmg to'the w&r 1968469 m 'Hiesacoount of $970-71.

“Bes:des the exoeas of Rs. 87 77 lakhs explamed abave, there were
excesses of Rs. 7.09 lakhs and Rs. 7.90 lakhs under the sub-heads
‘E.2(5)-Stores and Equipment’ and ‘E.2(8)-Arms and Ammuni-
tion' respectively, under the group sub-head ‘E.2-Border Check

- Posts’. These excesses were mainly due to unexpected supply
of stores and equipment and Arms and Ammunition at the fag
end of the year by the Defence authorities. As the debits in this
regard were raised and adjusted after the close of the financial
year, it was not possible to provide funds to cover the same.
These excesses were, however, partly offset by savings
under other sub-heads under the group sub-head ‘E.2-Boardcer
Check Posts’ bringing the net excess under this group sub-head
to Rs. 5.67 lakhs.

“The above mentioned excesses and minor cxcesses under other
sub-heads were partly offset by savings under various other sub-
heads leaving a net excess of Rs. 84.32.443 in the grant which
requires regularisation.”

2.53. The Committee find that the original provision of Rs. 271.52 lakhs
under the head “F.6-Charges paid to other Governments/Departments etc.”
was reduced by Rs. 81.23 iakhs. The actual expenditure was, however,
Rs. 278.06 lakbs which accounted for an excess of 46 over the fina] grant.
A part of this was due to the excess debit raised by the Ministry of Defence
in respect of the expenditure incurred by them on the grouping operation of the
Mizo Hills Districts during the years 1966-67 and 1968-69. It is not clear
to the Committee as to how the Ministry of Defence having indicated & figure
of Rs. 37.28 lakhs in July, 1970 in this regard could raice debit for a sum far
in excess of this figure, viz., Rs. 62.66 lakhs. They also do not get any idea
as to when this debit was raised and how it did not come to the notice of the
Ministry of Home Affairs in time to ensure adequate provision.

2.54 'The Committee also note that an excess of Rs. 7.50 lakhs was
due to belated adjustment relating to the year 1968-69jin the accounts of 1970-
71. The Committee would like to know whether the liability register was
maintained by the Department and if so, how adjtstmem of such past liabi-
lities could not be watched properly.

Ministry of Home Affairs
Grant No. S1—Chandigarh

~— -

} ;.7 o o . . Rs.
Original Grant . .. . . . 4 4 . v . 72280000
Supplementary Graot » . . h Y . . » . . 47,89.000
Final Grant o ' 4 4 4 4 e 4 o 0. 1,70.69.000

Actual Expendittste » o« o % & e 8 s+ « s TI37487

Excess . o . . . . o . . . e 3,05.877
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© 255, ‘Excess occurréd maitily under the sub-heads *B.4(2) (1)-Forensic
Science Laboratory”'(Rs. 2.65 lakhs) and “G.1(2)-Purchase of Stationery”,
(Rs. 12.25 lakhs).

2.56. In g note furnished to the Cormmittee, the Mmtstry of Home
Affairs have stated as follows :—

“The original provision of Rs.. 7,22,80, 000 in the votcd sectlon of this
Grant was augmented by Rs. 47,89,000 by obtaining a Supplementary Grant
in March, 1971 session of Parliament. Against the final Grant of
Rs.7.70,69,000 the actual expenditurc however amounted to Rs. 7,73,74,877
leaving an uncoveied excess of Rs. 3,05,877 which requires to be regulansed
The excess is the net result of excesses and savings under the various sub-
heads of the Grant and occurred mainly under the following sub-heads for
the reasons explained below :

B—Administrative Services

Final Actual Excess
Grant  Expendi-

o R ture o
T Rs. Rs. Rs.

B. 4—Police
B.4(2) Miscellaneous
B. 42) (1)—Forensic Science
| .aboratory, Chandigarh . . . . . . 322,800 5,87,743 2,64.943
G. Miscellaneous
G.1—Stationery and Printing:

G. H(2)—Purchase of Stationery . . . . 30 67 000 42.92‘434 12 25 434

B.AQ2Y1)-Forensic Science Laboratory, Chandigarh (--) Rs. 2,64,943.

No funds were provided during 1970-7] for the purchase of Infrared-
spectrophotoineter ordered by the Chandigarh Administration through
the DGS&D for the Forensic Science Laboratory, Chandigarh on the consi-
deration that the debit for the above equipment would be adjusted in 1971-72
and accordingly a provision of Rs. 3,50,000 was included in the B.E. 1971-72.
However, the debit was adjusted in the accounts of 1970-71 itself, resulting
in the above excess.

G.1(2)-Purchase of Stationery (4) Rs. 12,25,434.
The excess under this head occurred due o thé following reasons :—

(i) Raising of debits by Pay and Accounts Officér in" March, 1971
(Final accounts) amounting to Rs. 2.39 lakhs for supplies of
paper pertaining to the years 1966-67. 1968-69 and 1969-70.

(ii) Receipt during 1970-71 from the Mills of supply of paper ordered
during 1969-70 and for which provision was made during that
year and raising of debits therefor by the Pay and Accounts Officer
in March, 1971 (Final Accounts). This resulted in an excess
of Rs. 7 lakhs,

(iii) Raising of debits amounting to Rs. 3.15 lakhs in thc accourts
for 1970-71 by the Pay and Accounts Officer for 95% of payments
for supplies of paper received during 1971-72 (April, 1971) on the
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basis of despatch advices sent to him direct by the Paper Mills
during 15910;{11 (March, 1971). This resulted 1n an excess of
Rs. 3.15 lakhs. '

The above debits were not expected to be adjusted during 1970-71 and
the adjustments made came to the notice of the Ministry too late to provide

additional funds for this purpose.

The above excesses amounting to Rs. 14,90,377 and minor excesses
under other sub-heads were partly counter-balanced by savings under
the remaining sub-heads of the Grant leaving a net excess of
Rs. 3,05,877.”

2.57. Under the head “G. 1(2)—Purchase of Stationery” excess expendi-
ture of Rs. 12.25 lakhs was incurred against the final grant of Rs. 30.67 lakhs.
This was mainly due to adjustmet of debits by the Pay and Accounts Officer
for supply of paper pertaining to the years 1966-67 to 1969-70 and for the
supply during 1970-71 against the orders placed during 1969-70. The Com-
mittee feel that the Department ought to have anticipated these adjustments
and adequately provided for them during the year 1970-71,

2.58. Incidentally the Committee find that although the expenditure
had been incurred on ‘Interim Relief’ no provision therefor existed in the Re-
vised Estimate for the year 1970-71 under various heads, such as, (i) “B.5(2)
(1)—Enforcement of Standard Weights and Measures”, (ii) “C. 2(S)1}1)—
Central Polytechnic”, (iii) “C. 2(5)(2)—Directorate of Technical Educa-
tion”, (iv) “C. 2(5)(4)—Chandigarh College of Architecture” and (v) “C.
12(2)—Senior Town-planners Establishment, Chandigarh’>. When provision
was made under other establishments, the Committee are umable to com-
prehend how such ommissions were not noticed by the Chandigarh Adminis-
tration/Ministry of Home Affairs at the time of checking and finalising the

Revised Estimsate proposals.

Ministry of Home Affairs
Grant No. 53—Tribal Areas.

R e e

Original Grant . 27,75,65,000
Supplementary Grant 84,57.000
Final! Grant . 28,60,22,000
Actual Expenditure 29,10,03,977
Excess . . . . - . . . . . . 49,81,977

2.59. Excess occurred mainly under the sub-heads “‘A. 2(13)—Arms
and Ammunitions” (Rs. 77.56 lakhs), ““A. 2(})1X5)—Purchase and Main-
tenance ctc. of Mechanical Transport” (Rs. 10.92 lakhs), “A. 2(1)}1)6)—
Stores and Equipment” (Rs. 40.97 lakhs) and “A. 2(1X1)X8) Rations™ (Rs.
64 .31 lakhs) below the Group sub-head ““A. 2-—Police™.

2.60. In a note furnished to the Committee, the Ministry of Home
Affairs have explained the reasons for the excess as follows :—

“The original provision of Rs. 27,75,65,000 was augmented by Rs.
84,57,000 by obtaining a Supplementary Grant in the March, 1971 ses:sion
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of Parliament. Against the final Grant of Rs. 28,60,22,000 the actaal ex-
nditure amounted to Rs. 29,10,03,977 leaving an uncovered excess of Rs.
49,81,977 which requires to be regularised by Parliament.

The excess is the net result of excesses and savings under the various
subheads of the Grant and occurred mainly under the following sub-heads
for the reasons explained below :—

Final  Actual  Excess

Sub-head Grant  Expendi-
ture
Rs. Rs. Rs.

A. Administrative Services:

A.2—Police:

A.2 (1) Frontier Constablary and Militia:
A.2(1) (1)—Assam Rifles:
A2(1)(1)3)—Arms and Ammunitions

0. 40,00,000
R. 5,02,000

45,02,000 122,57,505 +77.55.505

The excess is due to adjustment in March (Supplementary) 1971
Accounts, of book debits inclusive of liabilities of past years raised by the
Defence Accounts Officer concerned after the close of the financial year when
it was too late to provide necessary funds for the purpose.

A.2 (1)(1)5) — Purchase and Maintenance etc. of Mechanical Transport

0. 50,00,000
R. (—) 1,41,000 . . . . . . 48,59.000 59.51,219, --10,92.2i9

The excess is mainly due to (i) adjustment of debits pertaining to the
years 1965-66, 1967-68 and 1969-70 for supply of vehicles which were raised
only in June, 1971 i.e. after the close of the financial year when it was too
late to provide funds for the purpose and (ii) increase in the expenditure
on repairs of vehicles and on Petrol. Oil and Lubricants on accounts of un-

anticipated movement of troops.

A2 (I(IX6) — Stores and Equipment
0. 1,20,00,000
R. (—) 6,96,000, 1,13,04,000 154,01,124 4-4097.124

The excess is due to adjustment in the accounts for 1970-71 of book
debits for the years 1968-69 and 1969-70 raised by CDA in June, 1971 after

the close of the financial year.

A2 (1)1X8)—Rations
0. 3,57,00,000

R. 68,000 3,57,68,000 4,21,98,805 -64,30.805

The excess is mainly due to (a) adjustment in the accounts for 1970-71
of book debits for the year 1969-70 raised by CDA in June. 1971 after the
close of the financial year without prior intimation to the concerned Assam

1]
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Riftes Units and (b) fluctuations in rates of rations and transpomuon chm‘ges
for which exact requirement could not be assessed: accurately. ‘

It is, however, stated that a hablhty register is maintained to watch the
progress of adjustment of past liabilities and for making provision of funds
at the appropriate time. However, it is found that debits for all accepted
bills are not raised and adjusted during the year resulting in lapsing of funds
if provided in full. In view of this, provision in the budget is limited to
foreseeable bills that are likely to be adjusted during the year. However,
as mast of the bills were adjusted through debits raised in Supplementary
Accounts when adequate provision could not be made, it has resulted in
excess.

“The above excesses amounting to Rs. 1,93.76 lakhs and minor ex-
cesses under other sub-heads were partly counterbalanced by savings under
the remaining sub-heads of the Grant bringing down the net excess in the
Grant as a whole to Rs. 49,81,977 which requires to be regularised.”

2.61 The Committee are disturbed to note large excesses under the
heads (i) “A. 2(1)(1}(3)—Arms and Ammunitions’ (Rs. 77.55 lakhs against the
final grant of Rs. 45,02 lakhs), (ii) “A. 2(1)(1)(5)—Purchase and Maintenance
etc. of Machanical Transport” (Rs. 10.92 lakhs against the final grant of
Rs. 48.59 lakhs), (iii) “A. 2(1)I1X6)—Stores and Equipments”
(Rs. 40.97 lakhs against the final grant of Rs. 113 lakhs) and
(iv)  “A. 2(1))1X8)—Rations” (Rs. 64.31 lakhs against the final
grant of Rs. 358 lakhs). These excesses mostly arose out of adjustments
through debits raised in supplementary accounts. The Committee, however,
find that some debits related to the period 1965-66 to 1969-70. The Ministry
have explained that although a liability register is maintained, it is found that
debits for all bills accepted during & year are not raised and adjusted during that
year resulting in lapse of funds if provided in full. This position is highly
uasstisfactory as no effective budgetary control could be ensured. The Com-
mittee would like the Ministry of Home Affairs to investigate all these cases
of belated adjustments with a view to finding out when the supplies/services
were made/rendered, when the bills were received and accepted and why the
dsbits could not be raised by other Departments in the year in which the bills
were accepted. Such an investigation would help to rationalise the procedures
so as to have an accurate forecast of requirement of funds.

Ministry of Home Affairs
Grant No.54.—Dadra and Nagar Haveli Area.

- e

Rs.
Original Grant ~ . . . . . . . . . 68,46,000
Supplementary Grant’ R .. . . . . . 11,65,000
Final Grant . . . . . . . . . . .. £0,11.,000
Actual Expenditure . . . . . . . .. . 82,44,505
Excess . . . . . . . . . . 2,331,505

2.62 Excess occurred mainly under the sub-heads “C. 4(2)(4)—0ther
Schemes™ (Rs. 1.77 lakhs) under the group sub-head “C. 4—Agriculture”
and “E. 1(5X2) Other Suspense Accounts” (Rs. 3.77 lakhs) under the Group
sub-head “E. 1—Public Works.”
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- 263: In a note furnished to the Committee, the-Ministry of Home
Affairs have inter .alia stated as follows:— o

“The original Grant of Rs. 68,46,000 under this Grant was augmented
by Rs. 11,65,0& by obtaining a Supplementary Grant in March, 1971 session
of Parliament. Against the final Grant of Rs. %,‘1 1,000 the actual expenditure
amounted to Rs. 82,44,505 leaving an uncovered éxcess of Rs. 2,33,505 which
requires to be regularised. The overall excess is the net result of excesses
and savings under the various sub-heads of the Grant. The excess occurred
mainly under the;following sub-heads for the reasons explained thereunder : —

G et [P

;—"vinal A Actual | Exczss o
Grant Expendi-

ture

. Rs. Rs. Rs.
C-Social and Development Services: T ) T
C.4—Agriculture: :
C.4 (2)—Experimental Farms:
C.4(2xd)—

Other Schemes . 574900 7,52,240 1,77,340

The provision under this head is being utilised by three different De-
partments of the Dadra and Nagar Haveli Administration viz. the Agri-
¢ afture Office, the Soil Conservation Division and the Minor Irrigation Divi-
sion. The overall control of this provision rests with the Agriculture
Office. Adjustments relating to the cost of Minor Irrigation Works com-
pleted during the year 1970-71 were sought to be adjusted by the Minor
trrigation Division by book adjustment and the A.G. carried out the adjust-
ment in the accounts of the same year (1970-71). But due to lack of proper
coordination between Agriculture Office and the Minor Irrigation Division
the actual requirement of funds by the Minor Irrigation Division could not
be taken into account at the appropriate time for making necessary provision
of funds resulting in excess. The Collector. Dadra and Nagar Haveli
Administration has sincc taken necessary steps to avoid recurrence of such
a situation in future.

E . Public Works (including Roads) and Schemes of the Miscellaneous Public Improvemen:s
E.1—Public Works

E.1(5)~Suspense

E. 1{(5K2)—Other )
Suspense Accounts . . . . . . . . . 3,77.408 3,77.408

The gxcess is due to the fact that the Dadra and Nagar Haveli Adminis-
tration has been follawing, uader some misapprehension the system of ‘net
budgeting' instead of ‘gross budgeting’ while operating this head. Under
the gross budgeting system when purchases of materials are made on credit,
this head is credited and when supplies are paid subsequently, it is debited.
Provision is to be made in the Budget for the debits and credits shown below
the line as recoveries. As the Administration did not follow this pripciple
at the time of framing estimates and as they did not anticipate any net ex-
penditure under this head. no provision was made in the budget for the pur-
pese. The Appropriation Accounts. however, reveal an excess of
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Rs. 3,77,408 un der this head, as booking of expenditurc on putchase of
stores under this head on gross basis was made by the A.G.

The above excesses amounting to Rs. 5,54,748 and minor excesses
under other sub-heads were .partly counter-balanced by savings under the
remaining sub-heads of the Grant leaving a net excess of Rs. 2,33,505 in the
Grant which requires to be regularised.”

2.64. There have been excesses under the seb-head “C. 4(2)(4)—Other
Schemes” (Rs. 1.77 lakhs against the final grant of Rs. 5.75 lakhs) and “E.
1(5)(2)—Other Suspense Accounts” (Rs. 3.77 lakhs against Nil final grant),
The excesses arose out of lack of coordination and ignorance of the system of
accounting. The Committee hope that such things will not recur.

2.65. Incidentally the Committee find that under the sub-head “C. 5(2)
(4)—Other Schemes”, no provision was made for ‘Interim Relief” in the revised
estimate for the year 1970-71, although an expenditure of Rs. 6,000 had been
booked in accounts. The Committee desire that the Dadra and Nagar Haveli
Area Administration should avoid such omission in future.

Ministry of Labour and Rehabilitation

Grant No. 127—Capital Outlay of the Ministry of Labour, Employ ment and Rekabiiitation

Rs.
Original Grant . . . . . . . . . . 5,55.47.000
Suppiementary Grant . . . . . . . . . 1,78,86,000
Final Grant . . . . . . . . . . .. 13433000
Actual Expenditure . . . R . . . . . . 7,34,95,335
Excess . . . . . . . . . . .. 62,335

2.66. The excess mainly occurred under the group sub-head "C.
1—Rehabilitation Reclamation Scheme”. (Rs. 17.09 lakhs).

2.67. In a note furnished to the Committee. the Ministry of Labour
and Rchabilitation have inrer alia stated as follows:—

“The original grant of Rs, 5,55,47,000 was augmented by obtaining
supplementary grants of Rs. 32,85,000 in August. 1970, Rs. 1,20.79,000 in
November, 1970 and Rs. 25,22,000 in the March, 1971 sessions of Parliament.
Against the final grant of Rs. 7,34,33,000 the actual expenditure, however,
amounted to Rs. 7,34,95,335 Ieavmg an uncovered excess of Rs. 62,335
which requires to be regulansed by Parliament.

. The overall excess of Rs. 62,335 which is the net result of excesses and
savings urdler the various group sub-heads/sub-heads of the grant occurred

4
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mainly under the group sub-head ‘C. L—Rehabilitation Reclamation
Sohemc (Rs. 17.09 lakhs) as detailed below :— . .

Finsl Actual Excess

Sub-head / Grant Expendi-
tyre
Rs, Rs. Rs.
C.1(1)—Establishment . . 36,60,000 38,04,272 1,44,272
C.1(2)—Machinery, Tools and Plant . . 15,01,000 15,03,383 2,383
C.1(3)—Petrol, Oil and Lubricants , . ., 31,16,000 42,18,288 11,02,288
C.1(4)—Spare parts and stores . . . 36,63,000 40,85,921 4,22,921
C.1(5)=~Miscellancous . . . . . 3,60,000 3,97,251 37,251
ToraL . . . . . 1,23,00,000 1,40.09,115  17,09,115

“The reasons for the excesses are explained below —

At the stage of final assessment of requirement of funds, which took into
account the figures of actual expenditure upto 25-3-1971 (Rs. 113.43 lakhs)
and all the debits expected to be adjusted during the remaining part of the
year, the total requirements under the above sub-heads were placed at
Rs. 123 lakhs. The original grant of Rs. 80 lakhs under the above sub-
heads was augmented to Rs. 123 lakhs by obtaining a supplementary grant of
Rs. 25.22 lakhs in March, 1971 and by reappropriation of funds to the
extent of Rs. 17.78 lakhs from the savings avatlable within the grant. The
actual expenditure, however, amounted to Rs. 140.09 lakhs leaving an un-
covered excess of Rs. 17.09 lakhs mainly due to adjustment of Rs. 17.57
lakhs lying under suspense in the accounts of 1970-71 by a Pay and Accounts
Officer concerned in his March Supplementary, 1971 Accounts and another
Rs. 2.10 lakhs for which vouchers were received from another Accounts
Officer in April, 1971 when it was too late to provide additional funds.

The above excesses of Rs. 17.09 lakhs under the Group sub-head
‘C. 1-—Rehabilitation Reclamation Scheme’ and minor excesses under other
sub-heads were counter-balanced by savings under other sub-heads leaving
a net excess of Rs. 62,335

2.68. The excess over grant “No. 127—Capital Ou tlay of the Ministry
of Labour, Employment and Rehabilitation” mainly occurred under the group
sub-head “C. 1-—Rehabilitation Reclamation Scheme” (Rs. 17.09 lakhs).
The excess under the sub-head “C. 1(3)—Petrol, Qil and Lubricants” (Rs.
11,02 lakhs) was more than one-third of the final grant. This was mainly due
to adjustment of amounts (totalling Rs. 17.57 lakhs) lying under suspense in
the accounts of 1970-71 by the Pay and Accounts Officer in his March supple-
mentary, 1971 accounts. The excess under the grant could have been aveided
with an effective linison with the Pay and Accounts Officer.

Ministry of Law and Justice
Grant No. 13—Other Revenue Expenditure of the Ministry of Law

Rs.
Original Grant . . . . . . . . .. 2,04,74,000
Actual Expenditure . . . . . . . . . .. 21265372

Excess . . . . . . . . . - 791,372
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2.69. Excess oocurred mainly under the sub-heads “A. l-—Election
Commissioner and Regional Commissionsers ¢ic,” (Re..}.72 dakha) and
“A. 2(1)—Contributions to State and Union Territory Governments” (Rs
6.61 lakhs) below the group sub-head “A. 2—Other Electton Charges

2.70. In 4 note furmshcd to the Committee, the Mmlstry of Law and
Justice, have stated as follows :—

“The excess, which is the net result of the excesses and savings under
the various sub-heads of the Grant, occurred mainly under sub-head ‘A.
1—Election Commissioner and Regiorral Commissioners etc.’ and the group
sub-head ‘A. 2——Other Election Charges’. The excess under the latter group
sub-head is wholly due to the fact that an adjustment for an amount of
Rs, 9,17,800 was carried out by the Accounts Officer under the sub-head
‘A. 2(1)—Contributions to State and Union Territory Governments’ in the
accounts for the year 1970-71 instead of the year 1969-70 for which a sanc-
tion was issued but which could not be acted upon by the Accountant Gene-
ral during that year. The adjustment in question was carried out by the
Accounts Officer in the accounts for 1970-71 in anticipation of a fresh ex-
post-facto Government sanction valid.for that year, since the sanction issued
in 1969-70 had actually lapsed. The adjustment came to the notice of the
Ministry in April, 1971 when it was not possible to provide additional = funds
for the year 1970-71. A saving of Rs. 9,79.008 occurred in grant No. ‘74—
Other Revenue Expenditure of the Ministry of Law’ for the year 1969-70
mainly due to the omission to carry out the adjustment of Rs. 9,17.800
in the accounts for the year. ‘

The excess of Rs. 9,17,800 under the sub-head *A. 2(1)——Contributions
to State and Union Territory Governments’ was counter-balanced by savings
under other sub-heads of the group sub-head ‘A. 2—Other Election Charges’
and the net excess under this group sub-head came to Rs. 6,61,237. There
was also an excess of Rs. 1,71,513 under the sub-head *A. 1-—Election Com-
missioner and Regional Commissioners etc.” mainly due to unanticipated
increased expenditue on Travelling Allowances and Contingencies as a result
of the conduct of mid-term General Elections to the House of People and
certain State Legislatures, in March, 1971.

The excess of Rs. 8,32,750 under the sub-head ‘A. 1’ and the group
sub-head ‘A. 2’ together with & minors excess under sub-head *B. 1—Special
Commissions of Inquiry’ was partly counter-balanced by savings under the
other sub-heads of the Grant resulting in a net excess of Rs. 7,91,372 which
requires to be regularised.”

2.71. The extra expenditare under the group sub-head “A. 2-—Other
Election Charges” (Rs. 9.18 lakhs) was mainly responsible for the excess over
the grant “73—Other Revenue Expenditure of the Ministry of Law”. The
Ministry have explained that it was wholly due to the fact that the Accounts
Officer carried out the adjustment under the sub-head “A. 2(1)——Contribution
to State and Union Territory Governments” in 1970-71 instead of in 1969-70
for which a sanction was issued. This shows that the progress of adjustments
against sanctions issued in 1969-70 was not watched properly and adequate
provision made in 1970-71 for the amounts remaining unadjusted. The Minis-
try should be more careful in future,
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Ministry of Shipping and Transport
o (Transport Wing)
Grant No. T1—Ministry of Shipping and Transpors

Rs.
Original Grant . . . . . . . . .. 1,45,42,000
Supplementary Grant . . . . . . . .y 2,56,000
Final] Grant . . . . . . . . . . . 1,47,98,000
Actual Expenditure . . . . . . . . .o 1,52,22.293
Excess . . . . . . . . . . . 4,24,293

2.72. During the years 1968-69 and 1969-70 also the expenditure had
exceeded the Grant by Rs. 0.46 lakh and Rs. 2.5]1 lakhs respectively. The
excess during 1970-71 occurred mainly under the Group sub-heads “A. 1—
Transport Wing” (Rs. 2.02 lakhs) and “A. 2(1)—Roads Wing (Main)” (Rs.
3.59 lakhs).

2.73. In a note furnished to the Commiitee, the Ministry of Shipping
and Transport have explained the reasons for the excess as under:—

*The original provision of Rs. 1,45,42,000 under voted section of
the Grant was augmented by Rs. 2,56,000 by obtaining a Supplementary
Grant in March, 1971 session of Parliament. Against the final Grant of
Rs. 1,47,98,000 actual expenditure, however, amounted to Rs. 1,52,22,293,
leaving an uncovered excess of Rs. 4,24,293 which required to be regularised
by Parliament.

The overall excess of Rs. 4,24,293 is the net result of excesses ard
savings under the various group sub-hcads of the Grant. The excess occurred
mainly under the group sub-heads ‘A. 1—Transport Wing' and ‘A. 2(1}—
Roads Wing (Main)’ for the reasons explained below :—

Group sub-head Final Actual Excess( -i—;
Grant Expendi-
ture
Rs. Rs. Rs.

A. 1—Transport Wing

0. 41, 51, 000 . . . . . . 41,51,000 43,53,111  (-+)2,02,111
The excess occurred under the sub-heads ‘A. 1(2) Interim Relief’

(Rs. 1,48,901), ‘A. 1(3)—Travelling Expenses’ (Rs. 1,02,039) and ‘A. 1(4,—

Other Charges’ (Rs. 93,660). The main factors leading to these excesses are

as follows:—

A. 1(2)—Interim Relief (Rs. 1,48,901) :—No provision for interim
relief was included in the Budget Estimates 1970-71 as the same was sanctioned
after the Budget Estimates had been finalised. Though proposals to obtain
Supplementary Grant were initiated the same could not be finalised in time
due to lack of proper coordination which resulted in excess.

A. 1(3)—Travelling Expenses (Rs. 1,02,039) :—{(i) More tours performed
by the officers due to the increased activities of the Ministry and iri connec-
tion with development projects included in the Plan and their supervision
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(Rs. 49,039) (ii) payment of air passage bills of the previous year (Rs. 33,000)
and (i1i) inclusion of expenditure to the extent of Rs. 20,000 for Leave Travel
Concession under this sub-head. These items of expenditure could not be
anticipated and provided for duriag 1970-71 partly due to reasons explained
...... below and as they became unavoidable at a very late stage there was no
time left to get additional provision sanctioned during 1970-71.

A. 1(4)—Other Charges (Rs. 93,660) :—More contingent expendturei
incurred by the officers during foreign tours than anticipated at the time of
framing the Budget Estimates and also payment of telephone bills pertaining
to the previous years (Rs. 29,205) and also more expenditure on running
and maintenance of staff cars. These items of expenditure could not be
anticipated and provided for during 1970-71 partly for the reasons explained. .
below and as they became unavoidable at a very late stage there was no
time left to get additional provision sanctioned duoring 1970-71.

These excesses were partly offset by savings under other sub-heads of
the group sub-head A. 1 leaving a net excess of Rs. 2,02,111 under the group
sub-head.

Group sub-head Final Actusl Excess
Grant Expendi-
L e
Rs. Rs. Rs.

A.2(1)—Roads Wing (Main)
0. 54,71,000 . . . . . 54,71,000 58,30,301 (+)3,59.301

The main factors leading to the excess are given below :—~

(i) Increased expenditure (Rs. 1,88,237) under ‘A. 2(1)(2)}—Interim
Relief’ due to the fact that no provision was made as Interim
Relief was sanctioned after the finalisation of the Budget Estimates
1970-71. Though proposals to obtain Supplementary Grant were
initiated the same could not be finalised in time due to lack of
proper coordination which resulted in excess.

(ii) More expenditure (Rs. 1,05,073) under ‘A. 2(1) (3)—Travelling
Expenses’ due to (a) more tours undertaken by officers which were
necessitated to gear up the State machinery so that the amount
allocated for Roads/Bridges during 1970-71 could be fully utilised
and (b) deputation of higher officers to foreign countries to attend
conferences etc. and;

(iii) More expenditure (Rs. 1,16,700) under ‘A. 2(1)(4)—Other Charges’
due to payment of arrears of rent of office accommodation hired
by various Regional Offices located in States; maintaining and
running of 36 vehicles provided in Regional offices and payment
of telephone charges. These items of expenditure could not be
anticipated and provided during 1970-71 partly for the reasons
explained. . .below and as they became unavoidable at a very
late stage there was no time left to get additional provision sanc-
tioned during 1970-71.

~ “These excesses were partly offset by savings under the other-sub-heads
viz. Establishment Charges (Rs. 50,709) of the group sub-head A. 2(1)
having a net excess of Rs. 3,59,301 under the group sub-head.
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Improper maintenance of the liability registers has also been a contri-
buting factor towards these excesses during 1970-71. However, from the
year 1971-72 onwards they are being maintained properly.

The excesses under the above group sub-heads as well as minor excess
of Rs. 9,452 under the sub-head B. Grants-in-aid, Contributions etc. were
partly counter-balanced by savings under the remaining group sub-heads
of the Grant leaving a net excess of Rs. 4,24,293 which requires to be
regularised.”

2.74. The excess over the grant occurred under the sub-heads“A. 1 (2)-
Interim Relief ” (Rs. 1.49 lakhs), “A. 1 (3)- Travelling Expenses”
(Rs. 1.02 lakhs) and “A . 1 (4) -Other Charges” (Rs. 0.94 lakh) in respect of
Transport Wing and “A . 2 (1)(2) - interim Relief” (Rs.) 1.88 lakhs) and
“A . 2 (1) (3)-Travelling Expenses” (Rs. 1. 05 lakhs) and “A . 2(1) (4) - Other
Charges” (Rs. 1.17 lakhs) in respect of Roads Wing (Main). The Committee
have earlier indicated that the grant has beem exceeded successively for
three years. In earlier years too significant extra expenditure was incurred
on office contingencies and travelling expenses. The Committee need hardly
stress that the Ministry should improve their budgetary procedures and control.

2.75. It is indeed surprising that a total sum of Rs, 3.37 lakhs was spent
on Interim Relief without any provision in the Revised Estimate. The Committee
cannot accept the plea that the proposals to obtain suppplementary grant though
initiated could not be finalised in time due to lack of proper coordination. They
would like the Ministry to investigate the lacuna, if any, in the system with a
view to removing it.

2.76. The extra expenditure on office contingencies and travelling expenses
remained uncovered as admittedly the liability registers were not maintained
properly. As the Ministry have stated that the registers are being main-
tained properly from 1971-72, the Committeee would like to watch the position
through future Appropriation Accounts.

Ministry of Shipping and Transport (Roads Wing)
Grant No. 78-—Roady.

Rs.
Original Grant . . . . . R . . . 22,79,82,000
Supplementary G rant . . . . . . . . . 93,00,000
Final Grant . . . . . . . . . . . 23,72,82.000
Actual Expenditure . R . . . . . . . 25,07,56,536
Excess . . 1,34,74,536

2.77. In anote furnished to the Committee, the Ministry of Shipping
and Transport have stated as follows —

“The original grant of Rs. 22,79,82,000 was augmented by Rs. 93,00,000
by obtaining a supplementary Grant in August, 1970 Session of Parlia-
ment to recoup an advance obtained from the Contingency Fund of India
in March, 1970. Against the final grant of Rs. 23,72,82.000, the
expenditure, however, amounted to Rs. 25.07,56,536 leaving an uncovered
excess of Rs. 1,34,74,536 which requires to be regularised by Parliament.

384.55/72—4
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The overall excess of Rs. 1,34,74,536 is the net result of the excesses
and savings under the various sub-heads in the grant. The excess occurred
mainly under the sub-head ‘A. 4(1)- Maintenance of National nghwayb
(Rs. 154,96,741) as explained below:

A. ¢ (I)- Maintenance of National Highways (Rs. 1,54,96,741).

A provision of Rs. 1,300 lakhs was made under thc sub-head in the
budget for 1970-71 . A sum of Rs. 37,800 became available out of savings
under other sub-heads in the grant. In addition, a supplementary grant of
Rs. 93 lakhs was obtained under this sub-head. This amount was required for
recouping an advance of an equivalent amount obtained from the Contingency
Fund of India during 1969-70. The expenditure against the advance, however,
amounted to Rs. 79,88,241. A sum of Rs. 13,11,759 was accordingly surren-
dered out of the Supplementary Grant of Rs. 93 lakhs. Thus allotments
aggregating Rs. 13,80,26,041 were made to States for the maintenance of
National Highways during 1970-71. The expenditure booked however amoun-
ted to Rs. 15,35,22- 782 revealing an excess of Rs. 154,96,741. There was
actually an excess expenditure amounting to Rs. 157,29,408 in certain
States as shown below:

Andhra Pradesh (Rs. 18,04,223).

Assam (Rs. 21,89,875).

Bihar (Rs. 41,96,794), Gujarat (Rs. 4,49,566).

Haryana (Rs. 1,60,500). Himachal Pradesh (Rs. 1,06,398),
Madhya Pradesh (Rs. 4,86,619 ), Maharashtra (Rs. 3,37,174),
Mysore (Rs. 9,35,846), Orissa (Rs. 46,439),

Rajasthan (Rs. 4,84,770), Uttar Pradesh (Rs. 1,04,315).

West Bengal (Rs. 42,08,934), Delhi Rs. 2,06,386), and Manipur
(Rs. 11,569).

As a result of savings amounting to Rs. 2.32.667 in other States, the
net excess under this sub-head was reduced to Rs. 154.96.741. This excess
was mainly due to the fact that the States had to incur extra expenditure
on unavoidable repairs in order to keep the lines of communications intact
to meet the needs of the evergrowing traffic and unforeseen natural causes
like heavy floods in 1970-71 etc.

“The road works under the administrative control of this Ministry are
executed through the agency of the State Public Works Departments and the
Central Public Works Department. Provision in the budget is made on the
basis of estimates received from the various executive agencies. They in
turn, are guided by their subsidiary establishments such as the Chief Engine-
er, Superintending Engineer, Divisional Engincer, etc. who are incharge of
actual execution of the works. The Government of India invariably impress
upon the States the need for restricting the expenditure to the amount of the
allotment and this stipulation is also made in the letters sanctioning the allot-
ments of funds. Several instructions have been issued from time to time to them
to discipline their expenses. Some of the States have, however, failed to restrict
the expenditure to the allotments made to them, which, as explained ....
above, became unavoidable. The extra expenditure had to be incurred
on mescapab]e repairs in order to keep the lines of communications intact
especially in view of unprecedented floods during the financial year.
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The Government of India are, however, fully seized of the problem of
avoiding excesses over sanctioned grants and have already adopted a
number of measures in this behalf and also propose to take certain further
steps in this connection. All these measures are indicated below:

(i) Close watch over the pace of expenditure.

(a) In accordance with the existing instructions, the State Governments
are required to furnish monthly returns of expenditure against the grants
sanctioned by the Government of India. These returns are scheduled to be
received by the 20th of the month following the one to which they relate.
On receipt of these returns,they are examined in the Ministry and any tendency
on the part of States to exceed the sanctioned grants are invariably brought
to the notice of the State Governments so as to check the probability of ex-
cess over the allotment made;

(b) In the case of defaulting States in regard to submission of these
returns which may not be found to be regular, the matter is followed by the
issue of regular instructions impressing upon them the imperative need for
the prompt submission of these monthly returns of expenditure.

(i) Use of Regional Offices of the Ministry for exercising control in the
matter.

The Ministry has at present six regional offices in the country and
Engineer Liats'on Officers in all the States. An attempt is being made to
use them also to the extent feasible for keeping a watch over the pace of
expenditure and check tendencies of unnecessary increase in the expendi-
ture beyond sanctioned grants.

(itl) Norms for maintenance.

Following the recommendations of a Technical Group comprising
the representatives of five States and headed by the Director General (Road
Development) specific norms have been laid down for the provision of main-
tenance grants under specified sub-heads (Oridinary Repairs, Periodic
renewals, Restoration of Flood Repairs, Special Repairs etc.) and grants are
now allocated according to these sub-heads on the basis of the norms laid
down by the Technical Group within the available funds and progress of
expenditure is also watched for each sub-head separately. This facilitates
a much tighter control over the expenditure and checks upon the tendency
to exceed the sanctioned grants to a great extent.

(iv) Further Instructions issued.

Further instructions have been issued to the State PWDs reiterating
the imperative need for restricting the expenditure within the sanctioned
total and sub-head wise grant for the maintenance of National Highways.
They have been further asked that while submitting the Revised Estimates
and final requirements for the year, they should indicate the total require-
ments and up-to-date position of expenditure against the allotted funds
together with the break-up under the respective sub-hcads under which
allotments are made. This would prove further useful in keeping a watch
over the expenditure against the grant sanctioned for the maintenance of
Natlopal Highways.
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Simultaneously with the above mentioned measures, it is also proposed
to approach the Comptroller and Auditor General of India for issuing
instructions to the State Accountants General not to admit expenditure in
excess of the sanctioned grant.

1t is hoped that as a result of all these measures the position would
improve in the years to come.

The excess under the sub-head ‘A.4(1)—Maintenance of National
Highways’ and minor excesses under certain other sub-heads were partly
counter-balanced by savings under other sub-heads of the grants leaving
a net excess of Rs. 1,34,74,536 as a whole in the grant which may kindly be
recommended for regularisation under Article 115 of the Constitution.”

2.78. The Committee are deeply distressed to come across from year to year for
over a decade now excesses under the head “A. 4(1)-—maintenance of National

High-ways”. In their 123rd Report (Fourth Lok Sabha) the Committee had indi-
cated the excesses recorded under this head for 10 years from 1959-60 to 1968-69
which ranged from Rs. 11.15 lakhs to Rs. 63.12 lakhs. In their subsequent
Report (29th Report——Fifth Lok Sabha), the Committee obscrved that the excess
under the head during the year 1969-70 was the highest ever recorded in recent
years. The excess during that year was Rs. 84.60 lakhs. This record has since
been broken and the excess during the vear 1970-71 is as high as Rs. 154.97 lakhs,
The Committec find from the measures alrcady adopted or proposed to be
adopted to tackle this problem of recurring excesses, that it is also proposed to
approach the Comptroller and Auditor General of India for issuing instructions
to States Accountants General not to admit expenditure in excess of sanctioned
grant. This appears to be a necessary though somewhat a drastic step as the
only way to arrest the persistent tendency on the part of the State Governments
who are the works executing agencies to exceed the budget provision without
coming up with proposals for additional funds in time. The committee wish
to make it clear that they would be forced to take a very serious view if there
is any further occassion to comment on excess under this head.

Ministry of Tourism and Civil Aviation

Grant No. 89.—Aviation

Rs.
Final Grant . . . . . . . . . . . 14,20,05,000
Actual Expenditure . . . . . . . . . 14.29,11,115
Excess . . . . . . . . . . . 9,06,115

2.79. In a note furnished to the Committee, the Ministry of Tourism
and Civil Aviation have stated as follows :—

“Against the final Grant of Rs. 14,20,05,000, the actual expenditure
amounted to Rs. 14,29,11,115 ‘leaving an uncovered excess of Rs. 9,06,115
which requires to be regularised. The excess is the net result of excestes and
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savings under the various sub-heads of the Grant and occurred mainly under
the following sub-heads for the reasons explained thereunder :—

Sub-head Final Grant Actual Excess (-+-)
Expenditure
- Rs. - Rs. Rs.

G. Works

G.1(1)Original Works

G.L(1) Minor Works Executed by
CPWD. . . . 32,00,000 42,37,624 (+)10.37,624

Of this excess, Rs. 8,15.748 was due to the misclassification in accounts
vide Statement 1 enclosed (Page ). The remaining excess was mainly
due to execution of urgent minor works which could not be postponed to
the next year.

Sub-head Final Grant Actual

"i:‘xccss (=)
Expenditure
Rs. Rs. Rs.
G. Works
G. 1 Original Works
G. (2) Minor Works executed
by Civil Aviation Deptt. 8,72.000 1229610 (+)3.57.610

The Excess was mainly due to misclassification under this sub-head
in accounts, out of which Rs. 1,61.870 correctly adjustable under sub-head
G. (1) Minor repairs exccuted by Civil Aviation Department pertaining
to Bombay Aviation Division 1, C. P. W. D., Rs. 1,30.474 adjustable under
sub-head G. 2{(2) Minor repairs executed by Civil Aviation Department
and Rs. 73,220 on account of expenditure on minor Works executed by Avia-
tion Electrical Division, Madras adjustable under sub-head G. 1(1) Minor
works executed by C. P, W. D. had been misclassified under this sub-head.
These misclassifications as detailed in Statement 11 could not be detected in
time. However this does not affect the over-all excess in the voted portion
of the Grant.

Actual Excess {(+)

Sub-head ' Final Grant
Expenditure
T ) Rs,‘w“ Rs. Rs.
G. Works
G. 2 Repairs
G. 1) Minor repairs executed
by CP.W.D. . . 1,60,00,000 1.74,07,667 (+)14,07,667

Due to misclassification of expenditure by various Accounts Officer
tl]erc was less booking of a net amount of Rs. 5,83,872 under this sub-head
vide statement I1I enclosed (Page ). The excess was due mainly to unanti-
<ipated expenditure on special repairs to runway, taxi tracks, apron and main-
tenance of residential/non-residential buildings and electrical and air-con-
dmo_nin installations at various civil acrodromes, payment to work-charged
staffin shape of Medical Claims, flood advance, overtime allowance and interim
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relief and purchase of spare parts owing to sudden breakdown of machi-
nery vehicles and runway lights.

Sub-head Final Grant Actual Excess (+)
Expenditure
- o Rs. Rs. Rs.
G. Works
G. 2. Repairs
G. 2(2) Minor repairs exccuted
by Civil Aviation Department 1,52,01,300 1,70,34.330 (+4)18,33,030

Mamly due to l’ﬂlSCldSSlﬁ(.d.ll()n of expendlture by various Accounts
Officers resulting in a net excess booking of Rs. 17,19,321 vide statement IV
enclosed. A part of the misclassified amount representing a net expen-
diture of Rs. 19,75,684 under sub-head ‘Suspense’ including recoveries in-
curred by the Controller of Communication and the Controller of Aero-
dromes, Bombay was wrongly booked under this head by the Accountant
General, Bombay instead of under sub-head ‘Suspense’ where sufficient
savings are available.

The above excesses and minor excesses under other sub-head were partly
counterbalanced by savings under other sub-heads of the Grant resulting
in a net excess of Rs. 9,06,115 which requires regularisation.

2.80 Subsequently, the Ministry of Tourism and Civil Aviation have
forwarded the following revised note vetted by Audit :

“‘Against the final Grant of Rs. 14,20,05,000, the actual expenditure
amounted to Rs. 14,29,11,114 leaving an uncovered excess of Rs. 9,06,115
which requires to be regularised. The excess is the net result of excesses
and savings under the various sub-heads of the Grant and occurred mainly
under the following sub-heads for the reasons explained thereunder :—

Sub-head —Fm;l '(;;rant Actual Excess (+)
Expenditure
Rs. Rs. Rs.

G. Works

G. 1 Original Works

G. 1(1) Minor Works executed by
CPWD. . . 32,00,000 42,37,624 (+)10,37,624

Of this excess, Rs. 8,15,748 was due to misclassification in accounts.
within the grant vide Statement I enclosed. The remaining excess was mainly
due to execution of urgent minor works which could not be postponed to
the next year.

Sub-head Final Grant Actual Excess (+)
Expenditure
G. Works Rs Rs. Rs.
G. 2 Repairs

G. 2(1) Minor repairs exccuted
by C.P.W.D. . . 1,60,00,000 1,74,07,667 (+)14,07,667

.
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Due to misclassification of expenditure under different sub-heads
with in the grant by various Accounts Officers there was less booking of a net
amount of Rs. 583,872 under this sub-head vide statement II enclosed.
The remaining excess was due mainly to unanticipated expenditure on special-
repairs to runway, taxi tracks, apron and maintenance of residential/non-
residential buildings and electrical and air-conditioning installations at various
civil aerogrames, payment to work-charged staff in shape of Medical Claims,
flood advance overtime allowanc: and interim relief and purchase of spare
parts owing to sudden breakdown of machinery, vehicles and runway lights.

The above excesses and_ minor excesses under other sub-heads were
partly counterbalanced by savings under other sub-heads of the Grant re-
sulting in a net excess of Rs. 9,06,115 which requires regularisation.”

2.81. The Committee are constrained to note large-scale misclassi-
fi~ation in the expenditure in regard to Grant No. 89- Aviation which remained
uniztected titl the Appropriation Accounts were finalised. The net amounts
of misclassificati>n were (i) () Rs. 8.16 lakhs under the sub-head ““G. 1 (1)—
Minor Works executed by CPWD", (ii) {(+) Rs. 3.55 lakbs under the sub-
head “G.1 (2)—Minor Works executed by the Civil Aviation Department,(iii)
(—) Rs. 5.84 lakhs under the sub-head “G.2 (1)—Minor Rapairs executed
by the CPWD” and (iv) () Rs. 17.19 lakhs under the sub-head “G. 2 (2)
— Minor repairs executed by the CAD”. This calls for a detailed review
with 2 view to finding out how the misclassifications could not be detected
in tim2.

Appropriation Accounts, 1970-71.
Ministry of Railways

Grant No. 16—Pensionary Charges—Pension Fund

Rs.
Original Grant . . . . . . . . . . 7,95,45,000
Supplementary Grant . . . . . . . . . 75,76,000
Final Grant . . . . . . . . . . 8,71,21,000
Actual Expenditure . . . . . . . . . 8,75,34,984
Excess . . . . . . . . . . . 4,13,984

2.82. 1t is seen from the Appropriation Accounts of Railways in
India for 1970-71 that the excess under this grant mainly occurred in Eastern
Railway the amount being Rs. 11.49 lakhs against the final grant of
Rs. 129.38 lakhs. The excess is explained as due chiefly to adjustment of
more arrear debits received from Civil Accounts Officers.

_2.83, In a note furnished to the Committee. the Ministry of Railways
{Railway Board) have inter-alia stated as follows:—

“This grant, as its heading indicates, deals with expenditure on the
payment of pensionary charges to railway employees governed by the pen-
sionary form of retirement benefits.

[ ]
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The excess of Rs. 4.14 lakhs was 0.5% of the final grant of Rs. 8.71
crores. A supplementary grant of Rs. 76 lakhs obtained in March, 1971,
to cover the increased payments expected to be made to staff who retire
from railway service under the pensionary form of retirement benefits but
it turned out to be slightly inadequate. The excess occurred mainly on the
Eastern Railway, the North-Eastern Railway and the Northern Railway
and was partly reduced by savings mainly on the Southern Railway, the South
Central, South Eastern Railways and Miscellaneous Establishments, the
Western Railway and the Chittaranjan Locomotive Works. The excess
of Rs. 4 lakhs was the net of the fluctuations in debits received from Civil
Accounts Officers in respect of pension payments.”

2.84, The excess over the voted grant “No. 16—Pensionary Charges—
Pension Fund” has by now become an annual feature. The excesses recorded
during the past four years were Rs. 9.83 lakhs in 1967-6¢8, Rs. 10.81 lakks
in 1968-69, Rs. 0.82 lakh in 1969-70 and Rs. 4.14 lakbs in 197G-71. The
excess during the year 1970-71 mainly occurred in Eastern Railway, the amount
being Rs. 11.49 lakhs against the final grant of Rs. 129.38 lakhs. This hss
been explained as due to adjustment of more arrear debits received frem Civil
Accounts Officers. The Committee trust that the Railway Administration
will take suitable steps to aviod exess in future under this grant.

2.85. Subject to the above observations, the Committee recommend
that excess referred to in paragraph 2.1 above be regularised in the manner
prescribed in Article 115 of the Constitution of India.



CHAPTER Il

Action Taken by Government on the recommendations of the Public
Accounts Commiittee contained in their 29th Report (5th Lok Sabha)

on Excesses over Voted Grants|Charged Appropriations for the year
1969-70.

3.1 The 29th Report of the Public Accounts Committee (Fifth Lok)
on Excesses over Voted Grants/Charged Appropriations disclosed in the
Appropriation Accounts (Civil) (Posts & Telegraphs), (Railways) and
(Defence Services) for the year 1969-70 was presented to the House on 21st
December, 1971. Action Taken Notes have been received in respect of
all the 18 recommendations contained in the Report.

They are reproduced in Appendix———.

3.2 Replies of Government have been categorised under the following
heads:—

(i) Recommendations/observations that have been accepted by Govern-
ment.

Serial Nos. 1, 2,3,4,5,6,7.8,9.13,14. 15, 16, 17, and 18.

(ii)‘ Recommendz;tions/observations which the Committee do not
like to pursue in view of the replies of Government.

Serial Nos. 10, 11 and 12.

3.3 All the Action Taken Notes in respect of the recommendstions
contained in the 29th Report (fifth Lok Sabha) of the Committee were expec-
ted to be received by 21st June, 1972. However, the notes in respect of S.
Nos. 6, 7 and 13 could be received only by the second week of July, 1972,
after some persuasion by the committee with the result that the Finalisation of this
Report was delayed. The Committee regret such delays and wish that the Mini-
stries/Departments should ensure hereafter on their own initiative that the
Action Taken Notes on the recommendations of the Committee are invariably
furnished to them within the stipulated time-limit of six months.

New DELHI ; ERA SEZHIYAN,
August 17, 1972 Chairman,
Sravana 26, 1894(S) Public Accounts Committee.
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APPENDIX I

Immediate
MINISTRY OF FINANCE

(DEPARTMENT OF EXPENDITURE)

Note for the Public Accounts Committee for regularisation of excess
over voted Grant No. 14-Ministry of Finance as disclosed in the Appropriation
Accounts (Civily for 1970-71.

Grant No. Y4—Ministry of Finance

Rs.
Original Graat . . . . . . R . . . 3,44.29 000
Final Grant . . . , . . . . . R . 3,44,29,000
Actual Expenditure . . . . . . . . . 3.48.41,197

T'xeess , . . B . . . . . . . 4,12,197

2 Against the final Grant of Rs. 3,44.29.000. the actual expenditure
amounted to Rs. 3,48.41.197 leaving an uncovered excess of Rs. 4,12.197
which requires to be regularised. The excess is the net result of excesses
and savings under the various sub-heads of the Grant and occurred mainly
under the sub-head A.3 (1) (6) (1)—Qther charges below the Group Head
A.3 (1) (6)—Centralised Genera!l Division and the Group Head A.4 Depart-
ment of Revenue and Insurance for the reasons explained below :—-

(a) A.3 (1) (6)-Centralised General Division
A.3 (1) (6) (1)-Other Charges (+Rs. 589,765)

The excess of Rs. 589,765 occurred under the sub-head A-3 (1) (6)
(1) other charges mainly due to adjustments of debits on account of various
old Telephone Bills pertaining to the year 1966-67 and earlier years and
adjustment of certain debits on account of Liveries, Typewriters, Air Con-
ditioners. Residual payments of staff car, service stamps and other miscella-
neous officc expenditure which could not be anticipated at the time of
finalisation of the supplementary Demands for Grant. Prior to September,
1970, these items of expenses were dealt with separately by different Depart-
ments of the Ministry of Finance: with effect from 1-9-1970, a Centralised
General Division was formed to look after the requirements of office con-
tingencies of all the Departments in this Ministry.  This being a new arrange-
ment, the requirements under the sub-head in respect of all the Departments
of the Ministry, particularly in respect of the previous commitments of the
respective Departments could not be assessed precisely when the Revised
Estimates were framed. As a result the actual expenditure under the sub-
head exceeded the sanctioned provision by Rs. 5.89.765.
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(b) ‘A-4 Departiment of Revenue & Insurance’ (Rs. 1,16,546)

The excess of Rs. 116,546 occurred under the Group Head A-4
Department of Revenue and Insurance mainly due to:—

(i) Increased expenditure on Establishment charges due te more
debits on account of leave salary and foreign service contribu-
tions adjusted at the end of the year.

(ii) Larger payment of interim relief due to grant of increments and
consequent raising of pay at certain pay slabs which entitle the
officials concerned to interim relief at higher rates; and

(iii) Payment of certain I.A.C. bills in cash towards the close of the
year which were expected to be paid through book debits during
the next year.

3. The excess of Rs. 7,06,311 under the above sub-head and Group
Head and minor excesses under other sub-heads of the grant were partly
counterbalanced by savings under other sub-heads of the Grant leaving a net
excess of Rs. 4,12,197 which requires to be regularised.

4. In the circumstances explained above it is requested that the excess
of Rs. 4,12.197 which is 1. 199, of the total grant may kindly be recommended
for regularisation by Parliament under Article 115 of the Constitution of
India

5. The note has been vetted by Audit.

FURTHER INFORMATION
Grant No. 14— Ministry of Finance.

1. Original provision made for 1970-71 under sub-head ‘A. (3)
«(6) (1). ‘other charges" under the Group hcad ‘A’ (3) (6)° Centralised
General Division,

Prior to the formation of Centralised General Division (excluding
Deptt. of Banking and Defence Division) in this Ministry with effect from
1.9.1970 there was a provision of Rs. 27,00,000/- in BE 1970-71 for meeting
expenses under ‘other Charges’; the Department-wise break up is given
below:

Rs.
1. Eco. Affairs Deptt. . . . . . 7,00,000
2. Deptt. of Expenditure (Gcneral Dwmon) . . . . . 6,25.000
3. Deptt. of Revenue & Insurance . . . . . . 10,00,000
4. Bureau of Public Enterprises . . . . . . . 3,75,000
27,00,000

2. Revised Estimates made or reappropriation effccted in 1970-71
under the above sub-hcad.

Rs. 35,00,000/-*
*A sum of Rs. §,00,000/- was re-appropriated in March, 71

3. Actual expenditure incurred during 1970-71 under the above sub-
‘head.

Rs. 40,89,765/-



APPENDIX 11
MINISTRY OF FINANCE (VITTA MANTRALAYA)
(DrPARTMENT OF EcoNoMIC AFFAIRS (ARTHIK KARYA VIBHAG)

Note for regularisation of excess in respect of Grant No, ‘25—Other
Revenue Expenditure of the Ministry of Finance' (Voted) as disclosed in
the Appropriation Accounts (Civil) for 1970-71.

Rs.
Original Grant . . . . . . . . . . 32,24,76,000
Supplementary Grant . . . . . . . . . 10,94,24,000
Final Grant . . . . . . . . . . . 43,19,00,000
Actual Expenditure . . . . R . . . R 43,52,71,060
Excess (+) . . . . . . . . . . . 33,71,060

The original grant of Rs. 32,24,76,000 was augmented by Rs. 10,94,
24,000 by obtaining Supplementary Grants during the year 1970-71. Against
the final Grant of Rs. 43.19,00,000 the actual expenditure, however, amounted
to Rs. 43,52,71,060 lcaving an uncovered excess of Rs. 33,71,060.

2. The excess is the net result of excesses and savings under the various
sub-heads of the Grant and occurred mainly under the sub-heads ‘B.7 (3)-
Excise Duty Schemes’ (Rs. 68,44,550) and ‘B.7 (4)-Corporation Tax Scheme
(Rs. 1,97,28,392) under the group head ‘B.7-Payments against Tax Credit
Certificates’, partly counter-balanced by savings chtefly under ‘B.3 (1) (3)-
Development Assistance to Qatar and other Trucial States’, *B.5 (1) Service
and other charges in connection with purchase of doliars from LM.F." and
‘B.7 (2)-Equity Share Schemes’. The excesses under the above sub-heads
occurred mainly due to the following reasons:—

(1) Sub-head-B.7 (3)-Excise Duty Schemes (+68,44.550).

The Tax Credit Certificate (Excise Duty on Excess Clearance) Scheme,
1965 has been incorporated in Scction 280 ZD of the Income Tax Act, 1961.
Under the said Scction any person who manufactures or produces any goods
during any one or more of the five financial years from 1965-66 to 1969-70
and clears such goods for the purpose of Central Excise Duty in a quantity
exceeding the quantity of goods so cleared by him during the ‘base year’
is entitled to a tax credit certificate. The goods in respect of which tax
credit certificate is to be granted and the rate at which the amount of the
cert'ficate is to be calculated are specified in the scheme notified by the Central
Government for the purpose. Under this scheme the certificates issued by
the Central Authority are presented by the assessees to Income Tax Officers
for adjustment/refund. Thus once a certificate is issued there is no control
‘over its utilisation in any particular year. Consequently, it is not possible
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to estimate the requirements under this sub-head precisely and the provision
made for 1970-71 fell short of requirements by Rs. 68,44,550.

(i) Sub-head B.7 (4)-—Corporation Tax Scheme (+1,97,28,392).

The Tax Credit Certificate (Corporation Tax) Scheme was introduced
with effect from Ist November, 1966, under the provisions of Section 280
ZB of the Income Tax Act, 1961 for enabling expansion of industry by com-
panies engaged in important industries. Under this scheme any company
engaged in the manufacture or production of any of the articles listed in the
First Schedule to the Industries (Development and Regulation) Act, 1951
and liable to income tax and sur-tax if any, for any one or more of the five
assessment years from 1966-67 to 1970-71 in excess of its liability to such
tax for the ‘base year' is entitled to a tax credit certificate for an amount equal
to 209, of the excess tax liability (subject to a limit of 109 of its aggregate
liability to income tax and sur-tax for the relevant year) for each one of such
assessment years. A provision of Rs. 125 lakhs was made in budget estimates
1970-71 for the tax credit certificates granted and likely to be adjusted during
the year. The actual payments towards amounts adjusted/refunded during
the first six months of the year worked out to Rs.184 lakhs. On this basis
it was estimated that he total expenditure for the year would be Rs. 300 lakhs.
Accordingly, a supplementary grant of Rs. 175 lakhs was obtained in March.
1971 session of Parliament under this sub-head. The cxpenditure in the
remaining six months, however, showed an increase leading to an excess
of Rs. 1,97,28,392 under this sub-head. As an accurate forecast of the
expansion etc. of industry is not possible, a precise estimate of the require-
ment under this sub-head is also not practicable.

3. In the circumstances explained above the excess of Rs. 33,71,060
in the grant may kindly be recommended for regularisation by Parliament
under Article 115 of the Constitution of India.

4. This Note has becn vetted by Audit.



APPENDIX II . -
. MINISTRY OF DEFENCE
Note for the Public Accoynts Committee for regularisation of excess

over Grant No. I—Ministry of Defence as disclosed in the Appropriation
Accounts (Civil) for 1970-71 ' '

Rs.
Original Grant . . . ) . . ) ) ) . 1.85.68.000
Supplementary Grant . . . . ) ) : ) : 26.47.000
Total Grant . . . . . . . . ] ) ] 2.12.15.,000
Actual Expenditure . R X . ) ) i ] ) 2.15.27.480

Fxcess . . . . . . . . . . . 3,12,480

The original Grant of Rs. 1,85.68,000 was augmented by Rs. 26.47.000
by obtaining a Supplementary Grant in the March, 1971 session of Parlia-
ment.  Against the final Grant of Rs. 2.12,15.000 the actual expenditure,
howcver, amounted to Rs. 21527480 leaving an uncovered excess of
Rs. 3.12,480 which requires to be regularied by Parliament:

2. The overall excess of Rs. 3.12,480 is the net result of excesses and
savings under the various Group sub-heads of the Grant. The excess
occurred mainly under the Group sub-head *A-1 Department of Defence’
as detailed below for the reasons  explained thercunder :

A-1(2)—Interim Relief (- Rs. 3,27.396)

In pursuance of the recommendations contained in the interim report
of the Third Pay Commission, the Government of India sanctioned ‘Interim
Relief” to the Central Government employees w.e.f. 1-3-1970. No provi-
sion on this account was included in the Budget estimates for 1970-71 as
it was a post Budget development. Though proposals to obtain a supple-
mentary Grant in this regard were initiated they could not be finalised in
time to be included in the supplementary Demands for Grants presented
to Parliament in March 1971 which resulted in excess expenditure under
this sub-head.

A-1(3)—Travelling Expenses (- Rs. 52.923)

. Excess under this sub-head was due to unanticipated cxpenditure
incurred on transfer of some officers of the Ministry ex-India and more
enpenditure on normal tours.

A-1(4)—Other Charges (+ Rs. 1,71,075)

The excess under this sub-head is due to morc expenditure on (i) Tele-
phones (ii) Postage (iii) Petrol etc. and (iv) other miscellaneous items of con-
tingencies.
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3. The excesses under the above sub-heads as well as minor excesses
under other sub-heads were partly counterbalanczd by savings under the
remaining sub-heads of the Grant leaving & net excess of Rs. 3,12,480,

4, In the circumstances explained above, the overall excess of Rs,
3,12,480 which constitutes 1.47°, of the Final Grant may be recommended
for regularisation by Parliament in accordance with Article 115 of the
Constitution of India.

Audit has scen.



APPENDIX 1V

MINISTRY OF EDUCATION AND YOUTH SERVICE NOW
MINISTRY OF EDUCATION AND SOCIAL WELFARE)

Note for the P.A.C. for regularisations of excess over Voted Grant
No.6 Ministry of Education and Youth Services (Now Ministry fo Educa-
tion and Social Welfare) as disclosed in the Appropriation Accounts, Central

(Civil) for the year 1970-71.

' ' Rs.
Original Grant . . . ) . . . . . ) 1,16,19,000
Supplementary Grant . . . . . . . . . 2,91,000
Final Grant R . . . . . . . . . 1,19,10,000
Actual Expenditure . . R . . . . , . 1,19,36,501
Excess . . . . . .

26,501

The original Grant of Rs. 116,19,000 was augmented by Rs. 2,91,000
by obtaining a Supplementary Grant in the March, 1971 session of Parlia-
ment. The actual expenditure during the years, however, amounted to
Rs. 119,36,501 leaving an uncovered excess of Rs. 26,501 which regiures to
be regularised by Parliament.

2. The excess of Rs. 26,501 which was the net result of excesses and
savings under various sub-hcads was mainly due to excesses under sub-
heads Al (3) Travelling Expenses and A.1(6) Expenditure on Printing
Stationery as explained below:—

(a) A.1(3) TRAVELLING EXPENSES:—(Rs.17.093) The excess
under this sub-hcad is mainly due to (i) increase in travelling
allowance rates from Ist January, 197! (ii) adjustments of ex-
penditure incurred during 1970-71 through the High Commis-
sion “ondon which could not be anticipated and (iii) book ad-
justments in respect of the High official Requisitions issued by
Railways.

(b

—

A 1(6) EXPENDITURE ON PRINTING AND STATIONERY
() Rs. 36,126:—Provision is made under this Sub-head for
accommodating the debits from the Controller of Stationery
and Printing through pay & Accounts Officer of the Ministry of
Works & Housing for various printing orders placed by this
Ministry. For the year 1970-71, a provision of Rs. 4.55,000
was originally made under this sub-hcad. At the final estimate
stage, on the basis of the progress of expenditure booked there-
under by the Accountant General, Central Revenues till March,
1971 and the statements of debits received in this Ministry upto
that time from the Government of India Presses a sum of Rs.
85,000 was rc-appropriated from this sub-hcad to other sub-hcads

.
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and a final grant of Rs. 3,70,000 was retained. Due to heavy
adjustment through book debits by the accounts Officer in his
March final and March Supplementary accounts the actual ex-
penditure, however, amounted to Rs. 4,06.126 resulting in an
excess of Rs. 36,126, As the adjustments werc made after 31-3-7]
the excess expenditure came to the notice of the Ministry too
late for provision of additional funds through a Supplementary
Grant,

3. This Ministry had no means of anticipating the aforesaid adjust-
ment as the debits from the Pay & Accounts Officers, Works Housing &
Supply on account of the printing charges ave adjusted by the Accounts
Officer suo motu without any formal acceptance thereof by this Ministry.
The debit statements for the various jobs and also recetved very late from
the Government of India presses and do not contain any job particulars
for linking with the various orders placed by the Ministry. Steps are being
taken to avoid such excess:s in future,

4. The total excess of Rs. 36,126 under the above sub-head and  ex-
cesses under the other Sub-hcads mentioned above were partly counter-
balanced by the savings under other sub-heads of the Grant leaving a n2t
excess of Rs. 26,501.

5. In the circumstances explained above the overall exciss of
Rs. 26,501 which is 0.22 pereent of the final grant may be recommended
for regularisation under Article 115 of the Constitution of Indir

This note has bzen seen by Audit.



APPENDIX V
MINISTRY OF EDUCATION AND SOCIAL WELFARE

Note for the P.A.C. Jor regularisation of excess in Grant No. 8-Archa-
eology’ as disclosed in the Appropriation Accounts (Civil) for 1970-71.

77 Final Grant 7 Actual S 77 TExcess
o , . Expenditure - .
Rs. Rs. Rs.
1.63.76,000 1.64,61,927 85,927

The excess of Rs. 85,927 over the Final Grant of Rs. l 63 76 ,000 which
is the net result of excesses and savings under the various Group heads occu-
rred mainly under the following Group and sub-head for the reasons explai-
ned  thereunder:—

broup head/sub-head Final Grant 7 7 Actual Elxcesg
o Expenditure
Rs. Rs. Rs.
(v D-Central Aruhawloyual
Museums . . 9,88,400 10,42,681 +54.281
i) E-Works . . 288900 349967 -61.067
(i) D. Central Ar(/ueologual Museuins Rs. 54, 281 —

Duc to the increasing number of thcfts o! antiquities from the Mu-
seums and Monuments in the country certain security measures such as
strengthening of watch and ward by engaging more persons under Nomi-
nal Mustcr Rolls in the absonee of regular staff, shifting of small and medium
size antiquitics from the open air enclosures to the reserve collection, were
undertaken as a matter of urgency and could not be postponed. The
strengthening was done during the later part of the year. This resulted in
the ncreased expenditure. The excess was also partly due to incresed
expenditure on clectricity and telephone charges and routine maintenance
of the galleries which could not be deferred to the next year.

(1) Sub-Head E-Works Rs. 61,067:—

Duc to the adjustment by the Accounts Officer concerned. in March,
1971 supplementary Accounts of debit of Rs. 63,511 raised by the CPWD
on account of works entrusted to them in previous years.

2. In this connection a statement showing year-wise demands made
by CPWD, the provision made in the Survey's budget and the adjustments
actually made by CPWD/A.G. Bihar from 1963-64 to 1970-71 is enclosed.
It will be seen therefrom that it was never certain as to whether the CPDW
will raise any debit in a particular year and if so, to what extent, and the
actual adjustment which materialised had no relation at any time to the
proposed final demand rececived from the CPWD authorities. During
the year 1970-71 it was only at the time when the Appropriation Account
was received that it was found that an amount of Rs. 63,511/- (against the
proposed demand of Rs. 94,977/- by CPWD authorities which unfortuna-
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tely did not reach the Surveys Headquarters Office) had been adjusted by
the Accountant General, Bihar in March, 1971, supplementary account
during the months of July and August, 1971 when it was too late to provide
additional funds through Supplementary Grants. The total excess of Rs.
1,15,348 as mentioned above and minor excesses under other Group heads
were partly counterbalanced by savings under the remaining Group heads
of the Grant leaving a net excess of Rs. 85,927 in the Grant which requires
to be regularised.

3. In the circumstances explained above, the overall excess of Rs.
85927 which constitutes only 0.52% of the total Grant may kindly be re-
commended for regularisation by the Parliament under Article 115 of the
Constitution of India.

4. This note has been vetted by the audit vide Accountant General
Central Revenues, New Delhi letter No. RR-5-/-72-73/83, dated the 6th
May, 1972



Statement showing the position of provision and adjustment of expenditure under sub-head E. Works

Financial Provision proposed by C.P.W.D.  Provision Debit ac-
Year in their six-monthly estimates made by tually
Survey raised by
A.G. Remarks
i 2 3 4 5

Rs. Rs. Rs
1963-64 -— 1,17.800 — —
1964-65 2,719,375 40,000 — No adjustment made by C.P.W.D.JA.G. even though provision

(Later reduced to Rs. 60,000} was demanded.

1965-66 1,00,000 1.00,000 — -de-

1966-67 1,22,000 97,000 — -do-

1967-68 2,23,000 79,000 1,70,913 Provision made for a lesser amount since no adjustments were
made by C.P.W.D./A.G. in the carlier years although provisions
were demanded.

1968-69 3,01,000 1.76.000 1,92,984 Adjustment made by C.P.W.D./A.G. for an amount in excess of the

(Later reduced to Rs. 1,76,000) provision demanded.
1969-70 2,40,000 — 1,19.890 The demand was uncertain and hence no specific provision was
(Later reduced to Rs. 83,812 and made therefor. However, the requirement was adjusted within
finally to Rs. 27,000) the overall savings in the grant.
1970.71 94,977 — 63,511 Since the C.P.W.D.’s statement was not received at this end, no

provision could be made.

$9



APPENDIX VI

MINISTRY OF AGRICULTURE
DEPARTMENT OF AGRICULTURE

Note for the Public Accounts Committee for regularisation
of excess in the voted portion of the Grant No. 115—*Purchase
of Foodgrains and Fertilisers' as disclosed in the Appropriation
Account. Central (Civil) for 1970-71.

Rs.
Original Grant . . . . . . . . . . 89,87.70,000
Supplementary Grant . . . . . . . . . 51.26,00,0¢0
Final Grant . . . . . . . . A . . 1.41,13,70.000
Actual Expenditure . . . . . . . . . 1,53.03.95875
vagc_sg . 11.90,25.875

The original Grant of Rs. 89,87,70.000 was augmented by
Rs. 51.26.00,000 by obtaining a Supplementary Grant in the March, 1971
session of Parliament. Against the final grant of Rs. 141 13, 70. 000
the actual expenditure, however, amounted to Rs. 153, 03, 95, 875, leav-
ing an uncovered excess of Rs. 11. 90, 25, 875 which requires to be re-
gularised by Parliament. The excess. is the net result of excesses and sa-
ings under the various sub-heads of the Grant and occurred almost entirely
under the sub-head °‘A.2(1)-Purchases (Voted)' (Rs. 13.39 crores) under
the Group head ‘A.2-Purchase of Fertilisers’. The main reasons for the
excess are as explained below:-

7 ”Aclual F;);ccss
Expenditure
(Frgures in crores of rupees)

Final (j;‘ant

“A.2—Purchaseof Fertilisers
A.2(1)—Purchases

0. 61.84
S. 25.00 86.88 100.27 i3.39

R. 0.04

At the time of framing the revised estimates for 1970-71. provision
had been made for the following supplies on the basis of contracts fina-
lised :-

Country of import Fertiliser Quantity Delivery Schedule
M.T.

Poland . . . . Urea 1,20,000 July-Sept. 70 (6G000)

To be decided (60000)
Bulgaria . . , . . Urea 1,50.000 July Sept-70 (40000)

To be decided (110000)
U.SS.R. . . . . . Urea 42,000 Nov. 70 to March 71
France . . . . . Urea 75,000 Upto end October 70 but cx-

tended upto March, 1971.
S. Arabia . . . . Urea 28,750 July to Dec. 70 but extended

upto end March, 1971,
Japan . . . . * . Utes 3,926 October-December, 70

E——— - - -
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The shipment position of thése contracts was reviewed in January,
71 at the time of going in for supplementary grant. A Supplementary Grant
of Rs. 25 crores was obtained on the basis of shipments actually made/likely
to be made as per known fixture during 1970-71. However, the suppliers
shipped quantities over and above the quantities expected to be received
in 1970-71 as detailed below resulting in excess expenditure.

Quantitiesfor which Shipments actually Value in crores

Country funds not provided in received against of Rupees
Suppl. grant 1970-71 the same during
(M.T)) 1970-71 resulting in
excess supplies
(M.T.)
Poland . . 59,455 25,000 1.3535
Bulgaria . . . 65,911 46,103 2.4972
US.R. . . . 29,000 12,458 0.6741
France . . . 75,000 31,676 1.8428
Saudi Arabia . . 28,750 25,028 0.0075,
(Bank Ch. only)
Japan . . . 3926 3,926 0.2017
6.5768
Add countervailing custom duty on the above shipments 0.2223
6.7991
R

6.80

Imports  from Poland. Bulguria and U.S.S.R:

The provision of funds for quantities enumerated above was not
made in the supplementary grant for 1970-71 due to decision taken by this
Ministry to stagger deliveries of urea from the East European countries
keeping in view the stocks position with the Central Fertiliser Pool and
the rate of consumption of fertilisers upto October. 1970. The M.M.T.C.
through whom the contracts were placed with the East European suppliers,
were requested 1o take up the matter with the suppliers concerned to arrange
shipments of these quantities bevond March, 1971 so as to arrive in India
during 1971-72 for use in kharif, 1971. There was reasonable expectation
that the suppliers would agree to this. However, despite the best efforts of this
Department to get the supplies deferred through the M.M.T.C., the supp-
liers did not agree to stagger shipments and actually effected deliveries during
1970-71. Thus this Department was faced then. with ‘a fair accompli’,

France .

The contract originally provided delivery Schedule from September
to December, 1970 which was subsequently revised to 3 months after ful-
filment of clause 24(5) which is 3-12-1970. The formal amendment to the
contract was issued by the 1.S.M. London in January, 1971. The letter
of authority for payment of 5¢, down initial payment to the suppliers to
enable them to commence shipments was issued by the Ministry of Finance
in February, 1971. The Suppliers usually take a month's time to commence
shipments after necessary formalities are completed.
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As such, it was expected that the supplies would be made by the
suppliers towards the end of March, 1971 and no provision for this contract
was, therefore, included in the supplementary grant. Contrary to expecta-
tions, however, the suppliers had already started shipments in January,
1971 and by the st week of March, 1971 had already shipped 31,676
M.T. These quantities had therefore, to be paid for in 1970-71 resulting
in excess expenditure. This situation could not be foreseen by
this Department.

Saudi Arabia

The contract provided for shipment of fertiliser during the period
from July, 1970 to December, 1970 but shipments could not take place
due to non-opening of letter of credit by the Department of Supply
and late issue of import licence by the Chief Controller of Imports and
Exports, New Delhi, and other technical difficulties. The suppliers, there-
fore, requested for extension of delivery upto March, 1971 and also insisted
that the port of discharge should be intimated to them before shipments
were arranged by them. No shipments had materialised upto the end
of January, 1971 and it was accordingly presumed that shipments
under this contract would not materialise in February, 1971 for want of
completion of various formalities. Hence, no funds were provided in
the supplementary grant for this contract to avoid savings. As in the case
of French contract, the contract was amended and the suppliers commenced
shipments immediately in January-February 1971 contrary to our expecta-
tions, However, only Bank charges were booked in 1970-71 resulting in
excess expenditure.

Japan

The fixtures for a quantity of 3926 M.T. of urea from Japan under
Yen credit had not been placed at the time of going in for the supple-
mentary grant and hence no provision was made on this account. Subsequ-
ently, however, this quantity was received and payment made in the year
1970-71.

1t wiil be seen from the foregoing facts that excess shipments occurred
due to circumstances which were unforeseen. This Ministry, as a
matter of caution, had not made provision for these supplies in the
supplementary grant mainly to avoid savings &f funds as at the time when
this Ministry was going in for supplementary grant, there was no likelihood
of these shipments materialising in the remaining two months, i.e. January-
February, 1971. However, subsequent developments beyond the control
of this Ministry belied our expectations and excess expenditure had to
be incurred to pay for early arrivals.

Besides, the reasons for excess of Rs. 6.80 crores explained in the
foregoing paragraphs, there was an expenditure of Rs. 6.36 crores on acc-
ount of customs duty. Out of this, approximately a sum of Rs. 3.50 crores
was realised by the customs authorities on fertiliser vessels at 609, basic
customs duty in addition to the usual 109, customs duty; usually the Board
of Indirect Taxes made ad-hoc exemption orders prescribing only 109,
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duty. Due to late recéipt of ad-hoc exemption orders from the Ministry
of Finance, the higher duty had to be paid. Since the basic customs duty
of 609 is not leviable on fertilisers imported for manurial purposes, no
funds had been provided in the budget on this account. The remaining
amount of Rs. 2.86 crores represents the countervailing customs duty in

respect of the shipments received during 1969-70 but payment made during
1970-71 due to late receipt of debits.

The excess of Rs. 13.39 crores under the above sub-head and a minor
excess under another sub-head of the Grant were counter-balanced by savings
under other sub-heads of the Grant leaving a net excess of Rs. 11,90,25,875
which requires regularisation.

In the circumstances explained above, the overall excess of
Rs. 11,90,25,875 may kindly be recommended for regularisation by Parlia-
ment in accordance with Article 115 of the Constitution of India.

This ‘Note' has been vetted by Audit.



APPENDIX VI

MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA)
Note for the Public Accounts Committee for regularisation of excess

over Voted Grant No. 3#Ministry of Foreign Trade as disclosed in the
Appropriation Accounts Central (Civil) 1970-71.

Rs.
Original Grant . . . . . . . . . . 53,01,000
Supplementary Grant . . . . . . . . . 4,19.000
Final Grant . . . . . . . . . . . 57,20.000
Actual Expenditure . . . . . . . . . 58,60.962

Excess . . . . . . . . . . . . 1.40,962

The original grant of Rs. 53.01,000 under this Grant was augmented
by Rs. 4,19,000 by obtaining a Supplementary Grant in the March
1971 session of Parliament. The actual expenditure during the year. however
amounted to Rs. 58.60.962 resulting in excess of Rs. 1.40.962 requires (o
be regularised by Parhament.

2. The excess of Rs. 1.40.962. in this Grant is the net result of
excesses and savings under the various sub-heads of the Grant. The excess
occurred mainly under the Sub-head A(4) Other Charges (Rs. 1.47.319)
and was due to belated adjustment of debits of previous years i.e. 1968-69
and 1969-70 amcunting to Rs. 30.250/- and adjustment of book-debits
of Rs. 1.03.667 in March final and March Supplementary 1971
Accounts for which adequate provision was not made and also due
to larger expenditure on Telephones. postage and telegrams, staff car
etc., which could not be avoided.

3. The excess of Rs. 1.47.319 in the above sub-head and minor
excesses under other sub-heads were partly counter-balanced by savings
under other sub-heads leaving an uncovered excess of Rs. 1,40,962, which
requires to be regularised.

4. In the circumstances explained above the excess of Rs. 1,40,962
which constitutes only 2.46%; of the total Grant may kindly be recommended
for regularisation under Article 115 of the Constitution of India.

<. The ‘Note’ has been seen by Audit.
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APPENDIX vHl
MlNiSTRY OF WORKS AND HOUS|NG
Note for P. A. C. for régularisation of excéss in respect of Grant

No. ‘39-Public Works' as disclosed in the Appropriation Accounts (Civil)
for 1970-71.

Rs. Rs.
Original Grant/Appropriation . . . . 42,71,61,000 37,78,000
Supplementary Grant/Appropriation . . . 98,22,000 —
Final Grant/Appropriation . . . . . 43,69,83,000 37,78,000
Actual Expenditure . . . , . . 48.62,54,770 39.86,063
Fxcess | . . . . . R . R 492, 71 770 2,08 063

A. Excess in the Voled Section of the Grant.

The original Grant of Rs. 4271.61.000 was augmented by Rs.
98.22.000 by obtaining a Supplementary Grants in March, 1971 session
of Parliament. Against the final Grant of Rs. 43.69.83.000 the actual
expenditure amounted to Rs. 48.62.54,770 leaving an uncovered excess
of Rs. 49271770 which requires to be regularised by Parliament.
The overall excess of Rs. 492.71.770 in the voted section of Grant
is the net result of excesses and savings under the various sub-heads
of the Grant. The excess occurred mainly under the following sub-heads:-

Sub-heads Fi nal Act ual Excess
Grant Pxp:ndnurt.

(In lakhs of Rupees)
A-Public Works :

A.l1 Original Works

A.l (D-Buildings : . . 0. 40.00 7 57.00 62.15 4+ 5.18
Al (1) (2) Minor Works , S 5.00 %

(Voted) R. 12.00 )
A2 Repairs : . _0.599.90 ) 624.90 64458 =19 68
A2 (1) Buildings (Voted) .S, 2500 j
A.7 Suspense , . 0. 1013 41
AJ(1)-Stock . .S, 10,05 & 962.67 1177.88 +215.21
A7(1) (1) Charges . . R. 60.79 |

(Voted)

A.7(2) Other Suspense Accounts . . 0.1576.523
A.72)(1) Charyes (Votcl) . . . R 60.79 ) 1637.31 1906.54 -269.23

71
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2. The reasons for the excess under the above sub-heads are briefly
explained below :—

A. 1.(D). (2)—Minor Works (Rs 3.15) lakhs)

The excess is mainly due to execution of works of urgent nature, more
additions and alterations to_office and residential buildings and higher
percentage of tenders due to fluctuations in the price of building materials,

A. 2. Repairs
A. 2 (1) Buildings (Rs. 19.68 lakhs)
The excess is mainly due to :—

(a) increase in the cost of materials;
(b) increase in the number of buildings to be maintained;
{c) payvment of interim relief to work charged staff;
(d) increase in percentage rates for repairs.
A. 7 Suspense —A. (1) Stock—A. 7(1)(1) (1) Charges (Rs. -+215.21 lakhs)

This head represents the transactions, connected with the purchasc
of materials, both for buildings and roads, made by the Central P. W. D.
for use on various works undertaken by them. The excess was mainly due
to the following :—

(a) Receipt of more materials than anticipated
(b) Increase in the cost of materials :

(c) 100%; advance payment to suppliers of steel to avoid cancellations
of the quota.

(d) Adjustment of profit on stock account by credit to Major Head
XXXVII Revenue Receipts. This was done in supplementary
accounts and could not forescen earlier.

(¢) Due to award and start of works on all the bridges and culvprls
in Nepal which resulted in an urgent need for more materials.

A. 12) Other Suspense Account :
A. 172) (1) Charges (Rs. 269.23 lakhs) :—
The excess was mainly due to the following reasons :—

(i) Expenditure incurred on deposit works of Food Corporation
of India and Central Warchousing Corporation, in excess
of deposit received ;

(i) increase in prices of certain items of stock as a result of cxtra
levy ;

(iii) Adjustment of old cash settlement bills.

(iv) Adjustment of more A. Gs Memos thon onticirated.
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B. Excess in the Charged portion of the Grant :

The excess occurred under the sub-head ‘A. 2(1)-—Buildings’ for the
reasons explained below :—

A. 2—Repairings.
A. 2(1)—Buildings (Rs. 2.19 Lakhs)

Of the total excess of Rs. 2.19 lakhs, Rs. 2.05 lakhs relate to the Pre-
sident’s Estates. The excess is partly due to delayed booking of expenditure
pertaining to 1969-70 in the Accounts for 1970-71 (Rs. 1.40 lakhs) and
partly due to increased expenditure on consumption of electricity and water
and on certain equipment urgently required. The expenditure is charged
under Article 112(3)(a) of the Constitution of India.

The remaining excess of Rs. 0.14 lakhs which relates to C. P. W. D.
was due to payment made against court decrees/awards which is charged
under Article 112(3)(f) of the Constitution of India. In such cases any ex-
penditure over and above the sanctioned appropriation can be incurred only
after taking cither a Supplementary Appropriation or an advance from the
Contingency Fund of India. The correct procedure to be followed in such
cases will be brought to the notice of all concerned to ensure that no expen-
diture in excess of the sanctioned Appropriation is incurred in future.

3. The excess under the above sub-heads and minor excesses under
certain other sub-hands were partly countered balanced by savings under other
sub-heads of the Grant leaving a net excess of Rs. 2,08,063 (Charged) and
Rs. 4,92,71,770 (Voted) as a whole in the Grant.

4. In the circumstances explained above the excess of Rs. 2,08,063
(Charged) and Rs. 4,92,71,770 (Voted) may kindly be recommended for
regularisation by Parliament under Article 115 of the Constitution of India.

(This Note has been vetted by Audit.)
Further Information

(i) The expenditure incurred on deposit works of Food Corporation
of India and Central Warehousing Corporation in excess of de-
posits received was Rs. 58,80,633.

(ii) Para 13-4.3 of C. P. W. A. Code provides that expenditure in-
curred in excess of the deposits received should be transferred to
the head *“*Miscellaneous Public Works Advances™ to watch the
recovery therfor. The fact that there is a procedure prescribed
for watching the recovery of excess expenditure incurred on
deposit works. would seem to indicate a contingency of incurring
expenditure in excess of the deposits. In short, the incurring of
such excess ¢xpenditure is not prohibited.

A copy of para 13-4.3 is plced below for rcference.
Central Public Works Account Code Il Edition 1965.

Para 13-4.3 : Outlay on Deposit works is rcquired to be limited to the
amounts of deposits reccived. Any expenditure on deposits works incrurred
in excess of the amount deposited is chargeable to “Miscellaneous
Public Works Advances' pending recovery to effect which actior
should be taken at once.



APPENDIX IX
MINISTRY OF WORKS AND HOUSING

Note for the P. A. C. for regularisation of excesses in respect of Grant
No. 119-Delhi Capital Outlay as disclosed in the Appropriation
Accounts (Civil) for the year 1970-71

tIn Rupees)

Final Grant Aciual Excess
Appropriation Fxpend:ture
Rs. Rs. Rs.
Voted
Original 6.47,50,000 6,47,51,000 6.72,52,649  25,01.649(A)
Supplementary 1,000
‘Charged :

Origimal 17,50.000 17,50,000 28.12,815  10,62,815(R)

1. A. Excess in the voied Portion of the Grant

The original grant of Rs. 647,50,000 was augmented by a token supp-
fementary Grant of Rs. 1000 in the March 1971 session of Parliament. Against
the final grant of Rs. 6,47.51.000 the actual expenditure amounted to Rs.
6.72.52.649 leaving a net excess of Rs. 25.01,649 in the Voted Section. This
excess. which is the net result of excesses and savings under the various sub-
heads of the Grant, occurred under the sub-heads ‘A-1 (1) Housing' (Rs.
18.54 lakhs) and ‘A-1 (2) —Other Civil Buildings' (Rs. 16.09 lakhs) of the
Grant as explained below :—

2. A-1 (1)—Housing Major Works -

Fina) Grant . . . . . . . R . . 2,56,21,411
Actual Expenditure . . . . . .o . . 2,74,75,791

Excess . . . . R . . . . . . 18.54,380

Of this excess, Rs. 16,01,767 was mainly due to the local purchase of
steel for certain items of work and accelerated progress of other works as
shown in the list of works attached at Annexure ‘A’. The balance of Rs.
2,52,613 was due to misclassification in accounts. This misclassified
amount was correctly adjustable under the sub-head ‘A 1(2)—Other Civil
Buildings’. This misclassification could not be detected in time. However,
this does not affect the overall excess in the voted portion of the Grant.
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3. A1 (2) Other Civil Buildings:

Rs.

Final Grant ., . . . . . . . . . 3,09,56,000
Actual Expenditure . . . . , . . . . 3,25,64,602
Excess .

16,08,602
The excess under this sub-head was mainly due to the following fators :-
(/) Increased expenditure amounting to Rs. 15,13,011 dueto the

accelerated progress of certain works as shown in Annexure ‘B’

(if) Misclassification of Rs. 348,204 rclating to the expenditure on
execution of work in Rashtrapati Bhawan viz. Air-conditioning
of Loggia attached to Banquet Hall to Rashtrapati Bhawan" as
Voted expenditure instead of as a ‘Charged’ expenditure. The
expenditure is charged on the Consolidated Fund of India under
Article 112(3)a) of the Constitution of India. As the misclassifi-
cation came to notice after the accounts for 1970-71 had been clos-
ed it could not be got rectified in accounts. In terms of para 7
of the 16th Report of the P. A. C. (First Lok Sabha) this misclassi-
fied amount is required to be excluded from the scope of regul-
arisation in so far as the excess in the Voted portion is concer-
ned. But as regards the ‘Charged’ portion there is an excess of
Rs. 10,62.815 disclosed in the Appropriation Accounts (Civil) 1970
71 requring regularisation which will be further increased by
Rs. 3,48.204 on the bais of the recommendations of the P. A. C.
referred to above .

4, The excess of Rs. 34.63 lakhs under the above sub-heads was partly
counterbalanced by saving under other sub-heads leaving an uncovered excess
of Rs. 25.01.649 requiring regularisation. After excluding the excess of Rs.
3.48.204 referred to above, the net overall excess in the Voted
portion of this Grant requiring regularisation works out to Rs. 2],53,445.

B. Excess in the Charged portion of the Grant

S. The excess of Rs. 10,62.815 in the Charged portion which is the
net result excesses and saving occurred mainly under the sub-heads *A-(1)~—
Housing’ and 'A-1(2)—Other Civil Buildings' as explained below :—

A1) Housing: -

Rs. o
Final Appropriation . . . . . . . . . 3,00,000
Actual expenditure . . . . . . . . . 6.13.902

Excess . . . . . . . . . . . 3,13,902

The excess of Rs, 3.13.902 has occurred due to 1 —

(i) Payments made in satisfaction of certain Arbitration Awards/
Court Decrees (Rs. 2.50,274) which are ‘charged’ on the
Consolidated Fund of India under Article 112(3) (f) of the Con-
stitution of India. The expenditure was expected to be met out
of anticipated savings within the charged portion of the sanctioned

“38 LS—g
.
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grant. This expectation did not, however, materialise due 1o
execution of some important and inescapable works .

(if) Payment of some pending bills for which no provision was made
(Rs. 63,628).

A.1(2) Other Civil Buildings:

Rs.
Final Appropriation . . . . . . . . . 14,00,000
Actual Expenditure . B . . . . . . . 20,386,846

Excess : . . . . . . . . . . 6.86.541

The excess of Rs. 6.86.846 and expenditure amounting to Rs. 3,48,204
misclassified as ‘Voted’ instead of as ‘Charged’ as explained in para 3(ii)
above, were due to execution of -work “*Air-conditioning of Loggia attached
to the Banquet Hall of Rashtrapati Bhavan™. This item of work was not
provided for in the Budget as the item was sanctioned only in January.
1971.  As the work was very urgent and inescapable. it could not be held
up and hence resulted in excess expenditure.

6. The excess of Rs. 10.00,748 under the above sub-heads together
with an excess of Rs. 64.914 under the sub-head *A-2 Establishment Charges
paid to other Governments/Departments” were counter-balanced by a minor
saving of Rs. 2,847 under ‘A-3 Tools and Plant’ leaving an uncovered excess
of Rs. 10,62.815. After adding Rs. 3.48.204 misclassified as'Voted' instead
of as *Charged " expenditure as explained in para 3(i1) above, the actual c\-
cess under ‘Charged’ section requiring regularisation works oul to
Rs. 14.11,019.

7. After excluding the excess of Rs. 3.48.204 referred to in para (i)
above, the net overall excess in the Voted portion of this Grant works out
to Rs. 21.53,445. And correspondingly adding Rs. 3,48,204 correctly ad-
justable under ‘Charged” section referred to in para 5 above, the net overall
excess in the Charged portion comes out to Rs. 14,11.019.

8. In the circumstances explained above, the excess of Rs. 21.53.445 in
the ‘Voted’ portion and Rs. 14,11,019 in the *Charged” portion of the Grant
may kindly be recommended for regularisation under Article 115 of the Con-
stitution of India.

This Note has been vetted by Audit,



under  sub-head ' A-1 (1y--Housing’

ANNEXURE

(A’

List of works which account for excess expenditure during 1970-7

on Account of Accelerated Progress

of Works and Local purchase of Sree/

"Name of the
work

- S . 3

Nont

1. Residential

Plan
N

1

Plan

accommoda-
tion of National Academy
of Administration .

Construction of 451 Type
1. 96 Type H1 Qrs. 205
Type IV Qrs. in Rama-
krishnapuram

. Construction of 32 Tvp«.

Il and 144 Type IV in
General Pool. Ramakrish-
napurany.

. Construction of 80 Type

IV Qrs. (4 storeyed) 8
Type V (2 storeved) in
R.K. Puram.

. Construction of 128 Type

Il and 16 Type IV in
N.H. IX, Ramahkrishna-
puram, . . .

. Redevelopment of Pockets

in DIY and DIZ area (35
acres) handed bv New
Peshwa Road and Mandir
Marg etc. .

. Construction of 136 Qrs.

in_4storeyed  Block in
existing vacant pocket of
Tyhagaraja Nagar.

Fmdl Allm-

ment

5

Rs.

4.00.000

23.00.000

12.00.000

7,00,000

17.80,000

5,50.000

11,00,000

I

[:xcess Ex-

Aclual Ex-
penditure penditure  Remarks
over final
allotment
3 4 5
Rs.  Rs. o
11.12.338 212338 Good progress
of work and
f.ocal purchase
of steel.
25,904,093 29393 -do-
17.09.260 1.09.26p  Accelerated
progress  of
work.
8.77.209 1.77.209 ~do-
and Local pur-
chase of Steel,
19.72.648 192,648  Good progress
of work.
7.48,204 1,98,204 Payment of Ser-
vice connection
to N.D.M.C.
11,585,574 55,574 Good progress

o! work



l_ _
8. Construétioh of 214 Qn:s
of Type 11, 111 and 1V at

Proby Road and 160 type
11} Qrs. Timarpur.

78

Rs, Rs. Rs.
3.91.500 4,56,809 65,309 Good progress
e O WOTK
16,03,635
Petty Savings () 1.868

16,01.767



ANNEXURE B

List of works which account for excess expenditure during 1971-72 under
Sub-head Al (2) Other Civil Buildings on account of Accelerated
progress of work,

Fianal Actual L acess

Nawe of the work Affotment Expendi-  Expendi- Remarks
ture ture over
tinal
allotment
1 2 3 3 4
R, R~ R«
Plun
1 Construciion of Mulisto- 4743000 055,868 312868 Due 1o lale awand  of
reses Otfice Building. - work,  progiess of the
Plot N, 38 . work  could not he

achieved  according Yo
the lime schedulke during
196970 The Mins. of
PDefence desred  cariy
completion  and  hence
the progress had o he
capedited  duning  the
vear 1970-74, Moreoner,
the work done by the
contractor had (o e paid
for as per wrms of the
contraci o avoud con-
tractual  complications,
The encess was  thus
ines stabie.
S Plun

Dovelopment of Shantt 1615000 221373 S95.736 These works utc sen

Van Ph. t and 11 mportant  works  m
which all ihe hgh dig-
nAtors  were ipieresiod
n carly  compktion.
Most of the works were
n progress during1970-71
and i was not  possible
to stow down et pro-
gress. Moreover,  deti-
nite  targe’s  had Ixen
tad down for the ache-
weownts during the veaf
and  heme  cueess was
unavorlablke

VURPOWOrka, New Dctiv, YL 000 3819928 670928 Lrgent work,

‘ 1582592
Pty savings on M toms (O T R

1513011



APPENDIX X

MINISTRY OF HoMmr AFFAIRS

Note for the Public Accounts Committee for regularisation of Excess
in the Voted Section of Grant No, 42— Minisiry of Home Afairs. as
disclosed in the Appropriation Accounts (Civily for 1970-71,

Final Grant Actual kxpenditure | S TUUNN
Rs. R, Rs
1.84.85.000 1.9¢.52.599 5.67.599

The excess of Rs. 5,67.599 which is the net result of excesses and s -
ings under the various sub-heads of the grant occurred mainly under the follow-
ing sub-heads under the Group Sub-head A" Sccretariat, for the  reason.
explained thereunder :

A. Wy —Extablishment Charge (- Rs. 1.40.294)

The excess under this head occurred due to thadvertant omissions o
certain figures of expenditure relating th overtime allowances & Childrer
Educatton Allowance cte. at the time of computing the finul  requiremen:
of the grant.  This resulted tn lesser provision of funds under the head “Other
allowances™ than the uctual requirement.

A, N3y -Ocher Charges ¢ - Ry, 5.33.096)

The excess 1s mainly due to unanticipated adjustments of debits  tos
Police Medals. Bharat Ratna. Padma Shri & other series of medals ete. (Rs
LAK210). The excess was abso partly due to more expenditure on law charg-
es and telephone charges relating to previous years, 1t may be stated that
most of the adjustments were carried out atter the close of the tinancul
year when it was 100 late to provide funds through Supplementary Demands
for Grants,

The excess of Rs. 6. 73391 under the above sub-heads and a mino:
excess under another sub-head of the Grant were partly counter-balanced
by «wavings under other heads leaving i net excess of Ra 5.67,599 which e
guires to be regularised.

In the circumstances explined above the excess of Re. 567,399
the Grant which constitutes 3.07 per cent of the final Grant may kindly be

recommended for regularisation by the Parliament under Article 115 of the
Constitution.

This note has been vetted by Audit.
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APPENDIX X1

MINISTRY OF Homr AFFAIRS

Note for the Public Accounts Commitiee for regularisation of excess of
Rs. {0449 in Grant No. 43 "CABINET' as disclosed in the
Appropriation Accounts (Civily 1970-7 1,

Rs.
Osiginul Grant . . . . . . ‘ 73.66,000
Supplementary Grant . . . . 6.07.000
Total Grant . . . . 79,73,000
Actual ¥ xpenditure . . ) 79 8).449
awess . 10,449

The original proviston of Rs. 73.66.000 under this Grant was augmented
by Ra 6.07.000 by obtaining a Supplementary Grant in the March 1971
wesston of Parliament.  Against the final grant of Rs. 79.73.000 the actual
evpenditure amounted 10 Rs. 7983449 leaving an uncovered cacess of
Ra. 10,349 which requires to be regularised.

2. The excess which i the net result of excesses and savings under the
variaus sub-heads of the Grant occurred mainly under the Group Sub-head
"A3 Tour Expenses’ under the Group head *A Counct! of Ministers® for
the reasons explatned below

Mawyr Heoad & Sub-head Funat Grame Aciual bacess ()
Fapendiure Saving (- )
113 R~ Rs.

N ] af Mimsiers

N3 T Fapernes
VUl Travelhing | apeases 16. 55,000 16,5922 122

A Pavwents to Ry & Ietence
Depits L7000 229940 112,946

The expenditure on tour expenaes of the Ministers Dy, Minisiers i
oian extremely Nuotuating nature and depends on the nature and number
of tours undertaken by Ministers Deputy Minsters which are necessitated
by evigencies of work and the mternal and external stuation.  The circum-
stances vary from year to year and again from lime to ime in the  same
sear. Thus, it is very difficult to estimate precisely the requirement ol funds
for the purpase before the commencement of the year nor does the tread
of the expenditure during @ part of the year give an  entirely  correct
indication of the expenditure during the remaining part of  the vear.
{n the circumstances, the budget provision for the purpose is made on the
hasts of the trend of actuals during the past vears. The foliowing table

&1
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will show the actual expenditure on Tour Expenses including payment to
Rallways and Dcfence Departments dunng the past few years —

Year i ’ Expendnun.- on Tour Expense\
- . - Rs
1966-67 . . . . . . . . . . . 14,07.629
1967-68 . . . . . . . . . . . 10,58,700
1968-69 . . . . . . . . . . . 20.56,236

l969-70 . . . . . . . . . . . 18 61,510

Aocordmgly durmg thc year ]970—7| a provision of Rs. 16,00.000
was made in the orlgmal budget estimates as under:—

“Rs.
A.3(1) Travelling Expenses . . . . 14.40,000
A.32) Payments to Railways & D»fcm:c Dcparuncms . . . 1,60,000

160000()

When thc posmon of the grant was reviewed in Fcbruary |97l in the
light of the actuals for the first 8 months and estimated expenditure for the
remaining 4 months, it was estimated that the requirements under A3 -
Tour Expenses during th year 1970-71 would not exceed the sanctioned bud-
get grant of Rs. 16.00.000.

The final review of the grant on the basis of the actuals for the first
10 months and estimated expenditure during the last 2 months revealed in
March, 1971, that the total requirement for Tour Expenses of the Ministers’
Delputy Ministers would amount to roughly Rs. 17.75.000 as indicated
below .

Rs.
12) Actuals for the first 10 months . 12,55,000
(b) Anticipated expenditure for the remaining 2 momhs . $.20.000
‘7.75.&!)

Necessary provision was made accordingly by re-appropriation of
funds.

Upto and including the expenditure booked during March, 1971
the total expenditure under the Group sub-head A.3-—Tour Expenses was
Rs.15.60,221 against the final grant of Rs. 17.75.000 and upto that stage.
there was no indication of any likely excess against the sub-head.

When the appropriation account was received in September, 1971,
it was observed that an amount of Rs. 2,29.946 has been adjusted against
the Sub-head A. 3(2) Payments to Railway & Defence Departments against
the final grant of Rs. 1,17,000 resulting in an excess of Rs. 1,12,946. The
excess occurred due to adjustment of certain debits during March (F) and
March (Sy) accounts which were not reflected in the monthly statements
and statements for anticipated debits received from the Ministries including
a debit for Rs. 83,872 received frem the Controller of Defence Accounts

P
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The above excesses were partly offset by savings under the other sub-
heads of the Grant leaving a net excess of Rs. 10,449 in the grant which
requires to be regularised.

In the circumstances explained above, the excess of Rs. 10,449 which
is 0.15 per cent only of the Final Grant may kindly be recommended for
regularisation by the Parliament under Article 115 of the Constitution.

This note has been vetted by Audit.



APPENDIX XII

GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

Note for Public Accounts Committee for regularisation of the excess in
respect of Grant No. 43-Police (Vorted) as disclosed in the Appropria-
tion Accounts (Civil) for 1970-71.

Original Su;;plcnscn(;r) Final AL'l ual F.xccs;
Grant Grant Grant expenditiire
(Rs.) (Rs.) (Rs)) (Rs))

69.08,09.000 £.29.37.000 77.37.46.000 TR2LI8.44) 84.32.443

2. The onginal Grant of Rs. 690809000 was augmented by
Rs. 8 8.29.37.000 by obtaining a Supplementary Grant in the March/ 1971
session of Parliament. Against the final Grant of Rs. 77.37.46.000 the actual
expen- diture amounted to Rs. 78.21,78.443 leaving an uncovered excess
of Ri. Rs. 8432443, This excess is the net result of excesses and savings
under the various subheads of the Grant and occurred mainly underthe sub-
head F. 6-Charges paid to other Governments, Departments. cte. as explained
below -

F. Miwelluneous (Rs. in lakhy)
F.6--Charges paid to other Frnal Actual Fxoess
Gaovernmments, Departments et Grant eapenditure
o 171827 )
R. -—R1.23 ] 190 29 2N 06 ) | S

An amount of Rs. 271.52 lukhs was provided under this sub-head.
Later. on anticipating less expenditure due to non-payment of the arrear to
the Government of Punjab on account of non-recerpt of audit certificates
(Rs. 64.38 takhs) and less expenditure anticipated on account of facilities gran-
ted to police battalions in Jammu and Kashmir on the basis of past actual
(Rs. 38.00 lakhs). an amount of Rs. §1.23 lakhs was found surplus and was
re-appropriated from this head to other heads leaving a final provision of
Rs. 1.90.29 lakhs under this sub-head. The actual expenditure, howeser,
amounted to Rs. 278.06 lakhs resulting in an excess of Rs. $7.77 takhs which
was mainly due to the reasons explained below -

(i) It was intimated by the Ministry of Defence 1o this Ministry in
July 1970 that an expenditure of Rs. 37.28.174 had been incurred by them
on the grouping operation of the Mijo Hills Districts undertaken by the Arm)
during the year 1966-67 and 1968-69. This expenditure is reimburshable
by the Ministry of Home Affairs to the Ministry of Defence. Of this expendi-
ture. a sum of Rs. 507,936 had been reimbursed 10 the Ministry of Defence
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in two instalments in the previous years leaving a balance of Rs. 32,20,230
still to be reimbursed. Approval to the reimbursement of this amount was
issued in October, 1970. Subsequently, it came to notice that the sum of Rs.
237,703 sanctioned for re-imbursement to the Ministry of Defence in this
connection during 1969-70 was not adjusted in the A.G.’s Office in the account
of 1969-70. Thus a provision for this amount (Rs. 2,37,703) and the balance
amount to be re-imbursed during 1970-71 (Rs. 32,20,238) totalling a sum of
Rs. 34,58,000 (roundly) was retained under the head F.6-Charges paid to
other Governments, Departments etc.. in the account of 1970-71. How-
ever. when the Appropriation Account was received. it was found that the
Ministry of Defence had raised a debit of Rs. 62,65.931 on this account
leading to an excess adjusiment Rs. 28.08 lakhs. ft was not possible to make
provision to cover this adjustment at that stage.

(1) In the absence of any information regarding the expenditure to be
incurred on the facilities granted to the various police batialions to Jammu
and Kashmir by the Defence authority during a particular year provision for
the purpose is made on the basis of the expenditure incurred during the pre-
vious year.  During the year 1969-70 an expenditure of Rs. 1.95.194 only was
incurred for the purpose.  Thus a provision of Rs. 2,00 lakhs was finally
retatned on this account during 1970-71.  After the close of the year. how-
ever. it was found that the Defence authorities had raised a debit of Rs.
7.7% lakhs t.e.. Rs. S5.XK lakhs in excess of the provision retained. ft was
then too late to provide funds 10 cover this excess.

(111) Defence authorities also raise debit direct against this Ministry for
the expenditure incurred by them on the facilities granted 1o the Jammu
and Kashmir Militia. No estimate of the expenditure to be incurred in a
particular year i received from any authonty and provision on this account
is made on the basis of the actuals of the past years and the trend of expendi-
ture during a particular year. The expenditure on this account during 1968-
69 and 1969-70 was Rs. 1,65.75997 and Rs. 1.67.35.804 respectively. The
eapenditure upto the end of January, 1971 was Rs. 1.17.16.715 which works
out roughly 10 Rs. 12 fakhs per month. A provision of Rs. 30 lakhs over
and above the expenditure incurred duning the first 10 months Le. a total of
Ra 147.47.000 (Rs. 31,1717 lakhs  and Rs. 30,00 lakhs) was, therefore. made
for the year 1970-71. When the Appropniation Account was received. 1l was
found that the Defence authorities had rased a debit of Rs. 70.98.676 for
the expenditure during the last two months of the year agarnst our estimaton
ol Rs. 3 lakhs bringing the expenditure on this account to Rs, 1.8R.15.39]
dgamst the final provision of Rs. 1.47,17.000.  This has resulted tn an excess
of Re. 40.98.391.  As the adjustments on this account were made after the

close of the financtal year, ot was not possible to provide funds to cover thi
creess also.

{iv) Anecxvess of Re. 7.50 labhs has occurred due to belated adjustment
relating to the year 1968-09 in the account of 1970-71.

3. Besides the excess of Rs. 87.77 lakhs explained above. there were
awesses of Rs. 7.09 lakhs and Rs. 7.90 lakhs under the sub-heads "E. 4 5)-—-
Stores and Equipment’ and ‘E.2(8)--Arms and Ammunition’. respectively.
under the group sub-head °E.2-Border Check Posts”. These excesses were
mfinly duc to unexpocted supply of stores and equipment and Arms and
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Ammunition at the fag . end of the year by the Defence authorities. As
the debits in this regard were raised and adjusted afterthe close of the financial
yesr; it was not possible to provide funds to cover the same. These excesses
were, however, partly offset by savings under other sub-heads under the
group sub-head "E.2-Border Check Posts’ bringing the net excess under thiy
Group Sub-head to Rs. 5.67 lakhs.

4. The abovementioned excesses and minor excess under other sub-
heads were partly offset by savings under various other sub-heads leaving a
net excess of Rs. 84,32.443 in the grant which requires regularisation.

5. In the circumstances explained above, it is requested that the excess

of Rs. 84.32.443 may kindly be recommended for regularisation by Parlia-
ment under article 115 of the Constitution.

This note has been vetted by the audis.



APPENDIX XHI
MINISTRY OF HOME AFFAIRS

Note for Public Accounts Committee for regularisation of excess in the
‘Voted' Section of Grant No. 48-Privy Purse; and Allowances of Indian
Rulers' as disclosed in the Appropriation Accounts (Civil) for 1970-71.

Original Girant

. . . . . . . ,Rs. 151,000
Supplementary Grant . . . . . . . Rs. 24,000
Total Grant . . . . . . . . . Rs. 1,75,000
Actual Expenditure . . . . . . . Rs. 202825
Fxcess . . . . . ) . . . Rs. 27.82%

The Original Grant of Rs. 1.51,000 was augmented by Rs. 24,000 by
obtining 4 Supplementary Grant in the March. 71 session of the Parlia-
ment. However, against the final grant of Rs. 1.75,000 the actual expenditure
amounted to Rs. 2,02.825 leaving an uncovered excess of Rs. 27,825 which
requires to be regularised.  The estimates and final grant are fixed on the
hasis of the information furnished by the various Accounts Officers who
i turn base them on the trend of past and current actuals and such other
information as may be available with them. Supplementary grant is obtained
on the basis of 8 monthly estimates. The eight monthly estimates received
from the vartous Accoumntants General revealed an additional requirement of
Rs. 24.000 under the sub-head A-4-Allowances to Relations etc. of the former
Indtan Rulers. A Suypplementary grant for this amount was accordingly
obtained.  The concerned Accountants General, however, enhanced their
requirement under this sub-head subsequentiy when it was 100 late to augment
the provision further. This has resalted in the excess under this sub-head.

In the circumstances explained above the excess of Rs. 27 825 in this
Grant may Kindly be recommended for regularisation by Parlitament under
Article 115 of the Constitution of India.

This note has been vetted by the audit.
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APPENDIX X1V

GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

Note for Public Accounts Committee for regularisation of excess over Grant
No. 51-Chandigarh (Voted) as disclosed in the Appropriation Accounts
(Civil) for 1970-71

Original Supplementary Final Grant Actual Excess

Gram Grant Expenditure
Rs. Rs., Rs. RS.V I RS. V

7.22.80,000 47.89.000 7.70.69,000 1.73.74.877 105877

The original provision of Rs. 7.22.80.000 in the voled section of this
Grant was augmented by Rs. 47.89.000 by obtaining a Supplementary Grant
in March, 1971 session of Parliament. Against the final Grant of Rs.
7.70.69.000 the actual expenditure. however. amounted to Rs. 7,73.74,877
leaving an uncovered excess of Rs. 3,05.877 which requires to be regulurised.
The excess is the net result of excesses and savings under the various sub-
heads of the Grant and occurred mainly under the following sub-heads for the
reasons explained below :

B. Administrative Services

Finel Grant Actual Fxcess
Expenditure
Rs. Rs. Rs.

B.4-—Police
B.42)—Miscellaneous
B.42% 1) —Forensic Science Laboratory,

igarh . . . . 3,22,800 587,743 2,64.943
G. Miscetlancous :
G.1—Stationery & Printing :
G.1(2)—Purchase of Stationery . . 30,67,000 4292434 12,285,434
B.4(2X 1)—Forensic Science Laboratory, Chandigarh (i) 2,64943

No funds were provided dur.ng 1970-71 for the purchase of infrared-
spectrophotometer ordered by the Chandigarh Administration through the
D.G.S.& D. for the Forensic Science Laboratory, Chandigarh on the consi-
deration that the debit for the above equipment would be adjusted in 1971-
72, and accordingly a provision of Rs. 3,50,000 was included in the
B.E. 1971-72. However, the debit was adjusted in the accounts of 1970-7!
itself, resulting in the above excess.
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G. 1 (2)-Purchase of Stationery --Rs. 12,25.434

The excess under this head occurred due to the following reasons :—

(i) Raising of debits by Pay and Accounts Officer in March, 1971
(Final accounts) amounting to Rs. 2.39 lakhs for supplies of paper
pertaining to the years 1966-67, 1968-69 and 1969-70.

(i) Receipt during 1970-71 from the Mills of supply of paper ordered
during 1969-70 and for which provision was made during that year
and raising of debits therefor by the Pay & Accounts Officer in
March, 1971 (Final Accounts). This resulted in an excess of Rs.
7 lakhs.

(iii) Raising of debits amounting to Rs. 3.15 lakhs in the accounts
for 1970-71 by the Pay and Accounts Officer for 95%/ of payments
for supplies of paper received during 1971-72 (April, 1971) on the
basis of despatch advices sent to him direct by the Paper Mills
during 1;)70-71 (March, 1971). This resulted in an excess of Rs.
3.15  lakhs.

The abovc debits were not expected to be adjusted during 1970-71
and the adjustments made came to the notice of the Ministry too late to pro-
vide additional funds for this purpose.

The above excesses amounting to Rs. 14.90,377 and minor excesses
under other sub-heads were partly counter-balanced by savings under the
remaining sub-heads of the Grant leaving a net excess of Rs. 3,05,887.

In the circumstances explained above. the over all excess of Rs. 3,05,877
which constitutes 0.4 per cent only of the final Grant may kindly be recomm-
cnded for regularisation by Parfiament under Article 115 of the Constitution
of India, 1950.

This note has been vetted by Audit.



ARPENDIX XV
GOVERNMENT ‘OF INDIA
MINISTRY OF HOME AFFAIRS
Note for Public Accounts Comnmiittee for regularisation of excess over voted

Grant No. 53-Tvibal® Areas as disclosed in the Appropriation Accounts
(Civil), 1970-71,

Wﬂﬂ Supplememary Final Grant ;clunl o Excess N
Grant Grant Expenditure
T Rs. T TTRe TR, Tms. 7 Rl
27,75,65,000 84,57,000 28.60.22,000 29,10,03,977 49 81977

The original provisions of Rs. 27,75.65,000 was augmented by Rs.
84,57,000 by obtaining a Supplementary Grant in the March, 197] session
of Parliament. Against the final Grant of Rs. 28,60,22.000 the actual ex-
penditure amounted to Rs. 29,10,03.977 leaving an uncovered excess of Rs.
49.81,977 which requires to be regularised by Parliament.

The excess is the net result of excesses and savings under the various
sub-heads of the Grant and occurred mainly under the following sub-hcads
for the reasons cxpla.in cd below ;-

Sub-bead Final Grant Actual Excess
Expenditure
(P lsum n Rupccs)

A. Administrative Services

A.2—Police :

A1) Fronter Constabulary and
Militia :

A 21X r—Assam Rifles :

A2INID—Arms & Ammumtions
0.  40.00,000 45,02,000 1,22,57.504 {+)77.55,505
R. 5,02 IXX!

The excess i1s due to ad)uslmem in March (Supplemcnlary) 1971
Accounts. of book debits inclusive of liabilities of past years raised by the
Defence Accounts Officer concerned after the close of the financial year
when it was too late to provide necessary funds for the purpose.

A. A1) (1) (Sy-Purchase & Maintenance eic.
of Mechanical Transport

0 : 50,00,000
R :(~) 1,41,000 48.59.000 59.51.219 () 1092219
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The excess is mainly due to (i) adjustment of debits pertaining to the
years 1965-66, 1967-68 and 1969-70 for supply of vehicles which were raised
only in June, 1971 i.c. after the close of the financial year when it was too late
1o provide funds for the purpose and (ii) increase in the expenditure on repairs
of vehicles and on Petrol, Oil and Lubricants on account of unanticipated
movement of troops.

A. 2(1) (1) (6)-Stores and Equipment
0. 1.20,00,000

R. (—) 696,000 1,13,04,000 {,54,01,124 --40,97,124

The excess is due to adjusiment in the accounts for 1970-71 of book
debits for the years 1968-69 and 1969-70 raised by CDA in June, 1971 after
the close of the financial year.

A. 2D (D) (8)-Rations
0. 3.57,00,000
R. 68,000 3.57.68.000 4.21,98.805, --64,30,805

The excess is mainly due to (a) adjustment in the accounts for 1970-71
of book debits for the year 1969-70 raised by CDA in June, 197} after the
close of the financial year without prior intimation to the concerned Assam
Riftes Units and {(b) fluctuations in rates of rations and transportation charges
for which exact requirement could not be assessed accurately.

It is, however, stated that a liabilny Register is maintained to watch
the progress of adjustment of past liabilities and for making provisions of
{funds at the appropriate time. However, it is fund that debits for all accep-
ted hills tre not raised and adjusted during the year resulting in lapsing of
funds if provided in full. in view of this. provision in the budget is limited
10 foresee-able bills that are likely to be adjusted during the year. However
a» most of the bills were adjusted through debits raised in Supplementary
Accounts when adequate provision could not be made, it has resulted in
excess,

The above excesses amounting to Rs. 1,93,76 lakhs and minor excesses
under other sub-heads were partly counterbalanced by savings under the
remaining sub-heads of the Grant bringing down the net excess in the Grant
as a whole to Rs. 49.81.977 which requires to be regulated.

In the circumstances explained above the overall excess of Rs.
49.81.977 which constitutes only 1.74°_ of the final Grant may kindly be
recommended for regularisation by Parliament in accordance with Artick
15 of the Constitutson,

This not has been vetted by audit.

3185727
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APPENDIX XV1

GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

Note for the Public Accounts Committee for regularisation of the excess
over Voted Grant No. 54-Dadra and Nagar Haveli Area as disclosed in the
Appropriation Accounts (Civil) for the year 1970-71,

Supplementary Final Grant Actual Excess

Qriginal

Grant Grant Expenditure
Rs. Rs. Rs. Rs. Rs.

68.46,000 11.65,000 80.11,000 82,44,505 2.33.505

The original Grant of Rs. 68.46.000 under this Grant was augmented
by Rs. 11,65.000 by obtaining a Supplementary Grant in March, 1971 session
of Parliament. Against the final Grant of Rs. 80,11,000 the actual expendi-
ture amounted to Rs. 82,44,505 leaving an uncovered excess of Rs. 2,33,505
which requires to be regularised. The over-all excess is the net resuit of
excesses and savings under the various sub-heads of the Grant. The excess
occurred mainly under the following sub-heads for the reasons explained
thereunder :—

Final Grant Actual Excess

Expenditure
Rs. Rs. Rs.
C. Social and Development Services:
C.4—Agriculture
C 4 D—Experimental Farms:

C.424)—Other Schemes 5,714,900

7.52.240 1,717,340

The provision under this head is being utilised by three different
Departments of the Dadra and Nagar Haveli Admn. viz. the Agriculture
Office, the Soil Conservation Division and the Minor lrrigation Division.
The overall control of this provision rests with the Agriculture Office.
Adjustments relating to the cost of Minor Irrigation Works completed during
the year 1970-71 were sought to be adjusted by the Minor Irrigation Division
by book adjustment and the A.G. carried out the adjustment in the accounts
of the same year (1970-71). But due to lack of proper co-ordination between
Agriculture Office and the Minor Irrigation Division the actual requirement
of funds by the Minor Irrigation Division could not be taken into account
at the appropriate time for making necessary provision of funds resulting in
excess. The Collector, L & NH Admn. has since taken necessary steps {0
avoid recurrence of such a situation in future,
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E. Public Works (}hcladlm: Roady) ond Schemes of Miscellaneous Public

improvemnents.
E.1—Public Works
E.1(5)— Suspensc. ‘
E.1(5X2)-—Other Suspense Accounts — 3,77,408 3,77,408

The excess is due to the fact that the Dadra & Nagar Haveli Adminis-
tration has been following, under some misapprehension the system of “net
budgeting’’ instead of “‘gross budgeting” while operating this bead. Under
the gross budgeting system when purchases of materials are made on credit,
this head is credited and when supplies are paid subsequently, it is debited.
Provision is 10 be made in the Budget for the debits and credits shown below
the line as recoveries. As the Administration did not follow this principle
at the time of framing estimates and as they did not anticipate any net expen-
diture under this head, no provision was made in the budget for the purpose,
The Appropriation Accounts, however, reveal an excess of Rs. 3,77,408

under this head, as booking of expenditure on purchase of stores under this
head on gross basis was made by the A.G.

The above cxcesses amounting to Rs. 5.54,784 and minor excesses under
other sub-heads were partly counterbalanced by savings under the remaining

sub-heads of the Grant leaving a net excess of Rs. 2,33,505 in the Grant which
requires to be regularised.

In the circumstances explained above the overall excess of Rs. 2,33,505
may kindly be recommended for regularisation by Parliament under article
115 of the Constitution of India.

This note has been vetted by Audit.



APPENDIX XVIH

MINISTRY OF INFORMATION & BROADCASTING -

Nore for the P.A.C. for regularisation of excess over Voted Grant
No. ‘61-Minisiry of Information and Broadvasting' as diclosed in the Appro-
pnarion Accounts, Cemral (Civil) for the year 197071 .

T ' Rs
Original Grant 26,16,000
Supplementary Grant 2.89.000
Final Grant 29, Oi 000
Actual Expenditure 29.15.818
Exccss . lO 8|ﬂ

The ongmal Grant of Rs. 26,16,000 was augmented by Rs. 2,89.000 by
obtaining 8 Supplementary Grant in the March, 1971 session of Patliament.
The actual expenditure during the year however, amounted to Rs. 2915818
leaving an uncovered excess of Rs. 10,181 which requires to be regularised.

2. The overall excess of Rs. 10,818 which is the net result of excesses
and savings under the various sub-heads of the Grant occurred mainly under
the sub-head 'A.1(3)—Travelling Expenses’ {Rs. 17.052). The original pro-
vision of Rs. 1,18.000 under this sub-hcad was augmented by Rs. 13.000
by obtaining supplementary Grant in March, 1971 to mect the expenditure
on foreign tours of officers which were not visualised at the time of framing
budget estimates.  But due to increased expenditure on foreign tours and ad-
justment of certain bills of 1.A.C. towards the close of the year the final
provision proved tnadequate resulting in an excess of Rs. 17.052 under this

sub-head.

3. The excess of Rs. 17.052 under the above sub-head and minor ex-
cesses under sub-heads *A 1{d4)-—QOther Charges'(Rs. 2.937)and B 1-Hospitality
and Entertainment Expenses (Rs. 2,168) were partly counter balanced by
savings under other sub-heads of the Grant leaving 8 net excess of Rs.

10.818.

4. In the circumstances explained above, the overall excess of Rs.
10.818 which is only 0.37°, of the Grant may kindly be recommended for
regularisation by Pariiament under Article 115 of the Constitution of India.

This note has been vetted by Audit.



'APPENDIX XVII
MINISTRY OF LABOUR AND REHABILITATION

Note for the PAC for regularisation of excess aver Voted Grant No. 127—
Capital Outlay of the Ministry of Labour, Employment and Rehabilitation
as disclosed in the Appropriation Accounts (Civil) for 1970-71—

Rs.
Originat Grant . . . . . 5,55.47.000
Supplementary Grant ‘ . . . 1.78.86.000
Final Grant | . . . . "‘7_;“35-0-0'0-
Actual Expenditure . . . . 13495338

Excens | . ) . ) . . 62.335

1. The onginal Grant of Rs. 5.35.47.000 was augmented by obtaining
supplementary Grants of Rs. 3285000 in August, 1970, Rs. 1.20.79,000
in November, 1970:and Rs, 2522000 in the March, 1971 Sessions of Parlia-
ment.  Against the final Grant of Rs. 73433000 the actual expenditure,
however, amounted to R 73495335 leaving an uncovered excess of Rs.
62,335 which requires to be regularised by Parliament.

3. The overall exvess of Rs. 62335 which is the net result of excesses
and savings under the various Group Sub-heads Sub-heads of the grant
occurred mainly under the Group Sub-head *C-1-Rchabilitation Reclamation
Scheme™ (Rs. 17.09 lakhs) as detatled below -

Sub-head §anal Grant \otual e
cvpenmditure

1. 39 (Ra) tRy)
(SRTRNE BN E 3 TR ITITRRTS 16 60 0 WL 144272
Cirr Machiners, Tools and Plam 1501000 | YR IKER 23
CHYy Petrol, () and 1 ubrwants Hoie00 4214288 1102288
UHd) Spare parts amdd stores e 03 000 30,8892 4,229
CLSE Mewellaneous | ‘ 160,000 19708 AN
Tora . 12300000 RO AR ARt RE N

1. The reasons for the excesses are explatned below

At the stage of final assessment of requirement of fuggds, which took

o account the figures of actual expenditure upto 25-3-1971 (Rs. 111,43
lakhs) and all the debits cxpected 10 be adjusted during the remaining part
of the year, the total requirements under the above sub-heads were placed
95
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at Rs. 123 lakhs. The original grant of Rs. 80 lakhs under the a bove sub.
heads was augmented to Rs. 123 lakhs by obtaining a supplemen tary grant
of Rs. 25.22 lakhs in March, 1971 and by reappropriation of funds to the
extent of Rs. 17.78 lakhs from the savings dvaflable within the grant. The
actual expenditure, however, amounted to Rs. 140.09 lakhs leaving a n uncover-
ed excess of Rs. 17.09 lakhs mainly due to adjustment 6f Rs. 17.57 lakhs
lying under suspense in the accounts of 1970-71 by a pay and Accounts
Officer concerned in his March Suppiementary 1971 Accounts and another
Rs. 2.10 lakhs for which vouchers were received from another Accounts
Officer in April, 1971 when it was too late to provide additionat fun ds.

5. The above excesses of Rs. 17.09 lakhs under the Group sub-heads

. ‘C.1-Rehabilitation Reclamation Scheme’ and minor excesses under other

sub-heads were counter-balanced by savings under other sub-heads leaving
a net excess of Rs. 62.335.

6. In the circumstances explained above the excess of Rs. 62, 335 which
constitutes 0.08°, only of the final grant may kindly be recomm ended for
regularisation by Parliament under Article 115 of Constitution o f India.

7. The note has been seen by Audit.



APPENDIX XIX

GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE

Note for PAC for regularisation of excess expenditure over voted Grant
No. '73—Other Revenue Expenditure of the Ministry of Law' for 1970-71
at disclosed in the Appropriation Accounts (Civil) 1970-71.

Original Grant Actual Expenditure

Excess
- Rs. - R«." E; T
2.04,74,000 21265372

~191,372

2. The excess, which is the net result of the excesses and savings under
the various sub-heads of the Grant. occurred mainly under sub-head
*A.1. Election Commissioner and Regional Commissioners etc.’ and the group
sub-head *A.2. Other Election Charges.” The excess under the latter group
sub-head is wholly due to the fact that an adjustment for an amount of Rs.
4Y.17.800 was carried out by the Accounts Officer under the sub-head ‘A.2(1)—
Contributions to State and Union Ternitoriy Governments, in the acc-
ounts for the year 1970-71 instead of the year 1969-70 for which a sanction
was issued but which could not be acted upon by the Accountant General
during that year. The adjustment 1n question was carried out by the Acc-
cunts Officer in the accounts for 1970-71 in anticipation of a fresh ex-post-
tact0 Government sanction valid for that year, since the sanction issued in
1969-70 had actually lapsed. The adjustment came to the notice of the
Ministry in April, 1971 when it was not possible to provide additional funds
for the vear 1970-71. A saviag of Rs. 9,79.008 occurred in Grant No.
‘74 Other Revenue Expenditure of the Manistry of Law’ for the year 1969-70

mainly due to the omission to carry out the adjustment of Rs. 9,17,800 in the
accounts for the vear,

3. The excess of Rs. 9.1 7.800 under the sub-head "A. 2(1)}—Contributions
to State and Union Territory Governments’ was counter-balanced by savings
under other sub-heads of the group sub-head *A.2. Other Election Charges’
and the net excess under this group sub-head came 1o Rs, 6,61.237. There
wis also an excess of Rs. 1,701,513 under the sub-head ‘A. 1. Election Com-
missioner and Regional Commissioners etc.” mainly due to unanticipated
increased expenditure on Travelling Allowances and Contingencies as a result
of the conduct of mid-term General Elections to the House of People and
certain State Legistatures, in March, 1971,

4. The excess of Rs. 832,750 under the sub-head "A.1" and the group
wub-head 'A.2", together with a minor excess under sub-hcad °B.1. Special
Commissions of Inquiry’ was parth counter-balanced by saving under the
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other sub-heads of the Grant resulting in & net excess of Rs. 7,91,372 which
requires to be regularised.

5. In the circumstances explained above, it is requested that the excess
of Rs. 7.91,372 which works owt to 3.879 of the total sanctioned Grant
may kmd!y be recommended for regulansauon by Parliament under Arti-
cle 115 of the Constitution of India.

6. This Note has been seen by Audit.



APPENDIX XX

MINISTRY OF SHIPPING AND TRANSPORT
* {TRANSPORT WING)

Note for the Public Accounts Commitiee for regularisation of excess over
voted Grant No. *77—Ministry of shipping and Transport’ as disclosed in
the appropriation accounts (Civil) for the year 1970-71.

Finl  Actual Excess(+ )
Grant Expenditurc
(Rs.) (Rs.) {Rs.)
‘ Voted : ‘
Orginal . . . ‘ 1.45.42.000
Supplementary . 2.56.000
1,47.95 000 1,52.22.293 (:)4.24,.293

2, The orniginal provision of Rs. 14542000 - under Voted section of
the Grant was augmented by Rs. 256000 by obtaining a Supplementary
Grant in March, 1971 session of Parbament.  Against the final Grant of
Rs. 1.47.98.000 - actual expenditure, however, amounted to Rs, 1,52,22.293/-
leaving an uncovered excess of Ry 4.24.29% which requires to be regularised
by Parliament.

3. The overall excess of Re. 4.24.293 - 15 the aet result of excesses
and savings under the vanous Group sub-heads of the Grant.  The excess
occurred mainly under the Group sub-heads “A.} —Transport Wing”
and A 2(D--Roads Wing (Main)” for the reasons explained below

Cwessl —)

Group Sub-head Final Grant Actual
Fypenditure
IR« (Rs} R}
AL cTransport Wang

O 313000 . LESLO00 13420 10201

The cacess occured under the sub-heads A {1 --Inierim Rehief™
tRe. 148.901), A3 Traveling Fapenses”™ (Rs. 102.039) and “A 14—

Other Charges” (R 236600 The main factors leading to these excesses
are as follows -

A N2y dngerim Rehief (Rs. 14890112 No provision for interim relief
was ‘neluded in the Budgel Estimates 1970-71 as the same was sanctioned
lter the Budget Estimates had been finalised Though proposals to obiain
Supplementary Grant were intiated the same could not be finalised in time
due 10 lack of proper coordination which resulted i excess.

¥
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A.1(3)—Travelling Expenses (Rs. 1,02,039): (i) More tours performed
by the officers due to the increased activities of the Ministry and in con-
nection with development projects included in the Plan and their supervision
(Rs. 49,039) (i) payment of air passage bills of the previous year
(Rs. 33,000) and (iii) Inclusion of expenditure 10 the extent of Rs. 20,000
for Leave Travel Concession under this sub-head. These items of expen-
diture could not be anticipated and provided for during 1970-71 partly
due to reasons explained in para 4 below and as they became unavoidable
at a very late stage there was no time left to get additional provision sanc-
tioned during 1970-71.

A 1(4)—Other Charges (Rs. 93,660): More contingent expenditure
incurred by the officers during foreign tours than anticipated at the time of
framing the Budget Estimates and also payment of telephone bills pertaining
to the previous years (Rs. 29.205) and also more expenditure on running
and maintenance of staff cars. These items of expenditure could not be
anticipated and provided for during 1970-71 partly for the reasons explained
in para 4 below apd as they became unavoidabic at a very late stage there
was no time left to get additional provision sanctioned during 1970-71.

These excesses were partly offset by savings under other sub-heads
of the Group sub-head A.l leaving a net excess of Rs. 2,02,111 under the
Group Sub-head.

Group Sub-head Final Girant o Actu;l T Fms( +)
Expenditure
Rs. Rs. Ras.

A. A1) —Roads Wing (Main)
Q. 5471000 . . . . 54.71.000 58.30.301 (+13.59.301

The main factors leading to the excess are given below:-—

(i) Increased expenditure (Rs. 1,88.237) under “A.2(1X2)—Interim
Relief” due to the fact that no provision was made as Inferim Relief was
sanctioned after the finalisation of the Budget Estimates 1970-71.  Though
proposals to obtain Supplementary Grant were initiated the same  could
not be finalised in time due to lack of proper coordination which resulted
in excess.

(1) More expenditurc (Rs. 1,05073) under “A.2(1¥3}-~Travelling
Expenses” due 1o (a) more tours undertaken by officers which were necessi-
tiated to gear up the Stage machinery so that the amount allocated for
Roads/Bridges during 1970-71 could be fully utilised and (b) deputation of
higher officers to foreign countries to attend conferences etc, and;

(11} More expenditure (Rs. 1.16,700) under A.2(1X4)---Other Charges
due to payment of arrears of rent of office accommodation hired by various
Regional Offices located in States; maintaining and running of 36 vehicles
provided in Regional offices and payment of telephone charges. These
items of expenditure could not be anticipated and provided during 1970-
71 partly for the reasons explained in para 4 below and as they became
unavoidable at a very late stage there was no time left to get additional
provision sanctioned during 1970-74,
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These excesses were partly offset by savings under the other sub-
heads viz, Establishment Charges (Rs. 50,709) of the Group sub-head
A.2(1) having a net excess of Rs. 3,59,391/- under the Group sub-head.

4. Improper maintenance of the liability registers has also been a
contributing factor towards these excesses during 1970-71. However from
the year 1971-72 onwards they are being maintained properly.

5. The excesses under the above Group sub-heads as well as minor
excess of Rs. 9,452/- under the sub-head B. Grants-in-aid, Contributions
etc. were partly counter-balanced by savings under the remaining Group
Sub-heads of the Grant leaving a net excess of Rs. 4.24,293;- which requires
to be regularised.

6. In the circumstances explained above, the overall excess of Rs.
4.24.293/- which constitutes 2.87°, of the Final Grant, may be recom-
mended for regularisation by Parliament in accordance with Article 115
of the Constitution of India.

7. The note has been vetted by Audit.



APPENDIX XXI

GOVERNMENT OF INDIA

MINISTRY QF SHIPPING & TRANSPORT
(ROADS WING)

Note for Public Accounts Commitiee for regularisation of excess over Vored
Grant No. ‘78-Roads’ as disclosed in the Appropriation Accounts (Civil)

1970-71
Actual
Total Grant Expenditure - Excess
Rs, Rs. R,
Original . . . . 22.79.82.000
Supplementary . . 93.00,000
MTIR2000 200756836 13474006

The Original Grant of Rs. 227982000 was  augmented by
Rs. 93.00.000 by obtaining a Supplementary Grant in August, 1970 Session
of Parliament 1o recoup an advance obtained from the Contingeney Fund
of India 1in March, 1970, Against the final Grant of  Ra 23.72.82.000
the expendnure. however. amouated to Rs. 250756536 leasving  an
uncovered excess of Rs. 1.34.74.536 which requires to be regularised by

Parliament.

2. The overall excess of Rs. 1.34,74,536 1s the net result of the excesses
and savings under the various sub-heads in the Grant.  The excess occurred
mainly under the sub-head "A.4(1)-Maintenance of National Highwayy
(Rs. 154,96 741 -} a- explaroed below

AM - Maintenance of Naccawal Heehwavs (Reo 15496.740)

A provision of Rs. 1300 Jabhs was made under the Sub-head in the
budget for 1970-71. A sum of Ry, 37.800-- became avatlable out of savings
under ather sub-heads in the Grant.  In addition, a suppiementary Grant
of Rs. 93 lakhs was obtained under this sub-head. This amount was reguired
for recouping an advance of an equivalent amount obtained from the Con-
tingency Fund of India during 1969-7G6. The expenditure against the
advance, however. amounted to Rs. 79.88.241. A sum of Rs. 131178
- was accordingly surrendered out of the Supplementary Grant of Rs. 93
lakhs. Thus alfotments aggregating Rs. 138026041 were made (o States
for the maintenance of National Mighways during 1970-71. The cxpen-
diture booked however amounted to Rs. 153522782 revcaling an excess

102
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of Rs. 154,96,741. There was actually an excess expenditure amounting
to Rs. 157,290,408 in certain States as shown below ;: :

Andhra Pradesh (Rs. 18,04,223), Assam (Rs. 21,89,875), Bihar (Rs,
41,96.794), Gujarat (Rs. 4.49566), Haryana (Rs. 1,60.500),
Himachal Pradesh (Rs, 1.06,398). Madhya Pradesh (Rs. 4,86.6_!9).
Maharashtra (Rs. 3.37,174), Mysore (Rs. 9.35.845), Orissa
(Rs. 46.439), Rajasthan (Rs. 4,84,770). Utiar Pradesh (Rs.
1,04,315). West Bengal (Rs. 4208.934). Delhi (Rs. 2,06,386)
and Manipur (Rs. 11,569).

As a result of savings amounting to Rs. 232,667 in other states, the
net excess under this Sub-head was reduced to Rs, 154,96.741.  This excess
was mainly due to the fact that the States had to incur extra expenditure
on unavoidable repairs in order to keep the lines of communications intact
to meet the needs of the evergrowing traffic and unforeseen natural causes
like heavy floods in 1970-71 etc.

3. The road works under the administrative control of this Ministry
are executed through the agency of the State Public Works Departments
and the Central Public Works Department. Provision in the budget is
made on the basis of estimates received from the various executive agencies.
They in turn, are guided by their subsidiary establishments such as the
Chief Engineer. Superintending Engineer, Divisional Engineer. etc., who
arc incharge of actual execution of the works.  The Govt. of India invariably
impress upon the States the nced for restricting the expenditure 10 the
amount of the aliotment and this stipulation is also made in the letters
sanctioning the allotments of funds. Several instructions have been issued
from time to time to them to discipline their expenses. Some of the States have
however failed to restrict the expenditure 1o the allotments made to them,
which, as explained in para 2 above, became unavoidable. The extra
expenditure had to be incurred on inescapable reparis in order to  keep
the lines of communications intact especially in view of unprecedented
floods during the financial year.

4. The Government of India are. huwever, fully seized of the prob-
iem of avoiding excesses over sanclioned grants and have already adopted
3 number of measures in this behalf and also propose to take certain further
steps in this connection.  All these measures are indicated below:

(i) Close warch over the pace of expenditure:

(a) In accordance with the existing instructions, the State Govts. are
requited to furnish monthly returns of expenditure again:t the grants sanc-
twned by the Govt. of India. These returns are scheduled to be received
by the 20th of the month following the onc to  which they relate. On
receipt of these returns  they are examined in the Ministry and  any
tendency on the part of states to cxceed the sanctioned grants are invariably
brought to the notice of the State Govts. so as to check the probability of
txcess over the allotment made:

(b) In the case of default'ng States in regard 0 submission of these
returns which may not be found to be regular, the matter is followed by the
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issue of regular instructions impressing upon them the imperative need
for the prompt submission of these montbly returrs of expenditure; -

(ii) Use of Regional Offices of the Ministry for exercising control in
the marter:

The Ministry has at present six regional Offices in the country and
Engineer Liaison Officers in all the States. An attempt is being made tc
use them also to the extent feasible for keeping a watch over the pace of
expenditurc and check tendencies of unnecessary increase in the expenditure
beyond sancticned grants.

(iii) Norms for maintenance :

Following the rccommendations of a Technical Group comprising
the reprosentatives of five States and headed by the Director General (Road
Development) specific norms have been laid down for the provision of
maintenance grants under specified sub-heads (Ordinary Repairs, Periodic
renewals, Rostoration of Flood Repairs, Special Repirs, etc.) and grants
are now allocated according to these sub-heads on the basis of the norms
laid down by the Technical Group within the available funds and prog-
~ ress ¢f expenditure is also watched for each sub-head separately. This

facilitates a much lighter control over the expenditure and checks upon the
tendency to cxceed the sanctioned grants to a great extent.

(iv) Further Instruciions Issued :

Further instructions have been issued to the State P.W.Ds reitcrating
the imperative need for restricting the expendilure within the sanctioned
total and sub-hcad wise grant for the maintenance of National Highways.
They have been further asked that while submitting the Revised Estimates
and final requirements for the vear. they sheuld indicate the total require-
ments and uptodate position of cxpunditure against the allotted funds
together with the break-up under the respective sub-heads under which
allotments are made. This would prove further usefu! in keeping a watch

over the expenditure against the grant sancticned for the maintenance of
National Highways. ‘

5. Simultapeously with the above mentioned measures, it is also
proposed to approach the Comptrolier and Auditor General of India for
issuing instructions to the State Accountants General not to admit expen-
diture in excess of the sanctioned grant.

_ Itis hoped that as a result of all these measures the position would
improve in the years to come.

_ 6. The excess under the sub-head——*A.4(1)— Maintenarce of Naticral
Higkways and minor excesses under certain other subt-hezds were partly
counter-balanced by savings under other sut-heeds of the Grants kavirg
a net excess of Rs. 134,74,536 as a whole in the Grant which may kindly
te recommended for regularisation urder Article 115 of the Constitution-

7. This *Note’ has been wetted by Audit.



APPENDIX XXH
MINISTRY OF TOURISM & CIVIL AVIATION

Note for the Public Accounts Committee for regularisation of the excess
over voted Grant No. 89-Aviation” as disclosed in the Appropriation
Accounts (Civil) for the year 1370-71

Final Grant (Voted) . . . . . . . Rs, 14,20,05,000
Actual Expenditure . . . . . . . Rs. 14,29.11,115
Excess . . . . . . . . . . Rs, 9,06,115

_ Against the final Grant of Rs. 14.20,05,000 the actual expenditure
amounted to Rs. 14,29,11,115 leaving an uncovered excess of Rs. 9,06,115
which requires to be regularised. The excess is the net result of excesses
and savings under the various sub-heads of the Grant and occurred mainly
under the following sub-heads for the reasons explained thereunder:—

Sub-head Final Grant Actual Excess (+)
Expenditure
Rs. Rs. Rs.

G. Works
G.1. Original Works
G.1(1) Minor Works Executed by

C.PW.D 32,00,000 4237624 (+)10,37,624

2. Of this excess, Rs. 8,15,748 was due to misclassification in accounts
vide Statement I enclosed. The remainnig excess was mainly due to execu-
tion of urgsnt minor works which could not be postponed to the next year.

Sub-head Final Grant Actual Excess( +)

Expenditure
Rs. Rs. Rs.

G. Works

G. 1. Original Works
G. 1(2) Minor Works executed by
Civil Aviation Deptt. . £,72,000 11,29,610 (+)3,57,610

3. The excess was mainly due to misclassification under this sub-head
in accounts, out of which Rs. 1,61,670 ccrrectly adjustable under sub-head
G.2(1) . Minor repairs executed by Civil Aviation Department pertaining
to Bombay Aviation Division 1, C.P.W.D., Rs. 1.30,474 adjustable under
sub-head G.2.(2) Minor repairs executed by Civil Aviation Department
and Rs. 73,220 on account of expenditure on minor works executed by
Aviation Electrical Division, Madras adjustable under sub-head G.I(1)
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Minot works executed by C.P.W.D. had been misclassified under this
sub-head. These misclassifications as detailed in Statement II could not
be detected in time. However this does not affect the over-all excess in
the voted portion of the Grant. oo

-

Sub-head ' Final Gran‘t Actual Excess (+ )

Expenditure
Rs. Rs. Rs.
G. Works
G. 2. Repairs

G. 2(1) Minor repairs executed by
CPWD. . . . 16000000 1,7407,667  (+)14,07.667

v T —

4. Duc to misclassification of expenditure by various Accounts
Officers there was less booking of a net amount of Rs. 583,872 under this
sub-head vide statement III enclosed. The excess was due mainly to
unanticipated expenditure on special repairs to runway, taxi. tracks, apron
and maintenance of residential/non-residential buildings and electrical and
air-conditioning inctallations at various civil aerodromes, payment (o
work-charged staff in shape of Medical Claims, flood advance, overtime
allowance and interim relief and purchase of spare parts owing to sudden
breakdown of machinery, vehicles and runway lights.

Sub-head Final Actual Excess(-+)

Granlt Expendiutre
Rs. Rs. Rs.
G. Works
G. 2. Repairs
G. 2.(2) Minor repairs executed by

Civil Aviation Department 1.52,01,300 1,70,34,330 (-+)18.33,030

5. Mainly due to misclassification of expenditure by various Accounts
Officers resulting in a net excess booking of Rs. 17,19,321 vide statement
IV enclosed. A part of the misclassified amount representing a net ex-
penditure of Rs. 19.75,684 under sub-head "Suspense’ including recoveries
mcurred by the Controller of Communication and the Controller of Aero-
dromes, Bombay was wrongly booked under this head by the Accountant
General, Central, Bombay instead of under sub-head ‘L-Suspense’ where
sufficient savings are available.

6. The above excesses and minor excm undcr other sub-hcads
were partly counter-balanced by savings under other sub-heads of the Grant
resulting in a net excess of Rs. 9,06,115 which requires regularisation.

7. In the circumstances explained above, it is requested that the
excess of Rs. 9,06,115 may kindly be recommended for regularisation by
Parliament under Article 115 of the Constitution.

NOTE.—Not vetted by audit.



STATEMENT 1
Statement of misclassifications in Audit Offices :
Grant No.98-Aviation (1970-71)
(Major Head —56 Aviation)
Sub-head G. I(1) Minor works executed by C. P. W. D.

ROV - e e m——— e

Misclassification

Audit Circle in Nature of Misclassification
Audit Offices
1 2 3
Rs.

. CW.&M. | L (+-)2,77,626 Pertains to sub-head G. 2()).

(11,846,697 Pertains to {-Charges paid 10 other Govts.,
Deptis., etc.

(—) 529 Booked under sub-head G.2(1).

2. Andhra . ) . (=) 26,554 Details not available.

3. Bihar . . . (=) 29377 Booked under sub-hcad G. 2 (1),

4. Haryama . . (=) 18336 Pertains to sub-hcad 1-Charges paid 10

other Govts., Deptts,, etc.

5. Himachal & Chandi-

garh . . () 22,509 -do-

6. Maharashtra . 7. (=) 12,92 Boohed under sub-head G. (0.

", Punjab . . (+) 86375 Details not available.
% Tamil Nadu . . (=) 7322 Fxpenditure incurred by Asiation Flectri-
cal Division Madras booked under sub-
bhead G. 12).
9. West Bengal . -r 06,814 Detailx not availablc.
Torar . . ()R 15,748

(+) More booked by Audit.
{—) Less Booked by Audit.
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STATEMENT 11
Statement of Misclassifications in  Audit Offices :

Grant No.89%-Avistion (1970-71)
(Major Head-56—Aviation)

Sub-head G. 1(2). Minor Works executed by C.A.D.

Misclassification
Audit Circle in Nature of misclassification
Audit Offices
i 2 3
Rs. -

1. CW.&M. . . (+)1,30,474 Pertains to sub-head G. 22).

2. Andhra . .

3. Assam & Nagaland .

4. Bihar

5. Gujarat .

6. Haryana R

7. Himachal & Chandi-

garh . R . ..

8. Maharashtra . . (:) 1,61,870  Pertains to sub-head G.2(1).
(—) 4,535 Booked under sub-head G.2(2).
(+) 4,729  Booked under sub-head G.2(2).

9. Punjab o

10. Tamil Nadu . . (+) 73,220 Pertains 10 sub-head G. I(1) expenditure

incurred by Aviation Electrical Division,
Madras.
11. Uttar Pradesh . ..
12. West Bengal . . (=) 10,395  Deuails not available.

ToraL . . (+)3.55363

(+) More booked in Audit.
(—) Less booked in Audit.
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STATEMENT

It

Statement of Misclassification: in Audit Offices
Grant  No. 89-Aviation (1970-71)
(Msjor Head-56—Avistion)

Sub-head G. 2(l)-Mmor Repairs executed by C.P.W.D.

Audit Circle

CW.&M.

Andhra .
Bihar

Gujarat

Haryvana

t{imachal Pradesh &
Chandigarh

Maharashtra

Punjab
West Bengal

Torat

Miscia«mﬁcanon
Audn Ofﬁccs

-
“

Rs.
() 277,626
() 927

() 21666

529
59,199
29,377

1,022

(-) 31612

{:) 31s6

{—) 161,870
(—)1,27.760

() Momn
(—)2.37.827

(~—) 5, B3R

{ +} Morc booked in Audat,
{—) Less booked in Audit.

Nature of misclassification

Booked under Sub-hcad G. 1(3).

Pertains to sub-head 'I'—Charges paid to
other Govis., Deptis., etc.

Pertains to Sub-head *I'—Charges paid to
other Govis., Deptis., efc.

Pertains to Sub-head G. 1(1).
Details not availabie.
Pertains to Sub-head G . 1(1).

Pertains to Sub-head *F—Charges rald 1o
other Govts,, Deptis., clc.

-do-

-do-

Booked under Sub-head G. I(D).
Booked under Sub-head G 22).

Details not available.

Details not available.
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STATEMENT 1V
Statement of Misclassification in Audit Offices
Grant No. 89-Aviation (1970-71)
(Major  Head-56— Aviation)

Misclassification
Audit Circle in Nature of misclassification
Audit Offices
i 2 3
Ry,
1. CW. &M . .=y 11,894 Details not available.
(—) 1,30474  Booked under Sub-hcad G.1(2).
2. Maharashtra . . () 4538 Pertains to sub-head G. 1(2).
() 4,729 Minus expenditure pertains 10 Sub-boad

G,
) 223 Pertains to sub-head A. Directicn.
(-3 12929 Pertains to sub-had G. (1)
() L1076R Pertairs (o sub-head G.1(2).
(¢ 127.43.0:3 Pertains to sub-head 1. Suspense (Debii,
(=) 7.67.369  Pertainy 10 Recorverics under Suspense
(—1 99,011 Pertains lo Recoveries under  Estt, srd
T & P
[ 544 Details not available

t oy 91583 Misclassitied—Correct hcad to which o
pertains not hnown,

(. 96 Pertains to sub-head *‘P'—Charges paid 0
other Govis,. Deptts., etc.
{—1 27 Details not available.

() 96l Minus cxpenditure not booked by Audit,

3. Tamii Nadu L) 91 Details not availabic.
4. West Bengal =) 1LXT.R71 Detarls not available.
Torar . . 719,320

(- ) More booked in Audit,
() Less booked in Audit,
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Revised Note Veted by 4udit
(Grant No. “‘89-Aviation’’)

Against the final Grant of Rs. 14,20,05000. the actual expenditure
amounted to Rs. 14,29.11,115 leaving an uncovercd execess of Rs. 9.06.115
which requires Lo be regularised. The excess is the net result of excesses
and savings under the various sub-heads of the Grant and occurred mainly
under the following sub-heads for the rcasons explained thereunder :—

Sub-head Final Grant Actual Excess( ~ )
P apenditure

Rs. Rs. Rs.
2.G. Works
G. ! Original Works
G. 1) Minor Works Faecut-
ed by C.P.W.D. . 32.00.000 P23 t 110,37.624

OF this excess, Rs. 815,748 was  due to nusclassificat.on *n accounts
within the grant vide Statement Fenclosed.  The remaining excess was mainly
Jue to execution of urgent minor works which could not be  postponed
to the next year.

Sub-head Final Grant Actual Facess )
Eapenditure

Rs. Ry Rs.
3G Works
(. 2 Repairs
G. 2D Minor repairs execut-
edby CEW.D. . 1.6080.000 173,067 667 ¢ L0 AR

Due to misclassification ol cypenditure under different sub-heads
within the grant by various Accounts Officers  there was less booking of
net amount of  Rs. 583872 under this sub-head vide statement N
enclosed.  The remaiing excess wis  due mainly v unantwipated
expenditure  on spectal repairs 1o runway,  taxt  trachs, apron  and
maintenance  of  residental non-residenuial  buildings  and  electrical
and air-conditioning installations at various ¢ivil acrodromes. pavment to
work<charged staff in shape of Medical Claims, Rood adyance. overiime allow-
ance and interim relief and purchase of spare parts owing 1o sudden breah-
down of machinery, vehicles and runway I'ghts,

11
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4. The above excesses and minor excesses under other sub-heads
were partly counterbalanced by savings under other sub-heads of the Grant
resulting in a net excess of Rs. 9,06,115 which requires regularisation.

5. {n the circumstances explained above, it is requested that the
excess of Rs. 9,06,115 may kindly be recommended for regularisation by
Parliament under Article 115 of the Constitution.

This note has been vetted by Audit.



STATEMENT 1

Statement of Misclassification in Audit Offices
Grant No.89-Aviatien

Major Head —56-Aviation
Sub-head G.\(1) Minor Works executed by C.P.W.D.

(1970-71)

Audit Misclassifica-  Nature of Misclassification
Circle tion in Audit
Offices
1 2 3
Rs.
LC.W. &M, (+)2,77.626 Pertains to sub-head G. 2(1)
(+)1,46,697 Pertains to 1-Charges paid
to other Govts., Deptts. etc.
(—) 529 Booked under sub-head G. %1}

2. Andhra (—} 26,554 Details not available,

3. Bihar (=) 29,377 Booked under sub-head G.2X(1).

4. Haryana {(+) 18,336 Pertainstosub-head I— Char-

ges paid to other Govts.,
Deptis.. elc.

5. Himachal & Chandigarh. (+) 22,50 -do.-

6. Maharashtra . (—} 12,229 Booked under sub-head G. 2(2)

7. Punjab {+) 86,375 Details not available.

8. Tamil Nadu . (=) 73,220 Expenditure incurred by Avia-
tion Electrical Division Mad-
ras booked under sub-hecad
G. ()

9. West Bengal (+) 406814 Details not available.

ToraL

(—) Less booked by Audit.

(+) More booked by Audit.

1n

(+)8,15,748




STATEMENT I

Statement of Misclassifications in Audit Offices Grant No. 89-Avia-
tion (1970-71) Major Head—36 Aviation

Sub-head G.2(1)—Minor Repairs executed by C.P.W.D.

Audit Circle

Misclassifica-
tion in Audit

Nature of misclassification

I.CW. & M.

2. Andhra
3. Bihar
4. Gujarat.

5. tlaryana

6. Himichal Pradesh & Chandigath

. Maharashtra .

K. Puajad

9. West Bengal .

S
2
Rs.

(~)2,77.626
(+) 921
(=1 21.666
€ -) 529
-y 59.199
(~) 29377
() 1.022
€ ) 31,612

() M, 156

(—11,61.870
(--=11.27,760

oy 3072
(—)2,37,527

Booked under Sub-head G.
1th)

Pertains 10 sub-head 'I'—char-
ges  paid to other Gosts,
Deplts., elc.

Pertains 1o Sub-head 4 —( har-
ges  paid 1o other Govis,
Deptt., ete.

Pertains to Sub-head G. 1 (1)

Details not available.
Pertains to Sub-hoad G 1 (1)
Pertains  to  Sub-head I
Charges paid (o other Govis,
Deptts.. clc.
-do-

-do-

Booked uncer Sub-baid G2
Booked under Sub-head G.2(D)

Details not available,

[Details not avalable.

ToraL

(+)Morc booked in Audit.
{—)More booked in Audit.

(—)5,83.872
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APPENDIX XXII

GOVERNMENT OF INDIA
DEPARTMENT OF ATOMIC ENERGY

Note for the Public Accounts Committee for regularisation of excess

Y

over voted Gruat Noo 91-Departmen: of  Atomic Energy as disclosed in the
Appropriation Accownus (Civil) for 1970-71

Rs.
The original Grant . 32,16,000
Supplementary Grant 1.23,000
Final Grant 33,39,000
Actual Expenditure, 33,42,831
Lxcess 3,831

The Oniginal Grant of Rs. 32,16,000 was augmented by Rs, 1.23.000 by

obtaining a Supplementary Grant in March, 1971 session of Parliament.
Against the final Grant of Rs. 33,39,000 the actual expenditure however,

amounted
Rs. 3.831.

to Rs. 3342831 leaving uan  uncovered excess of
The excess of Rs. 3,831 has occurred on account of the following

incorrect classifications in accounts aggregating Rs. 6,204, -

(a)

by

A debit of Rs. 3.613 representing the payment made by an Embassy
in respect of the deputation abroad of an officer o Physical Re-
search Laboratory, a grantee institution of this Department, which
was to be uftimately borne by the Luboratory has been incorrectly
classified in view of D.O. Leticr No.Com-Adj. 277 dated 23-9-7)
from Bhabha Atomic Rescarch Centre, Bombay, under the head
of account "19-General Administration” und shown against the
provision made under sub-head "A2(1x3)-Travelling  Expenses’
in this Grant. The Physical Rescarch Laboratory has, in fact,
rembursed the amount in November, 1971 and it has  been
credited 1o the Government accounts under the receipt head
XXX H-Miscellaneous Social and Developmental Organsations’,

Another debit of Rs. 2,591 has been erroneously classified under
the head *19-General Administration” and shown under the sub-
head *A X 1N4%Other Charges’ in this Grant,

The cxpenditure is correctly adjustable under the Magor Head “27-

Scientific

Departmeats’ in Grant No. "92-Other Revenue Expenditure of

the Depariment of Atomic Encrgy’ wherein  there are sufficient savings
aveilable 10 accommodate this debit.

1S
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These incorrected classifications came to the notice of this Department
too late to get them rectified before the accounts for the year 1970-71 were
finally closed.

In para 7 of their Sixteenth Report (First Lok Sabha) the Public Accounts
Committee enunciated the principle that any established misclassification
in the Appropriation Accounts which either attracts of avoids the necessity
for regularisation of any excess by Parliament would be taken into account
in making their recommendations to Parliament. In consonance with this
principle, the excess in this Grant, which is due to misclassifications would
not seem to require regularisation under Article 115 of the Constitution.

This ‘Note’ has been vetted by Audit.



APPENDIX XXiv
MINISTRY OF COMMUNICATIONS

Note for the Public Accounts Committee for regularisation of the Excess
over voted Grant No. ‘137-Other Capital Outlay of the Department of
Communications’ as disclosed in the Appropriation Accounts (civil)

for 1970-71

)

B Rs.
Original Grant . . R . R . . . . 1,83,80,000
Supplmentary Grant . . . . . . . . 40,00,000

Total Grant : . . . ) . . . . . 2,23,80,000
Actual Expenditure. . . . ) . ) . \ 2,58,11,539

Excess R . . . . . ) . . . 34,31,539

The original Grant of Rs. 1,83.80.000 was augmented by Rs. 40,00,000
by obtaining a Supplementary Grant in the March, 1971 Session of Parlia-
ment.  Against the final Grant of Rs. 2,23,.80,000 the actual expenditure
amounted to Rs. 2.58,11,539, leaving an uncovered excess of Rs. 34,31,539
which requires to be regularised by Parliament.

2. The excess, which is the net result of excesses and savings under the
various  Sub-heads of the Grant occurred mainly under the sub-head
‘B.1.Plant and Machinery’ for the reasons explained below : —

For providing efficient and rehable means of cmmunications commensu-
rale with the rapidly rising demands for Telecommunication Services, the
Government of India decided in 1965 to participate in the Global Satellite
Communication System. As a part of the project, a Satellite Communi-
cation Earth Station was set up in Arvi near Poona and the terminal facilities
required for inter connection  of Satellite channels into the domestic net
work, have been installed in the newly constructed building *Videsh Sanchar
Bhavan® in Bombay. Execution of the Satellite Earth Station at Arvi was
entrusted to the Department of Atomic Energy who entered into collabora-
tion with R.C.A. Victor Campany of Canada for supply of electronic equip-
ment not available indigenously. Though the project was scheduled to be
completed by Oct., 1969, due to delays in delivery of certain equipments
there was a heavy shortfall in expenditure during 1969-70. This could not
be anticipated and provided for at the time of framing the budget estimates
for 1970-71. However. based on the increased requirements indicated by
the Department of Atomic Energy for the year 1970-71, a Supplementary
Grant of Rs. 40 lakhs was obtained in March, 1971 but it proved insuffi-
cient and the actual expenditure came to Rs. 99.88 lakhs against the total
provision of Rs. S0 lakhs including the Supplementary Grant
of Rs. 40 lakhs made for the purpose. mainly duc to adjustment of a debit
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for the payment made in Canada out of the Canadian Aid pertaining
to the Arvi Project, The fact of the adjustment in accounts of the debn
came to the light at the time of reconciliation of accounts when it was not
possible 1o provide additional funds through Supplementary Grant,
The excess of Rs.49 88 lakhs was set off to the extent of Rs. 15.56 lakhs
by savings under the other sub-heads of the Grant leaving & net excess of
Rs. 34,31,539.

3. In the circumstances explained above, the excess of Rs. 34,31,539
may kindly be recommended for regularisation by Parliament under Article
115 of the constitution of India.

4. This has been seen by Audit. .



APPENDIX XXV

MINISTRY OF FINANCE
(DePARTMENT  OF ECONOMIC  AFFAIRS)

SURBIECT —Rzgularisation of Excess in the Appropriation *Interest on
Debt and Othér Obligations and Rcducriqn or Avoidance of
Deb:™ in Appropriation Accounts (Central) Civil, 1970-T1.

Rs.
(yiginal Anpropriation . . . . . . . . . 5.97.53.70.000
supplementary Appropriation . . . . . . . 6,42.82,000
Final Appropriation . ) . . . . . . . 6,03.,96,52,000
\ctual BExpenditure . . . . . . ‘ . . 6,05,58.84,272
Lacesy . . . . . . . . . . . . 1,62,32,272

The Apnpropriation covers provision for interest charges on the entire
debt of the Government of India, whether internal or external, including
mterest on unfuaded Dbt as well as on the deposits in the Depreciation and
other Reserve Funds of the Government Commercial Departments,

The exp:aditure is “charged™ on the Chnsolidated Fund of India, in
arowrdanes with clause (¢) of Articke 112(3) of the Constitution of India.

The net excess of Ra. 1.62.32.272 was only about 0.277, of the total
wvnctioned provision. While savings and excesses occurred under a number
of sub-heads in the Appropriation. under sub-head C. 4(1}-—~Post Office
Sivings Bank Deposits”, the actuals exceeded the sanctioned provision by
R. 3 57 crores.

The estimates and final Appropriation under the sub-head “C. 4 -
Post Office Savings Bank Deposits™” are fixed on the basis of the data of depo-
sits and withdrawals collected by the Accountant General, Posts and Tele-
eraphs. In February, 1970 the Accountant General suggested a provision
o Ry, 27.28 crares under this sub-head. Subsequently. based on larger depo-
Mis, the Accountant General proposed an additional sum of Rs. 111 crores
at the time of revised estimates in January, 1971, Meanwhile the interest
rate on Post Office Savings Bank Deposits was also raised by }°, from st
January, 1971, The orders about this were issued on 15-1-1971. The
erease on this ace unt could not be taken into account by the Accountant
Grazral while communicating Revised estimates for 1970-71. This was,
however, taken into account by him while communicating final requirements
b wiich time it was tod late to oblain a supplkementary provision.
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The expenditure under the Appropriation is somewhat of an unpredic.
table nature as it inter alia depends on the holders of various securities pre.
senting their claims. The Appropriation had been revealing savings cont.
nuously during the preceding three yoars as indicated below :—

(In thousands of Rg,)

Original Actual Savings

Appropriation Expenditure
1967-68 510,01,75 501,66,72 8,35.13
1968-69 5503597 528,06,27 22,29,70
196970 568,86,07 564,97,79 388,28

In view of the past experience. it was felt that the possible excess ari.
ing out of the enhancement of the interest rate would be covered by ultimute
savings within the Appropriation and accordingly the final Appropriation in
the above sub-head was restricted to the Revised Estimates. This antici.
pation. however, did not materialisc and resulted in the net excess of
Rs. 1,62,32,272 in the Appropriation. 1In the circumstances il is requestcd
that the excess of Rs. 1,62.32,272 under the above Appropriation may kindly
berecommended for regularisation under Article 115 of the Constitution.

2. This has been seen by Audit.



APPENDIX XXVI

MINISTRY OF SHIPPING AND TRANSPORT

Note for the Public Accounts Committee for regularisation of excess
over the Charged Appropriation in respect of Grant No.*‘129
Capital Outlay on Roads’ as disclased in the Appropriation Accounts

{Civil) for 1970-71

Rs.

Original Appropriation . . . . . . Charged 1,50,000
Supplemzntary Appropriation . . . . Charged 1,50,000
Final Appropriation . . . . . . Charged 3,00,000
Actual Expenditure. . . . . . . Charged 4.37,868
Excess . . . . . . . . Charged 1,37, 868

Thc ongmal Approprlauon of Rs. 1,50,000 was augmented by
Rs. 1.50,000 by obtaining a supplementary Appropriation in March, 1971
Session of Parliament. However. against the final appropriation of
Rs. 3.00,000 the actual expenditure amounted to Rs. 4.37.868 leaving an un-
covered excess of Rs. 1,37,868 which requires regularisation by Parliament.

The excess was mainly under the sub-head ‘A. {(1}—Construction of
National Highways' as cxplamcd below :—

Sub-head Actual Final Excess
Appropriation Expenditure
Rs. Rs. Rs.

A.l(1) Construction  of National
Highways. . . . . . —_ 2,51,569 (+)2,51,569

A sum of Rs. 251,569 was paid by the Delhi Administration to a
contractor in satisfaction of a Court decree for the construction of Weir
across River Jamuna at Wazirabad.

As the work in respect of which decretal award was received was not a
sanctioned work, no funds to cover this expenditure were provided. The
Executive Engincer concerned of the C.P.W.D., however, paid the amount
during March, 1971 in order to liquidate the habxhty carly for subsequent
recovery from the Deposit Head.

As the expenditure is in satisfaction of a Court decree against the
Government of India, it is charged on the Consolidated Fund of India
under Article 112(3Xf) of the Constitution of India. Any expenditure
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¢ APPENINX XXV

GOVERNMENT Of INDIA
MINISTRY OF DEFENCE

Note for the ‘Public Hcchimts Coimmiltiee foFregudnrisation of Excess
over voted Grant No. “2-<Defence - Services, Effective—Army™ as
disclosed in the Appropriation Accounts (Defence Services), for the

year 197071 '
_ GRANT NO. “2. DEFEN’CE smvrt:-:s EFFECTIVE—ARMY

e s A -
Original Grant . . . . Voted 786.89.00,000
Supplementary Grant . . . . Voted 13,21,00,000
Total Grant . Voted 800,10,00.000
Actuat Expenditure -, 816,31,33,723
“Exoess 162133713
2. The Ongmal Grant of Rs 786 8900000 was augmented by

obtainihg a Supplementary Grant of Rs. 13,21,00,000 in the March 1971
Session of Parliament. Against the fial Grent of Rs. .800,10,0,CCO the
dctual expenditure amounted to Rs. 816,31,33,723 let an_uncovered
excess of Rs. 16,21,33,723 which requires torbe regularised by Parliament.
The excess is the net result of excesses a

savings under the various Main
Heads of the Grant. The excesses occurred mainly under the group sub-
heads indicated below :— ‘
{In thousands of Rupees)
Actusl Excess
Sob-Heais Final Graat Expen- (+)
e SN, ... S
D—TRANSPORTATION Voted
0 25,73,49 29,31,20 32,5513 3,23.93
. R 57,1 v
F—~MANUFACTUR- ’
EARCH ESTABLISH
MENTS :
F. 2 Ordmance and  Voted
Clothing - o 130,3{,30 1209934  130,73,28 9,74,04
Factories . . :R(~) - 93286 :
G-—STORES (OTHER
THAN MANU- Voted . f
FACTURING AND 199,77,00  192,87,40  198,24,79 537,39
ugﬁ‘amu ESTAB. - .
ING E K2 X .
H-—Worh (C!urmhle Voted .
to Revenue (Mainte- O 38,27,00 41.72.% 42,4307 20,57

nanes se R{-

“u
B T . & G PO A
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The main factors responsible for the excess under the-above mentioned
sub-heads are Bneﬁy explairied below :— ' -

D. Transportation (+)R.c Ky R L] lakhs

The increased expenditure was mainly under ranl charges (Rs. 298
lakhs) due to heavier adjustments of Railway bills pertaining to movement
of stores and personnel at the close of the year than anticipated, increased
expenditure on hired transport (Rs. 17 lakhs) due to enhancement of hiring
rates of transport in J&K, and more expenditure of obli gntory nature than
anticipated under M.E.S. transportation charges (Rs. 9 lakhs) .

F. 2—Ordnance and Clothing Factories (+) Rs. 974,04 lakhs

The excess expenditure of Rs. 974.04 lakhs over the final grant is mainly
under (i) purchase of Materrial (Rs. 1,059 lakhs) and Customs Duty
{Rs. 2 lakhs) due to larger materialisation of supplies than anticipated and
adjustment of outstanding bills at the close of the year as a result of special
measures taken by DGOF; (ii) Transportation and Miscellaneous expenses
(Rs. 34 lakhs) due to largcr adjustments at the close of the year as a resalt
of larger materialisation of supplies, and (iii) on maintenance works due to
accelerated progress of works (Rs. |3 lakhs), partly offset by less expenditure

;hgn anticipated on pay and allowances (Rs. 134 lakhs) as a result of economy
rive.

G. Stores [other than for Manufacturing and Research Establishments
and MES (Excluding Engineer Store Depots)} (+) Rs. 537.39 lakhs.

The excess expenditure of Rs. 537.39 lakhs over the Final Grant is
under (1) Ordnance Stores (Rs. 285 lakhs), (i1} Medical Stores (Rs. 28 lakhs)
mainly due to more expeditious materialisation of supplies than anticipated,
and (iii) P.O.L. (Rs. 349 lakhs) due to heavier adjustments, than anticipated,
at the close of the year, partly offset by less materialisation than anticipated

of Engineer Stores and non-receipt of certain debits from CAO London
(Rs. 125 lakhs).

H. Works (Chargeable 10 Revenue), Maintenance, etc. ( +) Rs. 70.57 lakhs

The excess of Rs. 70.57 lakhs over the final grant is mainly due to larger
expenditure than anticipated on (i) procurement of stores for engineering
parks (Rs. 65 lakhs) due to expeditious materialisation of supplies, (i1) main-
tenance of Buildings, Roads and Furniture (Rs. 36 lakhs) due to increased
cost of labour and material, good progress of works, non-materialisation of
expected credits, (iii) maintenance and operation of installations and general
charges (Rs. 22 lakhs) due to more expenditure on maintenance of refnger&
tion and air conditioning and continuous running of stand-by gcncralt.:ﬁ
sets on account of prolonged failure of supply from electricity board, w

l:'l:‘ partly counter-balanced by less expenditure on MES advances (Rs. 54
hs).

3. The total excess of Rs. 1905.93 lakhs under the above heads and
minor excesses under other sub-heads were partly counter-balanced by sav-

mgs under the other sub-heads of the Grant leaving a net excess of Rs.
16,21,33,723.
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- YT Ly A
4. In the citcumstances explained abg;w, theé excess of Rs. 16,21,33,723
over the final Grant of Rs. 800,10,00,000 which is 2.02 per cent of the final
grant may kindly be recommended for regularisation by Parliament under
Article 115 of the Constitution of India.

5. The Director of Audit, Defence Services, has seen.



APPENDIX XXIX
GOVERNMENT OF INDIA
MINISTRY OF DEFENCE

Note for the Public Accounts Committee for regularisation of excess over

voted Grant No. "4 -Defence Services, Effective—Air Force” as

disclosed in the Appropriation Accounts (Defence Services) for the
vear 1970-71,

GRANT NO. “4—DEFENCE SERVICFS, FFFECTIVE—AIR FORCE®

Rs.
Original Grant . . . . .. , . . . 211,50,00,060
Suaplementary Grant . . . . . . . . . 13.23,80,000
Total Grant - . . . . . . . 224,73.00,000
Actual bxnenduaure. . . . . . . R . 228,74, 43,088

Facess 4.01.43.ub8

2. The Orgnal Grant of Rs. 211.50.00.000 was augmented by
Rs. 13,23.00.000 by obtaining a supplementary Grant :n the March. 1971
sossion of Parliament.  Aganst the final Gramt of Rs. 224,73.00.000 the
sctual expenditure, however, amounted to Rs. 228.74, 43,088 leaving an un-
covered excess of Rs. 4.01.42.088 which requires to be regularised. The
cxcess s the met result of excesses and savings under the various sub-heads of
the Grant. The excess occured ma‘nly under the sub-heads indicated
helow :

(Rs. in lakhs)

Final grant

Sub-Head Actual Fxeess

Expenditure
A Pay and Allowances of Air Jorge
Personncel. . . . A , 46,85 .00 47,64 36 --79 36
b Expenditure on Stores . . 133,89 14 137.42.38 -353.2
G. Expenditure on works{chargeable
to Revenue) Maintenance e, . 1213.00 13,24.70 1L1.7%

The main factors responsible for the above excesses are as under:—

Sub-head * 4" Pav and Allowances of Air Force Personnel (Rs. +79.35 lakhs)

The excess of Rs. 79.36 lakhs was on account of increased expenditure
on Pay and Altowances of Officers. Airmen and Non-Combatants (Earolled)
and’dueto abnorma! heavy un-anticipated adjustments in February and.
March ' 1971 accounts. - o

, ,
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Sub-head ' F*—Expenditure on Stores (Rs. -+353.21 lakhs)

The excess of Rs. 353.21 lakhs was mainly due to larger expenditure
than anticipated on the following:—

Aviation Stores . . . . . . . Re, 357 lakhs
M. T., Ordnance & Medlcal S(ores . . . . . . Rs, 87 lakhs
P. O. L. & . . . . . . . . . . Rs, 56 lakhs
R.& D. Projects . . . . . . . . . . Rs 24 lakhs

The main reasons for expenditure are given below :

(a) Aviation Stores --Rs. 357 lakhs.

The excess under this head was mainly due to following rcasons :--

(i) Over materialisation of supplies than anticipated
from various sources, e.g. USSR'USA H.A.L./ Rs. 230 lakhs
D.G.S.&.D. and B.E.L. etc.

(i) Adjustment of expenditure in March. 1971 Supple-
mentary Account for supply received during 1969 Rs. 59 lakhs
and early 1970 from U.S.A. from which no pro-
vision was made,

(1ii) Abnormal Booking on account of A.O. G ,I O.R.
local purchases adjustable through .C.R.
made by our Embassy abroad.

Rs. 45 lakhs

(iv) Larger adjustment of custom duty in the closmg
months of the year than anticipated. Rs. 23 lakhs

(b) M.T.. Ordnance & Medical Stores—Rs. 87 lakhs.

Excess expenditure was due to more materialisation of Ordnance Stores
(Rs. 68 lakhs), M. T. Stores (Rs. 9 lakhs) and Medical Stores (Rs. 10 lakhs)
than anticipated.

(c) P.O.L.—Rs. 56 lakhs

The excess was on account of larger payment of outstanding bills of
the Indian Oil Corporation in March, 1971 than anucipated.

(d) Research and Development Projects : Rs. 24 lakhs

The excess was mainly due to expenditure on new projects which could
not be antictpated by Hindustan Acronautics Ltd. partly offset by closing
down of Special Project Team Work at Bharat Electronics Ltd.

The above excesses of Rs. 524 lakhs under the sub-head ‘F'—Expen-
diture on Stores’, were partly offset by savings under Air-frames and Engin-
es, provisions -and clothing and other stores due to less materialisation of sug
ﬁiic(s’ against indents leaving a net excess of Rs. 353.21 lakhs under the sp
ad.
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Sub-head ‘G’—Expenditure on Works (Chargeable to Revenue) maintenance
ete. Rs. 111,70 lakhs.

The excess over the ﬁnpli’pram‘was, mainly due to larger expenditure
on civil works, maintenance of buildings/installations (Rs. 61 lakhs) and more
payment for the departmental charges (Rs. 51 lakhs) than anticipated.

3. The excess of Rs. 544.27 lakhs under the above sub-heads and
minor excesses under other sub-heads were partly counter-balanced by sav-
ings under other sub-heads of the Grant leaving a net excess of Rs. 4,01,43,088
which requires to be regularised. - ‘

4. In the above circumstances, the excess of Rs. 4,01,43,088 which
is 1.799, of the final Grant may kindly be recommended for the regularisa-
tion by Parliament under Article 115 of the Constitution of India.

5. D.A.D.S. has seen.



APPENDIX XXX

MINISTRY OF DEFENCE

Note for the PAC for Regu!aris,alion.ql' Excess over voted grant No.
*105—Defence Capital Outlay' as disclosed in the Appropriation

Accounis (Defence Serivces) for the year
GRANT NO. “105—DEFENCE CAPITAL QUTLAY"

Original Grant
Supplementary Grant

Total Grant

Actual Expenditure.
Excess

Voted
Voted

Yoted

Voted
Voted

1970-71

Rs.
139.,00,00,000
4,94,00.000

143,94.00.000

148.81.25 68%
4.87.25.68%

2. The Original Grant of Rs. 139.00.00.000 wuas augmented by obtain-

ing Supplementary Grants of Ry, 68.25.000 in the November. 1970 und
Rs. 4,25.75,000 in the March. 1971 sessions of Paritament. The actual expen-
diture amounted to Rs. 148.81.25,688 lcaving an uncovered excess of R,
4.87,25.688 which requires to be regularised. The excess is the net result

of excesses and savings under the vartous sub-heads of Grant.

occurred mainly under the sub-heads indicated below ;-

Final Grant

The excesses

tin thousands of Rs.)

Sub-head Actual
t xpenditure () Excess
A-Army 0 46,8380 59,75.10 ()2.30.10
S 4,29.00
R 6,32,20
$7,45,00
B. Navy . 0 39,00.00 40,16.64 (197,64
R 19.00
39,19,00
D-Manufaciuring and
Research Estts. (¢} 29,9500 27.72.% (+)1,79.79
R (—)3.02.00
26.93.00
130
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3. The main factors responsible for the excesses under the above
mentioned sub-heads are briefly explained below :—

‘A’ Army—(-+) Rs. 230.10 lakhs

The excess of Rs. 230.10 lakhs over the final grant was mainly due to
more” expenditure on civil works than anticipated due to accelerated pro-
gress achieved during the closing months of the year (Rs. 152.60 lakhs)
and more expenditure on acquisition of land as a result of prompt settle-

ment of cases (Rs. 72.24 lakhs) and larger expenditure on the stockpile
(Rs. 26 lakhs).

"B Navy () Rs. 97.64 lakhs

The excess expenditure under Navy ma nly comprises larger expenditure
on ships (Rs. 9489 lakhs) and on Navu! Project Vizag (Rs. 14.39 lakhs)
which was partly counter-balanced by savings under acquisit'on of land and
Naval Dockyard Expancon Scheme. Bombay due 10 the reasons explained
belew :—

{a) Ships (Rs. 94.89 lakhs)
Larger eapenditure s manly due to -

(2} Indigenous Construction-—Payment ot Rs. 27.20 lakhs to ship-
builders on account of ocean-going tug duc to appreciabic progress of work
at the close of the year against a token provision of Rs. 1.20 lakhs made at
the modified stage. The net ‘nerease of Rs. 26 lakhs was finally reduced
10 Rs. 22.94 lakhs due 10 smal! savings in respect of INS Darshak and Sca-
ward Defence Boats.

(1) Leander Glass Frigate. - The excess of Rs. 67.11 lakhs is due 10—
{a) belated adjustment of Rs. 26.44 lakhs in the March Final Accounts to
clear an outstand:ng transaction which was not anticipated at the time of
framing final estimates for 1970-71; and (b) payment of Rs. 40.67 lakhs
made to HAL and HE(D) Lid.. which was not taken into account by M/s.
Mazagon Dock Ltd. at the “:me of rendering final est:mates as Government
sanction for the payment ol the amount was issued on 27th March, 1971.

(i) Russtan Acquisition-—-The m'nor increase of Rs. 4.70 lakhs was
due to adjustment against various contracls, invoices.

{b) Naval Project Vizag (Rs. 14.39 lakhs)

The excess expenditure of Rs. 14,39 tukhs under Naval Project, Visha-
khapatnam was due to the unanticipated adjustments of credit notes on
account of freight charges and other debits in the March Supplersentary
Acgoums for which no provision was made.
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‘D Mainufacturing and Research Establishments (+) Rs. 179.79 Iakhs

The break-up of the excess expenditure of Rs. 179.79 lakhs is as
under :—

() Works : (In lakhs of Rs.)
Factories . . . . . . . . . . . »32.57
R&D. . . . . . . . . . . . 2.59
Inspection . . . . . . . . . . . 21.24
Total Works . . . . . . . 56.40

(it} Piant & Mechinery , . . . . 75.18
(iit) Expzaaditure on purchase of mate nal for slouks . . . 48.21
179.79

The reasons for excess expenditure are given below :~-

Works

The excess of Rs. 56,40 lakhs on works is mainly due to more expen-
diture on civil works as a result of accelerated progress of works than anti-
cipated, less adjustment of credits on account of disposal of surplus stores.
belated receipt of debits from Civil regarding land acquisition and erroneous
adjustment of Rs. 21.87 lakhs under Works instead of plant and Machinery.

Plant & Machinery .

The excess of Rs. 75.18 lakhs is mainly due to payment of Rs. 74,03
lakhs in NCR pertaining to the project—Grey Iron Foundry, Jabalpur for
which no provision was made due to anticipated delay in the delivery schedule

of the equipment.

Expenditure on purchase of material for stock

The excess of Rs. 48.21 lakhs is mainly due to unanticipated payment
of certain outstanding claims through book adjustment in March (Supple-
mentary) Accounts as a result of special measures taken by the Director
General of Ordnance Factories to liquidate outstanding liabilities which
were not expected to be adjusted ir the Accounts for the yeat 1970-71.

4. The above excesses amounting to Rs. 507.53 lakhs and a minor
excess under the sub-head *E” Outlay on Industrial and Other Organisations
(Rs. 0.46 lakhs) were partly offset by saving of Rs. 20.73 lakhs under Sub-
Head ‘G’—Air Force leavinga net excess of Rs. 4,87,25,688/- which requires
to be regularised.

5. In the circumstances explained above the excess of Rs. 4,87,25.688/-
over the final grant of Rs. 143.94,00,000 which is 3.39% of the fingl grant
may kindly be recommended for mgnhmwon by Parliament under Article
115 of the Constitution.

D.A.D.S. has seen.




APPENDIX XXXI

MINISTRY OF RAILWAYS

(RAILWAY BOARD)

Explanatory Notes on excesses over Voted Grants and Charged Appro-
priations during 1970-7) vide Para 7 (page 10) of Report of the Cospiroller
and Awditor General of India for the Year 1970-71 and Para 30 (Page 14}
of Appropriation Accorunts of Railways in India for 1970-71- - Pari-I—Review.

1.1. In 1970-71 the ac(ua! e}ppnditurc exceeded the sanctioned allot-
ment in four instances as against six in the previous year.

1.2, In the case of two grants - No. 5 (Repairs and Maintenance)
and No. 16 (Pensionary charges - Pension I"und)—out of total of 21, the actual
expenditure exceeded the voted grant.  The excess was, however, small being
(.1, in the case of grant No. 5 and 0.5, in the case of grant No. 16.

1.3. The actual expenditure was also somewhat more in the case of
1w charged appropriations--No. 6 (Operating Staff) and No. 14 (Construc-
tion of new lines)—-out of 11 such appropriations. Here, too. the excess was
not much—amounting to  1.5°, in the case of appropriation No. 6 and
357, in the case of appropriation No. 14, :

1.4, The amount of excess in cach of the four instances is shown in
para 7 of the Report of the Comptroller & Auditor General of Ind:a for 1970-
71 us also in para 30 of Appropriation Accounts of Railways in India for
1970-71, Part-I—Review. The excesscs to be regulariced by Parliament have.
however. to take into account any erroneous adjustment as between grants;
Annexure *A’ of these Notes show figures of the excess as given in the above
mentioned publications as well as the real excess after taking into account the
mis-classificaticn. which requires regularisation,

1.5, 1t may be mentioned that every care is taken to assess the expendi-
ure under various granis‘appropriations as precisely as pussible and to ob-
tain supplementary allotments where necessary. so that excesses are avoided
to the maximum extent.

1.6. 1t is requested that the P.A.C. may be pleased to recommend that
the aforesaid excesses be regularised by Parliament ip the manner prescribed
under Article 115 of the Constitution.

1.7. The Memorandum has been seen by Audit.
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Detailed Notes

Vored Grant No. 5—Revenue --Working Expenses Repairs and Maintenange :
Excess of Rs. 11.35.480 over Rs. 2 74,15,81,000-—-0.1 %,.

2.1, This grant deals with expenditure on repairs and maintenance of
Railway assets. including track, buildings, rolling stock. ferries, electrical
and signal equipment and installations, machinery etc.

2.2, The cxcess of 17.35 lakhs s only 0.17, of the final grant of
Rs. 274.16 crores voted by Parliament. A supplementary grant amounting
to Re, 14,77 crores was obtained in November, 1970, for mecting payment of
‘Interim Relief* during 1970-71 sanctioned by the Government with effect from
Ist March, 1970, in terms of the recommendations of the Third Pay Commis-
sion.  The excess which arose chiefly on the North Eastern, Northeast
Frontier, Southern and South Central Railways occurred mainly on account
of heay ier expend:iture on repairs to track, service and residential buildings and
bridges ete. (73 lakhs). [includes cxcess due to ‘nadeguate provision on
Northeast Frontier Railway (16 lakliy): ‘nereased expenditure on clectrical.
signal and tele-communication services (62 lakhs) and fluctuatons n adjust-
ment through stock adjustment account (11 lakhs); partly offset by shortfal)
in expenditure on account of non-operation of certain posts (62 lakhs),
less payments to the Posts and Telegraphs department on account of rental
for cables (36 lakhs). non-receipt of certain medical equipment. furniture and
rarpaulins cte. (10 lakhs) and aggregate of minor varfations (21 lakhw,

2.3, After excluding the amount of misclassification. viz, Rs. 37.594
(c.f. Annexures "A’ &'B"). the cxcess actually requiring regularisation by Par-
lrament works upto Rs. 16,97.586 in relation to the veted grant of Rs.2.74. 13,81,
000, ie 0.1°;.

Voted Grant No. 16--Pensionary Charges Peusion Fund - Lxcess of Rs. 4.13.
948 over Rs. 8.71,21,000 —0.5%,.

3.1. This grant, as its heading indicates, deals with expenditure on
the payment of pensionary charges to railway employees governed by the
pensionary form of retirement benefits.

3.2, The excess of Rs. 4.14 lakhs was 0.52, of the final grant of Rs.
8.71 crores. A supplementary grant of Rs. 76 lakhs was obtained in March,
1971, to cover the increased payments expected to be made 1o staff who retire
from ratlway service under the pensionary form of retirement benefits but it
turned out to be slightly inadequate.  The excess occurred mainly on the
Eastern Railway. the North Eastern Railway and the Northern Railway
and was partly reduced by saving mainly on the Southern Railway, the South
Central, South Eastern Railways and Mmellaneous Establishments. the
Western Railway and the Chittaranjan Locomome Works, - The excess
of Rs. 4 lakhs was the net of the fluctuations in debits received from ( ivil
Accounts Officers :n respect of pension payments,
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Charged Appropriation No. 6—Revenue Operating Staﬂ-—«Ext ess of Rs. 4,708
nver Rs. 3,18,000—1.5%

4.1. This charged Appropriation covers payments arising from court
decrees etc. in respect of operating staff employed in Locomotive, Carriage
& Wagon, Ferry, Steamers and Harbours, Traffic, Singal and Tele<communi-
cation and Electrical Traction Departments, including staff at stations.

4.2. The final appropriation consisted of the supplementary appro-
priation of Rs. 3.18 lakhs obtained in March, 1971, for payments found
necessary in respect of satisfaction of court decrees. The actual cxpen-
diture f.e. decretal payments, however, exceeded the appropriation avail- ~
ablc by a small amount of Rs. 5 thousands (1.5%).

Charged Appropriation No. 14—Construction of New Lines—Excess of Rs.
51.885 over Rs. 14.97.000—-3.5°%,

5.1. This charged Appropriation relates 1o payments arising from
court decrees. etc.. on the construction of New Lines.

5.2. The excess of Rs. 52 thousands was 3.5% of the total appropria-
1w of Rs. 14.95 lakhs: supplementary appropriation of Rs. 14.95 lakhs
was obtained during the year (Rs. 191 lakhs in recoupment of
advance taken from Contingency Fund in March. 1970, and Rs. 13.04-
ikhs for meeting decretal payments) but it proved to be somewhat inade-
quate. The excess was atiributable to more decretal payments found
towards the close of the year.



ANNEXURE ‘A’

Statement showing excesses over grants/appropriations as shown in para T of the Report of the Compiroller & Auditor General of India for she yeaf
1970-71 as well as excesses worked out after taking into accolnt items of misclassification

(Figures in units of Rs.)

SI.  Numberand name  Original Grant  Supplementary Final Grant Expenditure Excess Realex- % of % of
No. of Grant Grant cess after excess  excess real
taking (Col. Tto (Col. 8 to
into ac- Col. 5) Col. 5
count
misclassi-
fications
tisted in
Anp!;?ure

1 2 3 4 5 6 7 8 9 10
Voted Grants

L S-Revtnue-:lorlging 4
Expenses— irs an
anmm . 2,59,38,92,000 14,76.89,000 2,74,15,81,000 274,33,16,480 17,35,480 16,97,586 0.1 0.1

2. 16-Pensionary char
Pension Fund . w‘ 7,95,45.000 75.76,000 8,71.21,000 8,75,34984 4,13,984 4,13,984 0.5 0.5

Charged Appropriations
1. 6-Revenue-Operating
Staff . . .
2. 14-Construction of New

2,000

— 3.18,000 3,18,000 322,708 4708 4,708 1.5 15

14,95,000 14,97,000 15,48,885 51,885 51,885 3.5 .. 3%

9€1



ANNEXURE ‘B’

Grant No, 5—Revenue working Expenses—Repairs and Maintenance

SNo Particulars . Amoum 7
S S T Re
1. Excessshowninthe Appropriation Accounts . . . . 17,35,480
1), ~Deduct :— !
Expenditure relating to Grant No. 15 (Rs. | 37 8l6) and Grant
No. 10 (Rs. 5,078) booked under Grant No. § 142,894
(b) Add :—
Expcndnurc rc\mmg to Grant No. 5 booked under Grant No.
15 1,05,000
Real Exacss o bc rcguhnsed by Parhamcm (l)-"(a) LZ(b) . 16,97,586
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APPENDIX XXXI

GOVERNMENT OF INDIA

MINISTRY OF COMMUNICATIONS
(P&T BoaArD)

Note for the P.A.C. for Regularisation of excess over Voted grant No.
96— P& T—Dividend 10 General Revenues Appropriations 1o Reserve Funds and
repayment of the loans from General Revenues as disclosed in the appropriation
Accounts for the year 1970-7]

The final accounts for the year 1970-71 disclosed an excess of Rs. 7,76,29,
884 over the voted Grant No. 96—Posts and Telegraphs—Dividend to General
Revenues. Appropriations to Reserve Funds and Repayment of loans from
General Revenues as detailed below:—

Rs.
Amount of voted Grant . . . . . . . . . 37.92,76,00)
Aciual expenditure . . . . . ) . . . 45,69,05,884

Excess over the Grant . . . . . . . . . 7.76.29 %84

2. This Grant provides for: (1) payment of dividend to General Reve-
nues on the Capijta:-at-charge. (11) appropriation of surplus on the working of
the P&T Department to its Reserve Funds and (G11) payment of interest on and
repayment of principal of loans from the General Revenues taken for aug-
menting the P&T Revenue Reserve Fund so as to meet the shortfall in the
dividend payable to General Revenues as well as the deficit, if any. in the
working results of the Department. In accordance with the revised conven-
tion governing the relations between the P&T and General Revenues which
came into effect from 1-4-70, the P& T Department pays to the General Reve-
nues a dividend calculated at the rate of 4.75%, on the net capital-at-charge
outstanding on 31-3-1964, reduced by its share of accumulated surplus as on
31-3-1960 and further reduced by the balance in the Renewals Reserve Fund
as on 31-3-1964 and at 6.75%, on the capital advanced from 1-4-1964 to
31-3-1970 reduced by the net accretion to the Renewals Reserve Fund during
the same period. and at 6.75°] on the Capital further advanced after 31-3-70
as reduced by the balance at the end of the relevant year in the P&T Capital
Reserve Fund. The balance of the surplus is appropriated to its Reserve
Funds. Any improvement in Revenue Receipts or reduction in working
Expenses has the effect of increasing the surplus anticipated in the Budget
and results in larger appropriation to the Reserve Funds thereby causing an
excess in this Grant unless it can be anticipated and provided for through
Supplementary Demands for Grants,
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3. The position of funds under this Grant as provided for in the origi-
natlegstli)te!;:te compared with the actual expenditure during 1970-71 is indi-
ca W —

(Figures in lakhs of Rs)

Original Actuals for Variation
estimate for 1970-71 Savings (—)
o ) 1970-71 Excesses (+)
Dividend to Genersl Revenues . 14,79.70 13,18.80 (—)160.90
Appropriation to P&T Revenue Re-
serve Fund . . . . . 1098 .46 1291.5% (+)193.04
Appropriation to P&T Capital Re-
serveFund . . 1,16.14 10,00.00 (+)883 .86
Repayment of loan from General
Revenues . | . . 10,98 .46 9,58.76 -)N».7
Totat . 31,92.76 45,69.06 (+)776.30

4. The excess occurred under the heads **Appropriation to P&T Re-
Lecl;ue Reserve Fund” and “P&T Capital Reserve Fund” as explained
ow : —

Appropriation to P&T Revenue Reserve Fund...... (Rs. 1.93 Crores)
Appropriation to P&T Capital Reserve Fund...... (Rs. 8.84 Crores)

At the time of framing the original Budget for 1970-71, the surplus
of the P&T Department was estimated at Rs. 26.94 crores. Qut of this,
the dividend liability was estimated at Rs. 14.80 crores leaving a surplus of
Rs. 12.14 crores to be appropriated to the P&T Revenue Reserve Fund
(Rs. 10.98 crores). and the P&T Capital Reserve Fund (Rs. 1.16 crores).
At the time of framing the Revised Estimates the surplus was estimated at
Rs. 21.80 crores only. However, the actuals disclosed a surplus of Rs. 36.10
crores (i.c.) an increase of Rs. 9.16 crores over the Budget due to larger
receipts than anticipated by Rs, 14 28 crores, partly off-set by increase in
Net Working Expenses by Rs. 5.12 crores. The actual dividend lLiability
worked out to Rs. 13,19 crores against the Budget of Rs. 14.80 crores due
'o less capital-at-charge during the year under review resulting in a saving
of Rs. 1.61 crores. The balance of Rs. 22.91 crores being the surplus of
the Department was appropriated to the P&T Revenue Reserve Fund
(Rs. 12.91 crores as against the BE 1970-7] of Rs. 1098 crares) and to
P&T Capital Reserve Fund (Rs. 10.00 crores as against the B.E. 1970-71 of
Rs. 1.16 crores). This has resulted in an excess of Rs. 1.93 crores under

P&T Revenue Reserve Fund and Rs. 8.84 crores under P&T Capital
Reserve Fund.

5. The total excess on account of apprapriation to P&T Revenue
Fund and Capital Reserve Fund amounts to Rs. 10.77 crores. This was
partly counter balanced by saving of Rs. 1.40 crores under repayment of
loan from General Revenues and Rs. 1.61 crores under the head “Dividend
to General Revenues™ leaving a net excess of Rs. 7.76.29.884. 1t is requested
that this excess may kindly be recommended for regularisation by Parlia-
ment under Article 115 of the Constitution of india.

This has been seen by the Accountant Genl. P&T, Delhi 6.
38 L$S/72—10.



" APPENDIX XXXIII
GOVLRNMENT OF INDIA

MINISTRY OF COMMUNICATIONS
P & T BoarDd

Note for the P.A.C. for Regularisation of excess in the ‘Charged’ por-
tion of the Grant No. ‘95-Posts and Telegraphs—Working Expenses’ as dis-
closed in the Appropriation Accounts for the Year 1970-71

Excess

Final Appropriation Actual
Expenditure
Rs. Rs. o Rs.
10,000 1169 o 1169

The excess of Rs. 1.169 over the final appropriation of Rs. 10,000
occurred under the sub-head ‘J. [I—Post Offices 4-~Other Charges’ Con-
tingencies (charged) due to more expenditure on decretal costs awarded
by the court against the Govt. than anticipated.

2. In May. 1970 Post Master General, Andhra Pradesh Circle made
a payment of Rs. 3,464 1n sauisfaction of a court decree against the Govern-
ment. This was erroncously debited 1o the “Voted' portion of the Grant
though the expenditure being in satisfaction of a court decree should have
been ‘charged’ on the Consolidated Fund of India under Article 112 (3)
(f) of the Constitution of India. The crror in classification came to light
almost at the end of the year when it was too late to provide funds by ob-
taining a Supplementary Appropriation. However, the misclassification
was set right in the accounts of the year by adjusting the expenditure of
Rs. 3,464 under ‘Charged’ Section of the Grant.

3. A prov'sion of Rs. 10.000 was made in the budget estimates 1970-71
for expenditure hkely to be incurred 1in  satisfaction of court decrees.
Against this an expenditure of Rs. 7,705 had already been incurred leaving
a balance of Rs. 2,295 when the erroneous clussification indicated above
was rectified. As the balance available was not sufficient to cover the ad-
justment of Rs. 3,404 1t had resulted in an excess of Rs. 1,169 over the final
appropriation which requires to be regularisad.

4. In the circumstances explained above it is requested that the
excess of Rs. 1,169 may kindly be recommended for regularisation by Par-
liament under Article 115 of the Constitution of India.

This has been seen by Accountant General P&T Delhi.
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APPENDIX XXX1V

ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA.-
TION OF THE P.A.C. CONTAINED IN THEIR 29TH REPORT
(FIFTH LOK SABHA)

Recommendationsjobservations that have been accepted by Government:
Recommendation

During the year under report (1969-70), excesses occurred over 18 Voted
Grants and 5 Charged Appropriations. These aggregated to Rs. 17.10
crores as against Rs. 27.78 crores and Rs. 3.78 crores during the year
1967-68 and 1968-69 respectively. The Committee are concerned to find that
the position which showed improvement during 1968-69 over that of the
previous year has deteriorated again. The Committee nced hardly stress
that concerted steps should be taken to improve budgeting procedures so
as to minimise excesses over grants. They hope that all possible efforts
will be made by the Ministries/Departments to improve the position.

[S.No. I (Para 1.3 of Appendix XX te the 29th Report (5th Lok
Sabha]

Action Taken

The observations of the Committee have been brought to the notice
of all the Ministries/Departments.  They have again been enjoyed to make
¢fforts towards making the budget estimates more realistic and the contro!
over expenditure more cffective so as to minimise the excesses over grants,
vide Ministry of Finance O.M. No. F. 12 (1-E (Coord);72 dated 18t
March, 1972 (Page 144).

[Ministry of Finance (Department of Expenditure) O.M. No. 12 (1)
E-Coord/72 dated 5-5-72)

Recommendation

In terms of Paragraph 3.9 of the 3ist Report (Fourth Lok Sabba)
of the Commitiee, the notes on excesses duly vetted by Audit should be
furnished to the Committee immediately after the presentation of the Appro-
priation Accounts 1o Parliament or by 10th April, whichever 1s later.  The
Appropriation Accounts (Civil), 1969-70 were presented to Parliament on
22-6-1971. However, the Commuttee find that the notes relating to grants
*79-Roads™, “lB!-(‘apiml Qutlay on Aviation™ and *“53-Andaman and
Nicobar Islands™ were received only on 5-8-1971, 6-9-1971 and 29-11-1971
respectively, with the result that this Report could not be finalised by the
Committee in time to ensure the regularisation of the excesses without dclay
The Committee would, therefore, like ta impress upon the Ministry of Finance
the necessity of adhering strictly to the time schedule already laid down
by them.

[SL. No. 2 (Para 2.2) of Appendix XX to 29th Report (5th Lok Sabha) ]
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Action Taken

The observations of the Committee have been brought to the notice
of all the Ministries/Departments vide Ministry of Finance D.O. No. F.8
(42)-B/71, dated the 6th May, 1972. (Page 149)

[Miaistry of Finance (Department of Economic Affairs) O.M. No.
68 (42)—B/71, dated 10-5-72.)]

Recommendation

From the notes furnished by the Ministries, the Committee find that
as in the past the defective estimation at the time of framing the Budget
and Revised Estimates, lack of proper review of the progress of expendi-
ture at the appropriate time, failure to anticipate properly the receipt of
stores and debits relating thereto. absence of adequate provision for the
adjustment of past liabilities, erroneous adjustments and lack of proper con-
trol over expenditure were the main causes for excesses during the year under
report.

{S. No. (Para 2.3) of Appendix XX to the 29th Report (5th Lok Sabhs]

Action Taken

The observations of the Committee have been brought to the notice
of all the Ministries/Departments vide Ministry of Finance O.M. No.
F.12 (1)-E (Coord)/72 dated 18th March, 1972 (Page 144)., The need for
framing budget estimates realistically, proper maintenance of expenditure
comtrol and liability registers, prompt adjustment of debits, systematic
reconciliation of departmental figures with those booked in accounts office
etc., has been again urged in the O.M. cited above.

[Ministry of Finance (Department of Expenditure) O.M. No. 12 (1)
E (Coord/72 dated 5-5-72))

Recommeadation

The Committee further note that in regard to seme of the cases of
excess over charged Appropriations, although the extra liability was known
in time, no action was taken by the departments concerned to obtain sup-
plementary appropriation. In the case (grant No. |23-—Capital Qutlay of
Multipurpose River Schemes) the expenditure was incurred without any
budget provision although the proper course would have been to take and
advance from the Contingency Fund to be recouped by obtaining
appropriation during the year., The Committee are surprised that the
Mixistries have explained these lapses as due to ignorance of rules and pro-
cedure on the part of authorities concerned which can not be accepted as
a plea. The Committee trust that such lapses will not recur.

{S. No. 4 (Para 2.4) of Appendix XX to the 29th Report (5th Lok
Sabha))

Actioa Takes

The observations of the Committee have been brought to the notice
of all the Ministries/Degartments vide Ministry of Finance O.M. No. F.12
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(1)-E (Coord)/72 dated 18th March, 1972 (copy enclosed). Adequate pro-
visions exist in the general financial rules whereby the Ministries and accre-
dited Financial Advisers should undertake an averall review early in Jan-
uary each year to see to what extent the expenditure has progressed with
reference to the sanctioned grants. . This is intended to facilitate a realistic
assessment of the anticipated savings/excesses under each grant and to re-
gulate the quantum of supplementary demands for grants to be promoted
in February-March Session of Parliament. Consequent on the delega-
tion of enhanced financial powers to Ministries, the Internal Financial Advi-
ser has been assigned a pivotal role for realistic budgeting and control
over expenditure. The Ministries have been again urged to make efforts
to achieve the above desired objectives in the O.M. cited above.

[Ministry of Finance (Department of Expenditure) O.M. No. 12 (1)
E-(Coord)/72, dated 5-5-72}



No. F. 1X1)-E(Coord)|72
GOVERNMENT OF INDIA

MINISTRY OF FINANCE
(DEPARTMENT OF EXPENDITURE)

New Delhi, The 18th March, 1972
OFFICE MEMORANDUM

SusitCT:—29th Report of the Public Accounts Committe (5th Lok Sabhay
(Recommendations No. 1.3, & 4)

The Public Accounts Committee while commenting on the case of
excesses over voted grants and charged Appropriations disclosed in  the
various Appropriation Accounts for the year 1969-70 have observed in
paras 1.3. 2.3 and 2.4 of their 29th Report as follows:—

Recommendation No. | (Para 1.3)

During the year under report (1969-70). excesses occurred over 18
Voted Grants and 5 Charged Appropriations. These  aggregated 1o
Rs. 17.10 crores as against Rs. 27.78 crores and Rs. 3. 78 crores during the
years 1967-68 and 1968-69 respectively. The Committee are concerned
to find that the position which showed improvement during 1968-69 over
that of the previous year has deteriorated again. The Committee need
hardly stress that concerted steps should be taken to improve budgeting
procedures so as to minimise excesses over grants. They hope that all

possible efforts will be made by the Ministries/Departments to  improve
the position.

Recommendation No. 3 (Para 2.3)

From the notes furnished by the Ministries, the Committee find that
as in the past the defective estimation at the time of framing the Budget
and Revised Estimates, lack of proper review of the progress of expenditure
at the appropriate time, failure to anticipate properly the receipt of stores
and debits relating thercto. absence of adequate provision for the adjust-
ment of past liabilities, erroneous adjustments and lack of proper control

over eapenditure were the main caunses for excesses during the year under
report.

Recommendation No. 4 (Para 2.4)

The Committee further note that in regard to some of the cases of
excess over charged Appropriations, although the extra liability was known
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in time, no action was taken by the departments concerned to obtain supple-
mentary appropriation. In one case (grant No. 123—Capital outlay on
Multipurpose River Schemes) the expenditure was incurred without any
budget provision although the proper course would have been to take an
advance from the Contingency Fund to be recouped by obtaining appro-
nriation during the year. The Committee arc surprised that the Ministries
have explained these lapses as due to the ignorance of rules and procedure
on the part of authorities concerned which cannot be accepted as a plea.
The Committee trust that such lapses will not recur.

2. The Ministry of Finance have laid down detailed procedure for
achieving effective control over expenditure (vide Rules 65 to 69 of G.F.R.s
and the various Govt. of India’s decisions thereunder) which inter alia
include proper maintenance of expenditure control registers and lability
registers, prompt adjustment of debits. systematic reconciliation of depart-
mental figures with those booked in accounts offices etc. The Ministries
have strengthened their Finance. Budget and Accounts Cells and placed
them under the charge of Internal Financial Advisers. This should go a
long way in overcoming the defects pointed by the Committee. The need
for realistic budgeting and effective control over expenditure with reference
10 the sanctioned grants has been stressed time and again by the P.A.C.
and their observations have been brought to the notice of all the Ministries/
Departments. In this connection their attention is invited to this Depart-
ment’'s O.M. No. F. 12(45)-E(Coord)/70 dated 16-10-1970.

3. The Ministry of Home Affairs etc. are once again requested to pay
<pecial attention to this task of exercising effective control over the progress
of expenditure and taking timely action for provision of requisite funds to
vover anticipated commitments during a financial year thereby avoiding
the occurrence of excesses over sanctioned grants. Suitable instructions

may also kindly be issued to all subordinate authorities concerned under
them.

Sd,-
Deputy Secretary to the
Government of India

To

All Ministries/Departments of Govt. of India

No. F. 12(1»-E (Coord)i72

Copy forwarded to all Financial Advisers and Expenditure Branches
for information. It is reiterated that the observation of the Committee
may please be borne in mind while conducting the reviews regarding prog-
ress of expenditure against sanctioned grants early in January every year
vide this Department’s Memorandum No, F. 1502)»E (Coord)/66 dt. 30th
December, 1966, so as to ensure that all anticipated commitments are taken

into aocount and necessary provision of funds made thercfor, thereby
obviating excesses over sanctioned grants,
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Copy also forwarded to:—

1. C&A.G. of India. 2. Supreme Court. 3. Election Commis-
sion, 4. Lok Sabha Sectt. (P.A.C. Br.) 5. A.G.C.R., New
Delhi. 6. Economic Affairs Deptt. (Budget Division).

Sd/-
Deputy Secretary to the
Government of India.

Copy for necessary action in so far as they are administratively
concerned to:—

Defence Division.
A & B Branch.
E.G.1. Branch.
B.P.E.

Pl adi e

Sd/- .
Deputy Secretary to the
Government of India

Recommendation

The Committee note that the expenditure had exceeded the grant
for the third year in succession. As in the previous years, the excess during
1969-70 occurred mainly under the sub-Head “Superannuation and Retired
Allowances’ (actual expenditure Rs. 4.20 crores against total provision of
Rs. 4 crores) and was due to more payment of pensions than anticipated.
While the Committee concede that the expenditure relating to payments
of death gratuities and Family Pensions is of an unpredictable nature, the\
see no reason why expenditure on Superannuation and Retired Allowance-
could not be estimated a.ccurately, The Committee feel that excess of ¢
per cent over the provision for ‘Superannuation and Retired Allowances
during 1969-70 was hardly justified and that there should normally be no
excess on this account in future.

{S. No. 5 (Para 2.9) of Appendix XX to the 29th Report (Sth Lok
Sabhu)]

Action Taken

The estimates and final grant in this case are fixed on the basis of the
data furnished by various Accounts Officers who in turn base the same
on the trend of past and current actuals and such other information as
may be available with them. The expenditure under the head *“‘Superan-
nuation and Retired Allowances” also depends on the presentation of
claims by the Pensioners on which Government has little control. The
observations of the Committee have, however, been brought to the notice
of the Accountants General vide this Ministry's letter No. F. 8(42)-B/7!
dated 6-5-72 (copy enclosed).

[Ministry of Finance (Department of Economic Affairs) O.M. No.
F. 8(42)-B/71 dated 10-5-72)



D.O. No. F. 8(42)-B[72
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF ECONOMIC AFFAIRS)

New Delhi, the 6th May, 1972
My dear,

The Public Accounts Committee in para 2.2 of the 29th Report (5th
Lok Sabha) while commenting on the delays on the submission of notes
regarding regularisation of excesses disclosed in the Appropriation Accounts,
have inter-alia observed as under:—

*In terms of paragraph 3.9 of the 31st Report (Fourth Lok Sabha)
of the Committee, the notes on excesses duly vetted by Audit should be
furnished to the Committee immediately after the .presentation of the
Appropriation Accounts to Parliament or by 10th April, whichever is
later. The Appropriation Accounts (Civil), 1969-70 were presented to
Parliament on 22-6-1971. However, the Committee find that the notes
telating to grants 79—Roads™, *13{-—Capital outlay on aviation™ and *“53—
Andaman and Nicobar Islands’™ were received only on 5-8-1971, 6-9-197]
and 29-11-197}) respectively, with the result that this Report could not be
finalised by the Committec in time to ensure regularisation of the excesses
without delay. The Committee would, therefore, like to impress upon the
Ministry of Finance the necessity of adhering strictly to the time schedule
-already laid down by them.

2. In this connection attention is invited to this Ministry’s O.M. No.
8(52)B/68 dt. 18-12-68 (copy enclosed) whereunder the time schedule for
submission of notes regarding regularisation of excesses to the Public
Accounts Committee was laid down. This time schedule was drawn up
to avoid delays in the submission of the requisite notes to the Committee
and to expedite the subsequent process for regularisation of the excesses.
This had also provided for adequate time for the Ministries etc. for dealing
with them. We, however. find that the processing of the notes for the
Public Accounts Committee have been invariably delayed in the Ministries
for want of information by them ecither from their subordinate offices or

due to variations in the Departmental figures and those in the Accounts
offices.

3. Under the existing instructions departmental authorities are required
to reconcile their departmental figures with those booked in the Accounts
offices regularly and settle the discrepencies, if any. expeditiously. They
are also required to complete reconciliation by the end of May. Moreover,
these instructions are not being strictly observed. Further at the draft
appropriation accounts stage the Ministries. etc. are required 10 ascertain
complete information from their subordinate officers, etc. They are also
required to verify the correctness of the figures shown. in the draft appro-
priation accounts and get the variation, if any. reconciled. and/or misclassi-
fication or wrong adjustments in the Accounts figures rectified. If these
instructions are observed properly, there does not appear to be any reason
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for the delays in the finalisation of notes regarding regularisation of excesses.
We would accordingly request that prompt action may please be taken to
reconcile the variations between the departmental and Accounts figures
and action in processing the notes regarding regularisation of excesses
initiated immediately, the excess comes to notice. 1t is needless to emphasise
that the importance of adherance to the prescribed time schedule in the
finalisation of these notes as delays in such cases not only attract adverse
comments of the PAC but also lead to criticisms in the Parliament. We
shall be further grateful if necessary steps are taken to finalise these notes
in future promptly and such delays are avoided.

Yours sincerely.
Sq;-

Internai Financial Adviser,
Ministry of . ....... . ... L
New DetHt

No. F. 8(42) B/7}

Copy forwarded for information to the C&AG with the request that
suitable instructions may kindly be issued to the Accountants General
1o avoid delays in vetting these notes and in supplying information. if any,
required by the departmental authorities in connection with finalisation of
these notes.

Sd;-

Deputy Secretary 10 the
Government of India.

No. £.8(42) 871

Copy forwarded for information to: -
1. Ministry of Railways (Railway Board), New Delhi.
. Department of Expenditure (Defence Division).
. D.G. P&T.

2
3
4. Departments of Revenue and Insurance. Expenditure and Banking.
5. DS(IE) in respect of grants controlled by them.

6

. The Lok Sabha Secretariat (PAC Branch),

Sd/-
Under Secretary to the,
Government of India.



No. F. 8(42)-B|71
GOVERNMENT OF INDIA

MINISTRY OF FINANCE
(DEePARTMENT OF ECONOMIC AFFAIRS)

New Delhi, the 6th May, 1972
To
All the Accountants General,
(Including A.G. P&T),

P.&A.O.. Director of Audit, Goa, Daman and Diu,
C.& A.O. Dandkaranya.

SuBiCT:— Expenditure under Grant 23.

Pensions and other Retirement
benefits 1969-70.

Sir,

I am directed to invite reference to Para 2.9 of Public Accounts

Committee’s  29th Report (Sth Lok Sabha) wherein, they have. inter alia
observed as under:—-

“The Committee note that the expenditure had exceeded the grant
for the third year in succession. As in the previous years, the excesses
during 1969-70 occurred mainly under the sub-head ‘Superannuation and
Retired Allowances’ (actual expenditure Rs. 4.20 crores against total
provision of Rs. 4 crores) and was due to more payment of pensions than
anticipated. While the Committee conceded that the expenditure relating
to payments of death gratuities and Family pensions is of an unpredictable
nature. they see  no reason why expenditure on  Superannuation and
Retired Allowances could not be estimated accurately. The Commitiee
fcel that excess of 5 per cent over the provision for ‘Superannuation and
Retired Alowances’ during 1969-70 was hardly justified and that there
should normally be no excess on this account in future.”

In this connection, it may be stated that the budget estimates and
final grant in respect of expenditure on Superannuation and Retired Allow-
ances are fixed on the basis of the information furnished by your office.
IUis, therefore. requested that the recommendations of the Committee may
please be kept in view in future while framing the estimates on the above
account.

Yours faithfully.

Under Secretary to the

Government of India.
No. F.8(42)-B/T1

Copy forwarded for information and necessary action to Depart-
ment of Expenditure (Defence Division).

Sd'-
Under Secretary to the
Governmeni of India.
No. F.8(42)-B;71
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Copy forwarded for information to the Lok Sabha Secretariat (PAC
Branch).

Sd/-

Under Secretary to 1
Government of In diy

Recommendation

The Committee observed that significant excess had occurred under
the heads *A.2(1)—Buildings’ (Rs. 53.20 lakhs) and ‘A.7(1)—Suspense Stock’
(Rs. 54.55 lakhs). The excess under ‘Buildings’ is explained as mainly
due to an unanticipated payment on account of house tax/service charge,
including arrears of Rs. 37.02 lakhs to the New Delhi Municipal Committee.
The claims of the New Delhi Municipal Committee in this regard had.
however. been pending with Government for a considerable time. It i
not, therefore, quite clear as to why reconciliation between the depar:-
ment figures and those of the New Delhi Municipal Committee which
started in April, 1969 could not be completed promptly and how a decision
to pay the dues as stated by the New Delhi Municipal Committee less the
amount claimed by C.P.W.D. could not be taken in time to suitably provide
for the payment during the year while the reconciliation was in progress.
That the liability could not be anticipated even at the stage of reappropria-
tion when the provision under this head was actually reduced is unconvincing.
The Committee hope that the Department will be careful in anticipating
and providing for liabilities of this kind in future.

As regards the excess that occurred under ‘Suspense-Stock’™ due to
receipt of more building material during the last quarter of the year than
expected, the Committee need hardly stress that the department concerned
should have a closer liaison with the purchase oragnisation/suppliers in
respect of indented materials. They also wish that the supplies had been
spread out to obviate concerntration in last quarter and regulated according
to the needs of the works and availability of funds.

{S. No. 6 and 7 Appendix XX Para 2.13 and 2.14 of 29th Report ol
the Public Accounts Committee. Sth Lok Sabha).

Action Taken

The recommendations are noted for compliance. Necessary instruc-
tions have been issued to all authorities (copy enclosed) that a regular watch
on the pace of expenditure should be kept to ensure that expenditure
excess of Voted Grant or Charged Appropriation is avoided. The zonul
Chief Engineers have becn instructed to ensure strict compliance with
budgetary procedures and avoid excesses.

There has also been an excess of Rs. 484.44 lakhs under the “Suspense
head” during 1970-71, which has been explained as under:—

(a) Receipt of more materials than anticipated;

(b) Increase in the cost of materials;
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(c) 100% advance payment to suppliers of steel to avoid cancella--
tion of the quota;

(d) Adjustment of profit on stock account by Credit to Major Head
XXXVII Revenue Receipts. This was done in Supplementary
Accounts and could not be foreseen carlier;

(¢) Due to award and start of work on all the bridges and culverts.
in Nepal, which resulted in an urgent need for more materials.

It is hoped that, in view of the instructions issued to the Zonal Chief
Engineers, excess under this head will be avoided in future.

[Ministry of Works and Housing O.M. No. 25015/24/71-Bt. Datedzr
11-7-7

Copy of D.O. No. 10/4/70-B (E-in-C) dated 27th May, 1972 from
Shri O. Muthachen, Engineer-in-Chief, Central P.W.D., New Delhi to
shri N. S. L. Rao, Chief Engineer (NDZ), CPWD, New Delhi etc. and
copy endorsed to Ministry of Works & Housing, New Dehli etc.

[ enclose for your information relevant extracts from the twenty
ninth report of the Public Accounts Committee (1971-72) (Fifth Lok
Sabha).

The Committee have re-emphasised th: nzzd for concerted steps to
be taken to improve budgetting procedures in order to minimise cases of
excess over Voted Grants for Charged Appropriations.

So far as the excess in the case of grant No. 40, Public Works (Covering
Major Head 50—Public Works) is concerned the excess occurred mainly
under the following sub-heads:

A.2(1)y—Repairs, Buildings.

A.3(3) Executive Establishment.

A. X3X1) Ordinary Establishment,
A.5—Furniture.

ATV V)~ Suspense-Stock Charges.

The observations of the Committee may be noted carefully with regard
to excesses under the above Sub-heads. So far as the errors due to
misclassification  under the group-head A.3. Establishment are
concerned, instructions were issued vide my Office No. 1/7/71-B (E-in-C)
dated 2lst August, 1971 for proper classification aand timely reconciliation
of Departmental Expenditure figures with those booked by Audit to rectify
any errors. Those instructions should be carefully observed. With regard
1o excess under the Suspense Sub-hcad attention is invited to the instruc-
tions xls;%:d vide my officc Memo No. 12/4/69-B (E-in-C), dated 7th Jan-
uary, .

Detailed instructions with regard to preparation of Budget Estimates
are contained in Appendix § to the C.P.W. Account Code and in chapter
5 of the Central Government Compilation of General Financial Rules.
Rules 71 to 75 of the General Financial Rules lay down clear instructions
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with regard to avoidance of excess expenditure and about inevitable pay.
ments. All officers under you may be asked to ‘go through those instruc.
tions carefully and to ensure that not only there is proper estimation of
expenditure ‘at the budget compilation stage but also effective control is
cxervised over the expenditure so that Budget Grant or the Charged Appro-
priation, as the case may be, is not exceeded. The detailed procedure
for achieving effective control over expenditure is Jaid down in Rules 65
to 69 of General Financial Rules and various Government of India decisions
thereunder which inter-alias include proper maintenance of expenditure
control register, and liability registers, prompt adjustment of debits, sys-
tematic reconciliation of departmental expenditure figures with those
booked in the Audit Offices etc. If the provision in the grant of Appro-
priation is found to be insufficient, steps should be taken at the earlies
opportunity to get the provision augmented. Such requests should be
made as early as possible and latest by the time of submission of the six
monthly estimates, making specific requests for additional funds, if required.
with detailed reasons so that Government can be apprised of the position
and action taken, to obtain a Supplementary Grant if such a course becomes
necessary. Proposals for any inevitable expenditure which could not be
foreseen by the time proposals for Supplementary Grant were sent. should
be sent to my office with full justification and giving reasons for not antici-
pating the expenditure earlier so that Government may be approached for
obtaining an advance from Contingency Fund of India.

1t will be seen that a regular watch on the pace of expenditure 1s
absolutely necessary in order to ensure that expenditure in respect of excess
of the Voted Grant of Charged Appropriation is avoided. While cack
Divisional Officer should take stock of his Budget Allotment and actual
expenditure everv month, the Superintending Engineers must review the
requirements of funds for the Circle as a whole at least once in a quarter
till December. and thereafter every month. The Zonal Chief Engineers
may also review the progress of expenditure for the Zone as a whole u!
least once every quarter till December and thereafter every month.

I shall be grateful if vou will issue suitable instructions to all your
Officers to ensure strict compliance with budgetary procedures and avoidance
of excesses.

Recommendations

Despite repeated comments by the Committee, excess under this
grant has by now become an annual feature. As in the previous years.
the bulk of the excess was due to failure to anticipate properly the receipt
of stores and debits relating thereto and to make adequate provision for
the adjustment of past liabilities. The excess was as high as 72°/ and
879 under the heads “F. 1(2) (4)1)—Marine Stores Suspense--Gross Expen-
diture and E. 1(4X1)}—Tools and Plants—New Supplies, repaics etc.”” respec-
tively. There was neither an excrcise of proper control over expenditure
nor there has been an effective liasion both with the Suppliers and the
Accounts Officer. The Committee are unable to comprehend now the
payments were made for the supplies by the Pay & Accounts Officer with-
out the knowledge of the Andaman Administration and adjusted by the
Accounts Officer belatedly which resulted in excess remaining uncovered

¥
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by suitable additional provision under the head “F.1(2)—Miscellancous
Share Estts.” ‘

The Committee note that pursuant to their earlier recommendation,
the Ministry of Home Affairs have impressed upon the Andaman Adminis-
tration the need for strict compliance with the rules and instructions regarding
control over expenditure and to maintain closer liaison with the suppliers
on the one hand and Accounts Officer on the other to avoid such excesses
in future. The Committee trust that the Andaman Administration will
strictly comply with the instructions issued by the Ministry of Home Affairs.
The Committee would like to watch this through future Appropriation
Acceunts relating to this grant.

[Sr. No. 8 and 9 of Appendix XX to the 29th Report (Fifth Lok Sabha))

Action Taken

The observation of the Committee has been brought to the notice of
Andaman Administration for guidance vide d.o. letter No. 18/4;71-AC.
Il dated 4-1-1972. (Copy enclosed).

[Ministry of Home Affairs O.M. No. 18/4/71-AC-1I dated 17-3-72]

Copy of Ministry of Home Affairs D.O. letter No. 18/4/71-AC. If
dated the 4th January. 1972 from Sri G. K. Bahnot, Joint Secretary, to Sri
H. S. Butalia, Chief Commissioner, A&N Islands, Port Blair.

Kindly find enclosed an extract from the Twenty-ninth Report of
the Public Accounts Committee, 1971-72 (Fifth Lok Sabha) containing
their observations in regard to the excess in Grant No. 52-A&N Islands
for 1969-70.

I shall be grateful if you could kindly bring the observations of the
PAC to the notice of all concerned for guidance and take steps to ensure
that such excesses do not oceur in future.

Kindly acknowledge the receipt.
With regards.

Recommendations

The Committee are constrained to once again comment on the
expenditure exceeding this grant persistently over more than a decade. This
excess under the head ‘Maintenance of National Highways' (Rs. 84.60
lakhs) during 1969-70 is the highest over recorded in recent years. The
Committee had in paragraph 2.34 of their 123rd Report (Fourth Lok Sabha)
indicated the excesses that occurred under this head continuously from
1959-60 to 1968-69. 1t is evident that efforts made so far to improve the
position have been of little avail; in fact the position has tended to deterio-
rate further. in the circumstances they would strongly urge Government
to finalise without any further loss of time the question of streamlining
the procedure of the execution of works on the National Highways with
a view to imter alia obviate the excess expenditure incurred by the States
and report the details to them. It is surprising that the matter is hanging
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fire for over three years now. The Committee are of the opinion that
with a more rational and realistic allocation of funds, periodic reviews of
progress of expenditure on the basis of monthly returns obtained promptly
from the Works executing agencies and a better regulatory control through
the Regional Offices the excesses could have been avoided.

{Sr. No. 13—Para 2.26 of 29th Report (Fifth Lok Sabha)]

Action Taken

In pursuance of the various recommendations of the Public Accounts
Committee in regard to need for controlling the excesses in the expendi-
ture on the Maintenance and Repairs of National Highways, the Central
Government have taken a number of measures for a rigid control on the
distribution of the funds to the States and their utilisation by them for the
construction and development and maintenance and repairs of National
Highways as well as to enforce rigid regulatory control over it. The various
measures taken and the guidelines prescribed to streamline the procedure
for execution of the works on the National Highways have been spelt out
in the Action-Taken-Note submitted to Public Accounts Committee with
the Ministry of Shipping and Transport (Roads Wing) Officc Memoran-
dum No. B-29(29)/70 dated the 27th April 1972 with reference to the obser-
vations/recommendations of the Committee in its 123rd Report (Fourth
fok Sabha) {copy enclosed).

2. Though, with the implementation of the various procedures out-
lined in the enclosed copy of the Action Taken Note, it is hoped that the
position will improve, yet the matter is not being allowed to rest there.
A constant vigil is being kept and the following further measures have been
taken for tightening up the financial control so as to ensure that the expen-
diture in respect of matntenance of National Highways does not exceed the
sanctioned grants:

(i) Instructions have been issued to States to make arrangements
for a constant vigil by the State Chief Engineers 1o see that the
monthly expenditure returns sub-head wise and National High-
way wise received by them from each Division are subjected to
close scrutiny at the Chief Engineer’'s level itself so that prompt
and timely action could be taken at his level itself on the basis
of these monthly returns to arrest any likelihood or tendency
towards excesses over sanctioned grant.

(it) The States have becn requested to ensure intimation of the
Division-wise allotments and the expenditure against those
allotments possibly subhead wisc and National Highway wisc
to the Regional Officers / E.L.Os and to hecadquarters of the
Ministry to enable them also to keep a watch on the progress
of the expenditure and to take action in time, wherever possible.

(iii) The States have been advised to approach the Central Govern-
ment well in time and, in any case, by December at the latest,
for more funds, if rendered necessary and unavoidable after
revised estimates for works like flood damage repairs or any
other unforeseen requirement duly supported by complete
justification indicating the progress of expenditure till the stage
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of demand, the likely expenditure during the remaining period
of the year and explaining why the demand could not be included
in the Revised Estimates, so that the demand could be examined
by the Govt. of India to secure if admissible, a supplementary
grant/advance from the Contingency Fund of India to avoid
unnecessary excesses. No expenditure is, however, to be in-
curred in any case unless sanctioned by the Government of India.

(iv) The State Accountants General have been requested to consider
keeping a watch over the expenditure possibly sub-head wise
and to reflect it division wise in the quarterly expenditure returns
sent by them to the Ministry so that it could provide a further
check to detect any tendency towards exceeding the sanctioned
grants and to facilitate suitable action being taken in the matter
by the Ministry.

(v) The Chief Secretaries of State Governments have also been
addressed in the matter with the indication that if the tendency
towards continued excesses over sanctioned grants is not checked,
the Government of India may be dirven to the painful necessity
of considering measures for restricting the expenditure to actual
expenditure only as may be warranted on the merits of each
case. As a result, further instructions have been issued by the
State Governments to all concerned in the State Public Works
Depariments to tighten up the financial control to see that the
expenditure does not exceed the sanctioned grants.

ft is hoped that as a result of these and earlier measures. the position
will show definite signs of improvement and there may not be anv recurrence
of any such situation in future.

{Ministry of Shipping and Transport Q.M. No. B-29 (3):72 dt. 12-7-72]

LSS 721



GOVERNMENT OF INDIA

MINISTRY OF SHIPPING & TRANSPORT
(RoADS WING)

Action taken on the recommendation of the Public Accounts Committee.

Recamumendation of the Cammittee.

The Committee regret that the excess under this grant has bacome u
recurring feature. The excesses recorded continuously for the last 10 year,
under the head ‘Maintenance of National Highways’ are as under:

e =
takhs
1959-60 . . . . . . . . . . . 13.97
1960-61 . . . . . . . . . . . 16.29
1961-62 . . . . , . . . . . . 1118
1962-63 . . . . . . . . . . . 36.26
1963-64 . . . . . . . . . . . 15.99
1964-65 . . . . . . . . . . . 32.63 (Voted)
0.11 (Charged)
1965-66 . . . . . . . . . . B )
1966-67 . . . . . . . . . . . 63.12
1967-68 . . . . . . . . . . . 35.30

1963-69 . . . . . . . . . . . 35.20

Although in their successive Reports on Excesses the Committee have
been expressing their concern there has been no improvement in the position.
The Committee note that the State Government/Union Territories who executc
the National Highways works are not promptly furnishing the monthl
returns of expenditure and that an attempt is being made by the Ministny
of Shipping and Transport to restrict the expenditure to the sanctioned grant
through the regional offices set up in various regions. The Commuattce
further note that pursuant to the recommendations contained in paragraph
2.27 of their 31st Report (1968-69), Government have taken up for consider-
ation the question of streamlining the procedure for the execution of works
on the National Highways which will inter alia cover the problem of execess
expenditure incurred by the States. The Committee hope that the matte
will be finalised expeditiously so that the Government may not continue tu
be a helpless witness to the phenomenon of excess over voted grant cach
year.

[Para 2.34 of 123rd Report (Fourth Lok Sabha)|
156
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Action taken by Goversment.

The question of devlsing suitable measures for ensyr aper control
in respect of excesses over sanctioned grants has been constdered at length
by this Ministry in consuyltation with the Ministry of Finance and Accoun-
tants General concerned. A number of definite measures have been taken
for a closer cantrol on the distribution of the funds to the States and their
utilisation by them for the construction, development and maintenance
and repairs of Natiopal Highways. In pursuance of the recommendation
made by the Public Accounts Committee, in its various reports, the existing
arrangements in regard to the execution of works on National Highways
have heen reviewed and the procedure streamlined. A number of guide-
lines have been laid down with a view to ensure proper regulation and con-
trol of expenditure and to avoid excesses or shortfalls against the sanctioned
grants. A copy of this Ministry's letter No. B-29%(17)/68 dated the 5th
August, 1970 containing these instructions is attached as Amnnexure [

2. In regard to the Maintenance of National Highways the following
control measures have been introduced,

(1) Based on the report of a Technical Group of five State Chief
Engineers headed by Director General of Road Development,
norms have becn prescribed and are being foliowed, for deter-
mination of maintenance requirements of various National Higt-
ways under different sub-heads of maintenance requirements and
allocation of funds is regulated with reference thereto.

(2) Allotment of maintenance funds are being strictly regulated based
on the due examination of the annual maintenance abstract parti-
culars being furnished by the States.

(3) The maintenance allotments are being made not in lump sum but
are earmarked for various sub-heads of maintenance requirements,
e.g. Ordinary repairs, renewals, special repairs, special crust re-
pairs and Flood Damage Repairs works. The States are expected
to control the expenditure sub-head wise.

{4) A further measure of control against the funds allotted for various
sub-heads of maintenance s enforced by relating the surfacing
renewal programme to specific length of National Highway
system in a state to be attended to in a year and by approving
technically regulated detailed estimates in respect of works of
special repairs, payment crust repairs and flood damage re-
pairs.

(5) The Regional/Liaison Officers of the Ministry have been entrusted
with the task of overseeing the handling of maintenance works
by the States including a watch on the utilisation of maintenance
grants,

(6) Firm instructions have been issued to the State Governments to
furgish the monthly progressive expenditure statements strictly
by due dates prescribed.  Non<compliance with these instructions
is immediately brought 1o the notice of the defaulting State Govern-
ments at appropriate levels. Whenever it is seen that the pace
of expenditure 8 not commensurate with the allotted funds, the
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attention of the States concerned is promptly drawn thereto re-
questing them to exercise due restraint and contro! on the
utilisation of the grant so as to avoid causing of ultimate
eXcesses.

(7) In addition. further instructions (vide Annexure 1) have been
issued to State P.W.Ds reiterating the imperative need for restric-
ting the expenditure within the sanctioned total and sub-head
wise grant for the maintenance of N.Hs. 1In addition the States
have also been informed that while submitting the revised estimates
and final requirements for the year, they should indicate the total
requirements and uptodate position of expenditure against the
allotted funds together with the break-up under the respective
sub-heads under which allotments are made. This would prove
further 'useful in keeping a watch over the expenditure against the
grant sanctioned for the maintenance of N.Hs.

3. It is hoped that with the several instructions issued so far, including
those issued recently (vide Annexure 1), the position will improve in future.

4. This Note has been vetted by the Audit.



ANNEXURE I

GOVERNMENT OF INDIA
MINISTRY OF SHIPPING & TRANSPORT
(RoADS WING)

Telegrams: ‘-ROADIND’ Transport Bhavan,
No. 1, Parliament Street.
No.—B-29(17)/68. New Delhi-1,

Jth August 1970]14th Sravana 1892,
To

All State Governments and Administrations of Unron Territories
(Departments  deating  with  Roads).

SuniecT: Review of arrangements in regard to execution of works on
National Highways.

Sir,

I am directed to say that, as you are no doubt aware, there have been
in the past years excesses over the sanctioned grants for the construction,
development and maintenance and repairs of Natonal Highways. Such
cases are required to be regularised by Parliament under Article 115 of the
Constitution. While examining such cases and recommending them 10
Parliament for regularisation, the Public Accounts Committee have siressed
the need for devising suitable measures to ensure that the grants sanctioned
by the Government of India are not exceeded. The Committee also suggested
that, in order to watch the progress of expenditure vis-g-vis the sanctioned
grants, the Central Government should obtain monthly statements of expendi-
ture from State Governments with a view to ensure proper regulation and

control of cxpenditure and to avoid  excesses or shortfalls against the sanc-
tioned grants.

2. In accordance with the prescribed procedure. State Governments’
Local Administrations are requtred 1o forward to the Government of India
monthly reports showing the expenditure incurred on national highways
foriginal and maintenance and repairs works) and other Central sponsored
road schemes by the 20th of the month following that to which the expendi-
ture redates.  The latest recommendation of the Public Accounts Committee
tn this regard was communicated to State Governments in this Minnbiry's
letter No. B-29(2)/68. dated 19th April 1968, wherein the need for prompt
submission of the monthly expenditure reports was, inter alia. impressed
upon the State Governments,  In spite of these instructions, the submussion
of monthly reports by State Governments has not been regular with the
result that it s difficult 1o keep a proper watch on the trend of expenditure in
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the various States, which is necessary for proper control and regulation of the
expenditure by the Government of India against the sanctioned grants.

3. This matter hag been discussed on a number of occasions in the
past at the meetings of State Chief Engineers and the problem has been
brought to the notice of the State Governments also. The results have,
however, not been very encouraging. While in respect of Capital works
given out on contract, which ate in progress, there ar¢ likely to be difficulties
in regulating the expenditure so as to contain it within the sanctioned grant,
normally there should be no such difficulties in the case of maintenance works.
Nevertheless, there have been recurring excesses of expenditure over the sanc-
tioned grants for maintenance and repairs of National Highway in a majority
of the States. This emphasises the need for tightening control over such
expenditure with a view to ensure that the sanctioned grant is not exceed-
ed.

4. In order to achieve the objective of restricting the expenditure to
the amount of grants sanctioned by the Government of India. the steps
indicated below should be taken:—

(1) Prompr and speedy reconciliation of departmenal figures with the Audit
figures:

] The appropriation accounts for the past few years reveal wide varia-
tions between the departmental figures of expenditure and those of Audit.
Delay in the reconciliation of such discrepancies not only results in delay in
the finalisation of the appropriation accounts but also leaves no time for
Government to regularise the expenditure before the close of the year. This
situation can be averted only if the executive authorities take timely steps
to carry out the necessary reconciliation quickly and in time in accordance
with the instructions issued in this Ministry’s letter No. B-29(2)/68, dated the
12th June 1968.

(2) Maintenance of Liability Registers:

One of the usual reasons advanced by the States for incurring excess
expenditure is that the liabilities incurred during the year had to be carried
forward and liquidated in the next year. If the liabilities so carricd forward
are accounted for in the budget for the next year, there should be no excess
on that account over the appropriation for that year. [t appears that the
States do not include provision for the liabilities so carried forward in the
budgc(. proposals forwarded by them to the Government of India. This
underlines the need for proper maintenance of up-to-date liability registers
showing all the commitments entered into and to be discharged during the
year. Maintenance of such registers will ensure that funds for the liquida-
tion of liabilities carried over to the current year from the previous year are
duly provided and any excess on that account over the budget grant for the
current year is obviated. A reference is invited in this conhection to this
Ministry's letler No. B---29%(2)/68. dated the 7th September 1968,

(3) Timely rectification of cases of misclassification of expenditure:

~ Sometimes excesses are due Lo the fact that the expenditure_correctly
debitable 1o one sub-head is adjusted under another sub-head. There have
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also been cases where expenditure correctly classifiible 33 ‘Voted” has been
treated as ‘Charged’. . Cases in which the expenditure is to be treated as
‘Charged’ on the Consolidated Fund of India are enumerated in Article 112
(3) of the Constitution and are described below for ready reference:--

_ 1f the degree or award is agdinst the Union only then the expenditure
will be ‘Charged’ on the Consolidated Fund of India. In other cases, the
expenditure will be charged on the Consolidated Fund of the State and the
expenditure on reimbursement of funds to the Stdte by the Goverhment

of India treated as ‘Voted' for the purpose of provision in the Centfsl Bud-
get.

(&) Control over expenditure on National Highway Works by State Govern-
ments.

(a2) Another important matter coninected with the control of expenditure
is the observance of financial discipline. Under rule 5 of the National High-
ways Rules, 1957, the only discretion that vests in the State Governmeiit in
regard to the execution of National Highway works is that they can incur
excess expenditure not exceeding Rs. 25,000 or 109, of the approved cost
of the individual work, whichever is less. All other cases involving major
deviations in designs or acceptance of a higher tender (in excess of 109, of
the cost approved by the Government of India) are required to be reported
10 the Central Government and their prior approval taken before any commit-
ment is made, which would involve excess expenditure over thé funds sanc-
tioned by the Government of India. Though these instructions by and large.
are generally followed by States, there have been instances where references
from State Governments were received long after they were due.

For example, revised estimates for certain works have not been submit-
1ed to the Govt. of India as soon as an increase in the sanctioned cost of the
work is anticipated. This led to difficulties in considering the demands for
budget provision as well as allocation of funds subsequently.

(b) There have also been cases where certain State Govts. involved
the Central Govt. without their prior approval, in extra expenditure on cer-
tain approved works. In one such case, certain works, which were left in-
complete by the contractor, had to be executed through another agency at
the risk and expenses of the old contracting firm. The extra cost involved
should, therefore, have been normally recovered from the old contractor.
The State Govt, however, wajved the recovery of the extra expenditure with-
out reporting the matter to the Govt. of India and obtaining their approval
to the waiver of the recovery. The State Govi. also imposed on the defaul-
ting contractor only 8 nominal penalty as against the maximum permissible
in terms of the contract agreement. While the grant of concession to the
contractor within the framework of the contract agreement and witheut in-
volving expenditure over and above the approved cost of the work may be
in order. it is certainly not so in cases which have the effect of increasing the
Centre its }iability in the work. 1n another case the work was not completed
by the contractor by the specified date as laid down in the contract. Instead
of operating upon l¥l¢ penalty clause of the agreement, the State Govt. extend-
ed the period of completion of the work, thereby rendering the contractor
immune against any action against him for delayed completion of the work,
This naturally had the effect of increasing the cost of the work to the extent

[ ]
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of the amount of penalty that would have been recoverable from the firm
had the penal clause not been made inoperative by the extension of the time
limit.

(c) The Government of India agree that the time schedule for the com-
pletion of the work can be altered by the authority operating a contract.
provided there are valid reasons for the delay in terms of the contracts.  Simi-
larly, the liability of Govt. is not limited really to the total value of the contract
since there are many clauses under which there can be an increase in the
total value. Additional liability may have to be incurred by a State Govt,
when an order is given to the contractor at the site without waiting for sanc-
tion from the Government of India. But in such cases the Govt. cf India
should be informed immediately of the causes that have led to the change
and of the amount involved. Further, a revised estimate need be prepared
consequent on the change and forwarded to the Govt. of India in the shortest
time possible and their orders obtained. Such cases frequently arise because
of the lack of preliminary investigation work, which needs to be undertaken
systematically and completely.

5. In the circumstances, the Govt. of India have decided that the follow-
ing cases should be submitted to them for prior approval:—

(1) Cases which may have the effect of increasing the liability accept-
¢d by the Govt. of India in respect of a particular work beyond
the permissible limits over the approved work, e.g., by the waiver
of a liability of a contract under the contract or agreement entered
into with him;

(2) Cases where a major departure is proposed to be made from  the
provisions in the contract, particularly those having financial
implications; and

(3) Cases where any ex-gratia payment or concession is proposed to
be extended to the contractor, which are not covered by the terms
and conditions of the contract or are not in keeping with the
instructions issued by the Govt. of India.

Sd/-
Under Secy. to the Govt. of India

Encl: Nif

Copy forwarded for information to all Chief Engineers dealing with
Roads in States/Central Public Works Department/Engincer-in-
Chief. Central Public Works Department, Delhi.

Sd/-
Jor Director General (Road Develnpment)

Copy to all Regional Offices /Engineer Liaison Officers/All Technical
Officers at  Headquaters/Works Branches.
Sd/-
Jor Direcior General (Road Development)
Encl: Nil



ANNEXURE N

Express delivery
GOVERNMENT OF INDIA

MINISTRY OF SHIPPING AND TRANSPORT
{(ROADS WING)
No. B-29(29)/70. NEW DELHI. the 23rd February. 1972.
To,

Al State Govts. (except Jammu & Kashmir),
The Union Territory of Delhi and Goa.

SuB:-—Excesses over noted grants.
Sir,

1 am directed 1o say that an examination of the appropriation accounts
for the last twelve years have revealed that excesses over the grant sanctioned
for the maintenance of National Highways has become a regular feature.
As the state Govl. are aware such excesses are required to be regularised under
Article 115 of the Constitution and the Public Accounts Committee have
taken a serious view of such continued excesses. Since this Ministry are
responsible to the Parliament for the grants administered by this Ministry,

it becomes exceedingly embarrassing to defend and justify the excesses every
vear.

2. L am accordingly to reiterate once again that all possible steps should
be taken well in time 1o ensure that the actual expenditure does notr under
any circumstances. exceed the sanctioned grant.

3. As the State Govls. are aware. the grant for the maintenance of
N.Hs. is sanctioned under the following heads:--

(1) Ordinary repairs
(ii) Periodic renewals
(iti) Special Crust Repairy
(iv) Special Repair Works
(v} Flood damage repair works

It will be appreciated of the information regarding the State Govt's total re-
quirements and the expenditure incurred t5 included in the Revised Estinates
and the final requirements of funds for the year in future indicated as against
cach of the sub-heads mentioned above. Adequate and convincing justifi-
cation for any increase in the grant shquld also be furnished so that timeh
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action could be taken to obtain an increased allocation of funds, if necessary.
The expenditure under the sub-heads of the maintenance grant mentioned
above should also be restricted to the amount of the grant sanctioned for
the purpose under the specific sub-head.

4. 1 am to request that suitable instructions in the matter may kindly
be issued to the authorities concerned. A copy of the instructions issued
may also kindly be endorsed to this Ministry.

Yours faithfully,
Sd/-
Under Secretary 1o the Govi. of India.

Copy forwarded for information and necessary action to:-—

—

The Chief Engineers concerned. Addl. Chief Engincers.

2. The State Accountants Generals.
3. The Superintending Engineer/Engineer Liaison Officers, Ministry
of Shipping and Transport (Roads Wing).
Sd/-
Under Secretary to the Govi. of India.

Recommendation

The Committee find that among other reasons excess consumption
of fuel, incorrect assessment of average cost of coal and losses of fuel accou nt
for excess expenditure under this grant. Although the excess consumption
of fuel may be partly due to the relegation of steam traction 1o .nferior ser-
vices as explained by the Ministry, the Committee do not rule out the scope
for economy on fuel. In this connection the Commitice would like to stress
that there should be stricter control over the consumption of fuel to avoid
wastage. pilferage and theft.

{S. No. 14 Para (2.29) of Appendix XX to the 29th
Report (5th Lok Sabha)

Action takcn

The observations of the Committee are noted.

Concerted efforis continue 10 be made by the Railways to effect stricter
control over the consumption of fuel. Some of the steps taken to effect eco-
nemy in fuel consumption are given below:—

{1) The quality and size of coal loaded for the railways is kept under
constant watch by the Inspection- Organisation at Dhanbad.

(i) Trip rations have been fixed by properly conducted trials for diffe-
rent sections and for various serviczs. Drivers and Firemen
exceeding the rations are educated in the techniques of fuel eco-

nq:;:y and those continuing to show poor performance taken up
with.

titi) Maintenance of locos in receiving particular attention of Railways.
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(iv) Incentive scheihes hiave been instituted for Drivers and Firemen
who show ouistanding resuits in fuel economy. This introduces
a spirit of competition and motivates the running stafl towards
fuel economy.

(v) Publicity drives are undertaken to educate the staff concerned with
fue! economy.

(vi) Instructions to the Railways have been reiterated in the context
of the recommendationd of the Committee, to exercise stricter
control over consumption of fuel, to avoid wastages and eliminate
pilferages and thefts vide Board's D.O. letter No, 72/Fuel/
285/7 dated 23rd May, 1972. The drive to economise fuel has
now been furthery intensified. )

{Ministrv of Railways (Railway Board) O.M. N». 71-B;C)-PAC/V/20
dated 19-6-1972 (29 Jyaistha. 1894 S.E.]

Recommendation

As regards the incorrect assessment of the average cost of coal, the
Committee observe that this occurred mainly on the South Eastern Railway
cven at the final modification stage which does not speak well of the method
of estimation of cost. The Committee hope that such instances of lack of
proper care will not recur,

{S. No. 15 of Appendix XX Para 2.30 of 29th Repori of the P.A.C.
(5th Lok Sabha}]

Action taken

The observations of the Committee have been brought to the notice
of the railways vide letter No. 71-B{C-PAC'V:29 dated 6-4-1972 (copy
enclosed).

[Ministry of Ratlways (Railway Board) O.M. No. 71-B{(C)-PAC V29
dated 19-€-1972 Jyaishta 29, 1894]

GOVERNMENT OF Inpia (BHARAT SARKAR)

MINISTRY OF RAILWAYS (RAIL MANTRALAYA)
(RatLway Boarn)

No: T1.B(C)y-PAC/V; 9 New Delhi-1. dated 6-3-72,

The General Maunagers,
ANl Indian Railways.

SuB:-—Recommendation No. 15—{Para 2.30) of 2th Report of the

cost of coal
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In the Report of the Comptroller & Auditor General on Railways for
the year 1969-70, it has been stated under para 8—Excesses over grants and
appropriations that an excess to the extent of Rs. 35 lakhs under Revenue—
Operation (Fuel) occurred mainly on account of the incorrect assessment of
the average cost of coal and unit rate of issue per train Kilometre on the South
Eastern Railway even at the final modification stage. The P.A.C. while
commenting on this para have made the following recommendation:

*‘As regards the incorrect assessment of the average cost of coal.
the Committee observe that this occurred mainly on the South Eastern
Railway even at the final modification stage which does not speak well
of the method of estimation of cost. The Committee hope that such
instances of lack of proper care will not recur.”

The Board desire that observations of the Committee should be noted
so that similar cases of incorrect assessment do not recur.

Sd/-
Joint Director. Mech. Engg. (Fuel)
Railway Board
DA : Nil
No: 71-B(C)-PAC/V/29 New Delhi-1. dated 6-472.
Copy with 45 spares forwarded for information to the A.D.AL. (Ral-
ways), New Delhi.

Sd;-
. Joint  Direcror, Mech. Engg. (Fuch
DA Spares. Railway Board

Recommendation

The excess under this Grant occurred as a result of incorrect estunation
of surplus of the P&T Department which in turn was due to igcorrect esti-
mation of receipts and working expenses. The Committee find that the
accounts for the year 1969-70 disclosed a surplus of Rs. 26.22 crores as
against Rs. 23.57 crores anticipated at the time of framing the budget.  This
was due to increase in receipts by Rs. 7.10 crores partly offset by increase in
net working expenses by Rs. 4.45 crores. The Committee hope that the
estimates of receipts and expenditure will be more realistically fixed in futurc.

(S. No. 16 Appendix XX Para 2.33 of 29th Report (Fifth Lok Sabhi)
Action taken

The preliminary estimates of revenue for the current and the next year
are received from the Accountant General, P&T during the month of Novem-
ber each year. Any important modifications to the estimates proposed
by him earlier are received during the months of January and Februar.

The estimates of revenue of the Department are prepared by this office
at different budgetary stages ie., Three Monthly Estimates, Preliminan
Estimates and Revised/Budget Estimates. The preliminary estimudes of
revenue of the Department are prepared in  November and the Revised
Budget Estimates are prepared in January each year. While preparing thgw
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ostimates, the actuals of the preceding years, and those of the part of the
current year then available and other relevant information known at that
time are taken into consideration. The estimates received from the Account-
ant General, P&T as stated above are also kept in view at the time of pre-
paraing the revenue estimates.

The cstimates of revenue of the Department are finally adopted as
approsed by our Associated Finance.

2. In regard to the working expenses. the Budget Estimates are pre-
pared after taking into account the demands received from the subordinate
units and the actuals for the preceding year and of the current year than avail-
able. These estimates are reviewed at subsequent budgetary stages and modi-
tied, wherever necessary, on the basis of further information received from the
subordimate units and the latest position of actuals.

3 Every attempt is already being made 1o fix the estimates of receipts
and working expenses as accurately as possible on the basis of available data.
The obscrvations made by the Public Accounts Committee will. however,
be kept in view in framing the estimates in future.

[Ministry of Communications No. 27-11:71-B, dated 9-6-72].

Recommendation

Subject 10 the above observations, the Committee recommended that
excess referred to in paragraph 2.1 above be regularised in the manner pre-
seribed i Article 115 of the Constitution of India.

{S. No. [7(Para 2.34) of Appendix XX of 29th Report (5th Lok Sabha))

Action taken

The Demands for Excess Grants for 1969-70 have since been approved
by Parliament in March, 1972

{Ministry of Finance (Department of Economic Affairs) O.M. No. 8(42)
B 71. dated 10-5-72]

Recommendation

The Committee regret the delay in the submission of action taken
notes in the above cases. They desire that  the Ministries ' Departments
should ensure hereafier that action taken noles on the outstanding recommen-
dations of the Committee are invariably furnished to them within the stipu-
luted time limit of six months,

[S. No. 18 (Para 3. 4) of Appendix XX to the 29th Report (5th
Lok Sabha))
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Actien taken

The observations of the Committee have been brought to the notice
of al] the Ministries/Departments for compliance. The Fingncial Advisers
have been once again requested to assist actively the concerned administrative
Ministries in finalising action on the recommendations of the Committce
and to ensure timely submission of ‘the action taken notes’ to the Committee
by the Ministries by keeping a close watch over the progress of action vidc
Ministry of Finance Q.M. No. F. 1X(1) -E (Coord)/72 dated 17th March.
1972 (copy enclosed).

These notes have- been vetted by Accountant General, Central
Revenues.

[Ministry of Finance (Department of Expenditure) O.M. No. 12(1)E-
Coord/72. dated 5-5-72].

No. F. 12(1)-E(COORD)/72
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF EXPENDITURE)
New Delhi, the 1Tth March, 1972,

OFFICE MEMORANDUM

SUBIECT :—29th Report of the Public Accounts Committee (5th Lok Sabha)
(Recommendation No. 18).

The Public Accounts Committee while commenting on the delay in
the submission of action taken notes on certain recommendations contained
in their 123rd Report (4th Lok Sabha) have observed in para 3.4 of their
29th Report (5th Lok Sabha) as follows :(—

Recommendation No. 18 (Para 3.4)

The Committee regret the delay in the submission of action taken
notes in the above cases. They desire that the Ministries/Dc-
partments should ensure hereafter that action taken notes on the
outstanding recommendations of the Committee are invariabi
furnished to them within the stipulated time limit of six months.

The Ministry of Home Affairs etc  are requested to note the observa-
tions of the Committee for strict compliance. In this connection attention
is invited to this Department’s Office Memorandum No, F. 12(45)-E(Coord)
70 dated 16-10-70,

Sdj-

Deputy Secretary to the Government of India.
To,

All the Ministries/Departments of the Government of India.
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No. F. 12(1-E(COQORD)/72

Copy forwarded to :—

1.

w b W

™

Heads of Divisions in the Department of Expenditure for infor-
mation. In view of the P.A.C.’s repeated observations that
replies to various recommendations are not sent in time by the
Administrative Ministries, the Financial Advisers are once again
requested to actively assist the concerned Administrative Ministries
in finalising the cases, to keep a close watch on their progress and
?cncrally to ensure that prompt action is taken by the Ministries
or submission of final replies to the P.A.C. within the prescribed
time of six months. In this connection attention is Invited to
ttéi.s 0_L’_'}At:)partment's endorsement No. F.12(45)-E(Coord)/70 dated
16-10-70.

. D.F.As in the Civil Expenditure.

. Defence Division (Coord. section) with 20 spare copies.

. Planning Branch and B.P.E.

. Department of Revenue and Insurance (Crood. Section) and De-

partment of E.A. (Budget Division).

. Lok Sabha Sectt. (P.V.C. Branch).

Accountant General, Central Revenues, New Delhi.

Sd/-
Deputy Secretary to the Government of India.
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RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE
DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLIES OF
GOVERNMENT,

Recommendation

“The Committee note that excess occurred mainly under ‘Payments
to the Railways on ac:zount of freight concessions on the despatches of furnace
oil’, Against the final allotment of Rs. 28.81 lakhs under this head. the
actual expenditure during the year amounted to Rs. 117.48 lakhs. As
there were arrears of concessions availed of by the oil companies awaiting
adjustment to the extent of Rs. 58.56 lakhs in respect of the years 1967-6%
and 1968-69 at thetime offraming revised estimates the concession likely
to be availed of during 1969-70 was estimated as Rs. 58 lakhs, the
Commitiee are at a loss to understand how the final allotment was reduced
to Rs. 28.81 takhs. Th2 expzclation that  the adjustment  of arrear claim,
would be delayed for more than two years is not justifiable.”

[S.No. 10 (Para 2.21) of Appendix XX to the P.A.C's 29th Report
(5th Lok Sabha)j

Action taken

Out of the provision of Rs. 30 lakhs in Budget Fstimate 1969-70 for
paymants to the Railways on aczount of freight concessions on the despatches
of fucrnuace oil. an amount of Rs. | .19 lukhs was diverted to the following
subheads in the same grant —-

(i) Cl(1)—Commission to enquire into causes of water pollution of
river Ganges. Rs. 66,395,

(i) Cl(2)—Commission o enquire into certain tontracts awarded by
the Trombay Unit of the Fertiliser Corporation of India.

Rs. 50,000
(i) BI(H) (1»—Drugs and Pharmaceuticals. Rs. 2,530
Rs. 11K, 925

At the time when this re-appropriation was made in March, 1970
booking of debits under C-3(5)—Payments to the Railways on account of
freight concession on the despatches of Furnace Oil did not materialize w0
the c\tent anticipated. Hence instead of going in for supplementary de-
mands for the above three subheads it was thought prudent to re-appropriate
the funds as above.

Recommendation

The procedure for the payment of subsidy to the Railways as explai-
ned by the Ministry is that the oil company pays the freight to the Railways
at the concessional rate and the Railwavs put in their claims to the Accoun-
tant General. Commerce. Works and Miscellancous through their Accounts
Officer for reimbursement of the balance amount being the Government oil

[ ]
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rebate. The Accountant General, Commerce, Works and Miscellaneous
accepts the debit raised and books the expenditure on the strength of a
certificate of correctness furnished by the Railway Acccunts Officer and
affords credit to the Railways, The Committee feel that excess under this
head could have been avoided had there been effective coordination between
theldcpartmcm concerned. Railway authorities and the Accountant Gen-
eral.”

{SI. No. 11 (Para 2.22) of Appendix XX to 29th Report (5th Lok Sabha)}

Action taken

Suitable steps have been taken in the matter as will be evident from the
following latest correspondence:-

(a) D.O. No. 7(23)/71-10C dated 28-1-1972 from Shri A.P. Verma,
Director in the Ministry of Petroleum and Chemicals to Shri
V. C. Rajagopal. Joint Director, Traffic (Rates). Ministry of Rail-
ways. New Delhi (Annexure 1).

(b) Minisiry o! Petroleum and Chemicals letter No. 7,23/71-10C
dated 22-2-1972 to Senior Deputy Accountant General. Commerce,
Works and Miscellaneous, New Dethi.

It may, however, be stated that freight concession has since been dis-
continued with effect from 1-10-1971,

Recommendation

“The Committec see no reason why the Railways could not finalise
their claims for the reimbursement of the oil rebate promptly.  In order that
Parliament may know the exact amount of subsidy during each vear, the Com-
mittee wish that such JJaims pertaining to a year are settled in that year
wself contemporancously without anv time lag as has occurred in the past.”

[SE No. 12(Para 2.23) of Appendix XX to 29th Report (5th Lok Sabha)}
Action takem

Noted. The freight concession has since been discontinued with
effect from 1-10-1971.

[Ministry of petroleum and Chemicals OM. No. 7(32)/71-10C dated
20-6-72.

R85 72mi2



ANNEXURE 1

D.O.No.7(23)/71-10C
GOVERNMeNT OF INDIA

MINISTRY OF PETROLEUM & CHEMICALS

DIRECTOR.

New Delhi. the 281h January, 1972,

My dear.,

Please refer to the correspondence resting with our d.o. letter of even
number dated 9-11-7] regarding payments to the Railways on account of the
freight concession on despatches of Low Sulphur Heuvy Stock/Residual
Fuel Oil produced from indigenous crude and used by public utilities for
power generation,

2. The pavmeaats on this account are required to be made to the Rail-
ways on account of the difference hetween the full freight payable at normal
rates and the concessional freight charged for the transport of the low
Sutphur Heavy Stock/Residual Fuel Qif. The procedure for the payment
of subsidy to the Railways is that the Oil Company pays the freight to the
Railways at the concessional rate and the Railways put in their claims to the
Accountant General, Commerce, Works & Miscellancous through their
Accounts Officer for the reimbursement of the balance amount being the
Government Oil rebate. The Accountant General, Commerce, Works,
& Miscellaneous accepts the debit raised and books the expenditure on the
strength of a certificate of correctness furnished by the Railways Accounts
Officer and affords necessary credit to the latter in the usual manner. Mo
sanction in this regard is issued by the Department.

3. The following statement indicates the actual quantity of L.SHS
despatched. amount of concession availed of, amount provided in the Cen-
tral Government's Budget on this account and the actual bookings made by

12
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AGC & M based on the debits raised by the Railways during the last four
years:

Period Actually Amount of Amount  Amount book-
Quantity concession provided ing made by

despatched availed of in the Budget A.G.C.W.&M

(Tonnes) (Rs.) {Rs.) on the basis of

debits  raised

by. Railwgys
(Rs.)

1967-68 1,66,480 31.62.374 44.26.000 9,268,585
1968-69 6,08 683 47,06,249 40.00,000 10,84,435
1969-70 T1,44,032 56,98.321 30,00.000 1,17,48,310
FinalGrant
28,81,075
1970-71 8,10.564 68,21,760 50,00,000 78,08,204

4. While the continuance of this freight concession beyond 30-9-71
is under examination in consultation with the Ministry of Finance, the
provisions of Rs.50 lakhs for the RE 1971-72 and Rs.30 lakhs for BE 72-73
have been made more on an ad hoc basis.

5 1t may be mentioned that during 1970-71 only three customers viz.
(1) Tata Power Co. Ltd.. Trombay, (i1} Ahmedabad Flectric Co. Ahmedabad
and (iii) Dhuvaran Power House in Gujarat availed cf this freight concession.
The loading point for all of these power houses is the Koyali Refinery at
Baroda and therefore there should be no difficulty for the Railway authori-
ties to submit the hills to AGCW&M, New Dethi in time. According to
our information even though the railway freight concession availed of during
April to September, 71 was of the order of Rs.28 60 lakhs, the AGCW&M,
New Dethi has intimated in its letter dated 15-12-1971 that no expenditure
has been booked during April 71 to October 71.

6. The sharp vanation in the amount of budget grant and the actueal
expenditure as indicated above is due 1o the irregularivery late submission
of the bills by the Railways. This has attracted several adverse comments
from the Audit

7. We shall be grateful if you will hindly take suitable steps for sutmis-
sion of necessary bills;exchange vouchers promptly to the office of AGCW
&M. New Delhi, so that the expenditure is booked at the appropriate time to
avoid rush of booking of expenditure inthe last month of the year and the
budget grant is fully utilised instead of heavy under over-drawals, as in the
past,

With regards.
Yours sincerely,

Sd/-
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To.
Shri V.C. Rajagopal,
Joint Director, Traflic (Rates)
Ministry of Railways,
New Delhi.

Copy to:-

(1) Shri B.Maithreyan, Joint Secretary (Budget). Ministry of Finance
¢Department of Economic affairs), New Delhi.

(2) Shri T. Narasimhan. AGCW&M, AGCR Building, Mathura Road
New Delhi-1.

(3) Shri R. Narasimhan, DFA (P&C). Ministry of Finance. New
Dethi.

Sd/-
Directar.



No. 7/{20j71-10C
GOVERNMENT OF INDIA
MINISTRY OF PETROLEUM & CHEMICALS
New Delni, the 22nd Feh., 1772,

To.

Shri

Sr. Dy. Accountant General,
Commerce, Works & Miscellancous,
AGCR Building. NEW DELHI.

Suni--Grant No.71—C.3(1)-Payment 10 the Railiways on account of freight
concession on the despatches of Furnace Oil book ing of expenditure.
Sir,

I am directed to refer to the correspondene resting wirh the Ministry’s
endorsement to DON0.7Q2N.71-10C. dated 28-1-72 on the above subject
and to say that whereas in your D.O No.BR&A 0-3. Ex 772 2219 du. 17-1-72
it has been indicated that the expenditure under the sub-head C.3(1) & stated
above has been booked tor Rs 38,132 -only during April 71 to November
71. the Railway Board have since intimated that the Western Railway Ad-
ministration have already raised debits for Rs 25.73 377 . qgainst AGCW&M
and details thereof are reproduced below -

SNo Month  Amoumtof Bl Ne. TRA Audit No. & date
Bill
. o . N
1 April, 70 413,382 GB.13379 of Now. T M7 of 11272
2 May, T 0.38,132  GB;13180 of Aug. 71 1€7) of 141071
3 May, Tt 162,173 To be billed for in Dec. 7)
(Supp.) Ass.
4 June, T 380,637 GBI1S228 of Sept. 71 971 of 1111
< July, T 455619 GB152% of Okt T 174 of 1-12-71
6 Aug. 71 $.15,864 GB/15330 of Nex. 71 3971 of 1172

- Sept. 71 407,570 GB;13379 of Nov. 71

2. s requested that suitable steps may be taken for bocking of
expenditure and the figure of expenditure actually booked tor April. 71 to
linuary 72 may please be 'ntimated to this Ministry at an carly date.

Yours faithfully
Sd -
Under Secretary to the Government of India.
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Copy to:-
1. Shri M.S. Bhandari. Joint Director, Traffic (Rates), Ministry of
Raitways, New Delhi. This has reference to his D.O.No, TCR/-
1467/69 dated 15-2-72. He is requested to confirm that Western
Railway Administration and different other Railway Adminis-
trations have no cutstanding debits t¢ be raised against
AGCW&M up to 30-9-7i regarding freight concession on the
despatches of LSHA/- RFO produced from indigenous crude

and used by Public utilities for power generation.

Sd/-
Under secretary to the Government of India.



RECOMMENDATION/OBSERVATIONS REPLIES TO
WHICH HAVE NOT BEEN ACCEPTED BY THE
COMMITTEE AND WHICH REQUIRE REITERATION

~——NIL—
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RECOMMENDATIONS/OBSERVATIONS IN RESPECT
OF WHICH GOVERNMENT HAVE FURNISHED
INTERIM REPLIES.

——NIL——
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APPENDIX XXXV
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Recommendations,Conclusions

In the }123rd Report (Fourth Lok Sabha) the Committee expressed

their satisfaction over the substantial reduction in the aggregate
amount of excesses over voted grants and charged appropnations
during the ycar 1968-69. The excesses during the year 1968-69
have aggregated Rs. 3,78 crores as against Rs. 11.60 crores and
Rs. 27.77 crores during the years 1966-67 and 1967-68 respec-
tively. The Committee hoped that every effort would be made
by the Ministries/Departments to improve the position further.
These observations of the Committee had been brought to the
notice of all the Ministries/Departments by the Ministry of
Finance in QOctober, 1970. In their subsequent Report (29th
Report —Fifth Lok Sabha), the Committee noted with concern
that the position had. instead of improving, deteriorated again.
The excesses during the year 1969-70 totalled upto Rs. 17.10
crores. The Committee had then stressed the need to take
concerted steps to improve the budgeting procedures so as to
minimise excesses. Ironically enough, the excesses recorded
during the year under report (1970-71) have touched a new high
in recént years, the total amount being Rs. §5.76  crores.
The particulars of excesses that occurred over the years
1965-66 to 1970-71 given below speak for themselves:
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Year

1965-66
1966-67
1967-68
1968-69
1969-70
1970-74

2 2.2 Finance

4

T xeeses "' —
No.of No.of Total Amount of
voted  charged Excess iy
grants  appropria- crores of

tions Rs,

k]| 4 35 i8.21

26 5 31 11.60

22 3 25 21.711

25 4 29 3.78

18 5 2 17.10

29 8 37 55.76

The extent of deterioration in the position during the year 1970-71

causes grave concern 1o the Committee. They hope that the
Ministry of Finance would take the initiative in investigating the
causes that have led to this unprecedented increase. Unless the
basic reasons are identificd and drastic steps taken to arrest the
tendency to exceed the budget provisions, by government as a
whole, sound budgetary control would be a far cry despite rep-
eated suggestions by this committee year after year to improve

the position.

The Committee have attempied to analyse the excesses recorded

—— during the past six years ended 31st March, 1971, grant-wise.
All other Ministries/Departmems,

As a result of such an analysis they find that the grant in rela-
tion to the Ministry of Information and Broadcasting has been
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consistently exceeded during all the six years. In this connec-
tion it is worth recalling that in the 123rd Report (Fourth Lok
Sabha) attention had been drawn to the excesses recorded contiv
nuously over a decade under the head “Maintenance of National
Highways”. Other grants in which excesses had occurred
for three years and more in succession are (i) “Minisiry of
Foreign Trade (1966-67 to 1970-71)", (ii) “Pensionary Chexges
and Pension Fund (Railways) (1967-68 to 1970-71)", (i)
“Ministry of Shipping and Transport (1968-69 to 1970-71)".

and (iv) “Public Works (1968-69 to 1970-71)."" The recurring .

phenomenon of excess under these grants indicates clesrly
lack of finencial discipline in the Mimstrics/Departments con-
cerned. The Committes trust that these Ministries/Deparnt.
ments would tighten up their budgetary procedures and con-
trol forthwith.

The notes furnished by the Ministrics on excesses over voted

grants and charged appropriations during the year 1970-71
reveal certain unusual features which the Committee had not
generally come across in carlier years. In a number of cases
there have been mis-classifications of expenditure on a fairly
latge-scale which suggest that there was no effective reconci-

liation of the departmental figures with the Accoumts’ figures, -

In quite a few cases expenditure has been incurred without any
provision even at the stage of revised estimates. The Com-
mittee have also found that during the year significant excesses
occurred over the provisions for “Travelling Expenses™ and
“Office Contingencies’’ which they do not view with favour
as there is imperative need for observing economy in govern-
mental expenditure. They have also reason to believe that the
wets of re-appropriation by the end of the year have not
exercised in some cases by the concerned authorities
judiciously. In the succeeding sections of this Report they have
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dealt with inter-alia these aspects in some detail. The Com-
mittec need hardly point out again that defective estimation,
lack of proper review of the progress of expenditure at the
appropriate time, failure to anticipate properly the rec.ipt of store
and debits relating thereto, absence of adequate provision for
adjustment of past liabilities and lack of proper control over
expenditure continue to contribute largely to excesses.

In paragraph 2.4 of their 29th Report (Fifth Lok Sabha), the Com-
mittee particularly referred to expenditure on a charged item
without any budget provision although proper course would
have been to take ecither a supplementary appropriation or an
advance from the Contingency Fund of India. The Com-
mittee find that during the year 1970-71 also, such irregularities

" have been committed. Payments of Rs. 5.25 lakhs and Rs.
3.23 lakhs were made in satisfaction of certain court decrees
and booked against the charged section under the sub-head
“A. K1)—Construction of National Highways” (Grant No.
129—Capital Qutlay on Roads) and sub-head “A. 2—Land
Acquisition” (Grant No. 130—Capital Outlay on Ports) res-
pectively without any budget provision. The Committee
desire that strict instructions should be issued to avoid such
improprietics in future.

The Committec note that excess under “Grant No. 14— Ministry
of Finance” occurred mainly due to expenditure on office
contingencies having exceeded the provision by Rs. 5.90 lakhs.
The excess under the relevant sub-head was more than one
sixth of the Revised Estimate provision. This indicates the
extent to which the control over expenditure on office contin-
gencies where there is alsways admittedly scope for economy,
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was lax. [In particular. the Committee are at a loss to under-
stand how adjustments of debits on account of various old
telcphone bills pertaining to the year 1966-67 and earlier years
could be made only as late as in 1970-71. They would like
the matter to be investigated to find out how telephone bills
remained unpaid for such a long time.

2.8 -do- The Committee hope that efforts will be made to prunc and te
effectively regulate the expenditure on office contingencies
now that the expenditure has been brought under Centralised
control. In this the Ministry of Finance should set an example
to other Ministries/Departments.

2.11 Finance Against the provision of Rs. 400 lakhs under the sub-head “B.
e i i i e 7(3) Excise Duty Schemes™ the expenditure was Rs. 468.45
(Dcpanmcm of Fconomic Affaurs) lakhs. The excess works out to 179 of the provision. The

explanation that once the tax credit certificate is issued, there
is no control over its utilisation in any particular year and that
it is not possible to precisely estimate the requirements under
this sub-head, reveals a hasic deficiency in the scheme itself.
There is thus a necessity to modify the scheme so that effective
budgetary control could be ensured. The Committee would
like Government to examine the question of limiting the validity
of the tax credit certificates to a specified period which in any
case should not exceed one year from the date of issue. It
should then be possible’ to regulate the provision under the
sub-head taking into account the total value of such certificates
issued from time to time for encashment during the year.

2.12 -do- The Committee further find that the cxpendnure under the sub-
head “B. 7(4) C orporatlon Tax Scheme™ recorded an excess
of aver 65°%,. Here again the Committee do not share the view
of Government thet a precise estimate of the requirements is
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not practicable, As against the Budget Estimate provision of
Rs. {25 lakhs the actual payments during the first six months
of the year worked out to Rs 184 lakhs. However, a supple-
mentary grant of Rs, 175 lakhs only was obtained in March,
1971. The total payments during the year was Rs. 497.78
lakhs. Apart from the fact that the supplementary grant ob-
tained was inadequate in the light of the progress of expendi-
ture during the first half of the year the experiencz that com-
pletion of Income Tax/ ration Tax assessments during
the second balf of the year being invariaby more than duting
the first half appears to have been lost sight of. o

The Committee hope that sufficient care would be exercised ‘in
future to make adequate provision on the basis of a more realis-
tic assessment. Further, Government may consider the feasi-
bility of limiting the period of validity of tax credit certificates
issned under this scheme also as suggested in the foregoing
paragraph. It is needless to point out that this scheme albo
reveals a fundamental weakness inasmuch as Govermment .do
not have precise estimate of financial concessions announced
for the industries.

An expenditure of Rs. 3.27 lakhs was incurred under the sub-
head “A. 1(2)~—Intcrim Relief” without any provision. The
Committee understand that orders regarding intesim -relief
were issued by Government in September, 1970 and yet no
provision therefor was iscluded in the Supplementary Demands
for grants presented to Parliament in March, 1971,  Surpri-
singly encugh the Ministry has explained that proposals fer
obtaining supplementary grant though initiated could not be
finalised in time. The Committee are inclined to take a serious
view of such laxities.
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Further, the Committee note that there has been excess expendi-
ture to the extent of 48%, and 199 mp&ﬁvely under “Tra-
velling Expenses™ and “Contingencies™. In addition to taking
timely action to provide fufly for the smticipated expenditure
the Committee would stress the need to have an ffective con-
trol over expenditare on these items with an cye on cconomy.

The Committee note that the original provision of Rs, 4.55
lakhs under the sub-head “A. 1(6) Expenditure on Printing
and Stationery’” was reduced 10 Rs. 3.70 lakhs. The actual
expenditure was, however, Rs. 4.06 lakhs resulting in an
excess of about 109 over the final grant. The Ministry has
explained that the debit statements for the various jobs are
received very late from the Government of India Presses and
that they do not contain any job particulars for linking with the
various orders placed by the Ministry. This situntion is highly
unsatisfactory. The Committee hope that the Government
of India Presses will be prompt in sending the debit statements
showing the required particulars and that the Ministry of Edu-
cation and Social Welfare wil maintain the liability regrster
properly and av.id excesses by having an effective coordination
with the Pay and Accounts Officer, Ministry of Works, Housing
and Supply.

The Committee further note that substantial excess expenditure
has been incurred on Travelling Expenses also. The Com-
mittee feel that the increase in Traveiling Allowance rates from
ist January, 1971 should have been taken into account at the
Revised Estimate stage and that liability register shouid have
been maintained properly by having an effective linison with the
High Commission, London and the Railways, to anticipate and
provide for the adjustment of debits.
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Department of Culture.

15 2.25 -do-

16 2.28 Agriculture

4

Major part of the excess occurred under the head “E-Works™
which was over one-fifth of the final provision. The Committee.
are unhappy to note that adjustments of debits raised by the
CPWD from year to year on account of works entrusted to

them had no relation to the provision proposed by them. The

Committce expect that in future the CPWD should give a firm
estimate and an effective coordination should be established
with the Accounts Officer concerned by the Department of
Culture to adequately provide for anticipated adjustments
during the year.

Incidentally ' the Committee find that although an expenditure
of Rs. 50,000 was incurred on “Interim Relief™ under the group-
head *“D-—Central Archaeological Museum”, no provision
therefore existed in the revised estimates. As necessary provi-
sion had been made under the other group-heads in this behalf,
the Commitiee would like to know how the omission was not
noticed in the Ministry at the time of finalisation of revised
cstimates for the year 1970-71.

An excess of Rs. 13.39 crores occurred under the sub-head “A.
2(1) —Purchases’ over the final grant of Rs. 86.88 crores mainly
due to failure to determine correctly the quantum of supplies
of fertiliser from abroad during the year. Bulk of the ‘un-
anticipated” supplies arrived from Poland, Bulgaria and U.S.S.R.
The delivery schedules prescribed were July to September,
1970 in the case of Poland and Bulgaria and November, 1970
to March, 1971 in the case of US.S.R. The Ministry bas,
however, stated that no provision was made in the supple-
mentary grant due to the decision taken to stagger deliveries
and that the MMTC through whom the contracts were placed
were requested to take up the matter with the suppliers to
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.30 -do-

arrange shipments beyond March, 1971, The deliveries were,
however, actually cffected during the year 1970-71. h is not
clear to the Committee as to when the suppliers were contacted
for staggering the deliveries and when the deliveries actually
materialised. In the absence of this information they are
not in a position to appreciate whether absence of provision
was justified. 1t is however evident that Government had not
laid down realistic schedule for delivery in the first instance.

In the case of supplies from France, it is explained that no pro-
vision was made as it was expected that the supplies would be
made towards the end of March, 1971. However, the Com-
mittee find that the supplier had started shipment in January,
1971 itself. They. therefore, feel that with a little coordination,
the Department could have anticipated the probable require-
ment and provided for in the supplementary demand.

A sum of Rs. 3 50 crores had to be paid on fertiliser vessels at
60°, basic custums duty in addition to the usual 10°, duty
due 10 late issue of orders of ad-hoc exemption by the Ministry
of Finance. Since the basic customs duty of 60%, is stated to
be not leviable on fertilisers imported for manurial purposes,
the Committee would like to know how the orders could not
be got issued by the Ministry of Finance in time.

The Committee also note that a sum of Rs. 2.86 crores represent-

ing the countervailing customs duty in respect of the shipments
received during 1969-70, which was paid during 1970-71,
due to Jate receipts of debits contributed in part to the excess.
The Commitiee would fike to know how this payment during
the year could not be anticipated and provided for.

»
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.34 Foreign Trade

.19 Works & Housing

The excess over the grant mainly occurred under the sub-head

“A. (4)—Other Charges (Rs. 1.47 lakhs)”. The excess under
this sub-head was over 21 %, of the provision. It was not for
the first time that the excess had occurred over the provision
for Office Contingencies in the Ministry of Foreign Trade.
Similar excesses had occurred during the year 1966-67, 1967-68
and 1968-69 also. The Ministry have explained the increase
during the year 1970-7] as due to belated adjustment of debits
of previous years, i.e.. 1968-69 and 1969-70 amounting to Rs.
30.250 and adjustment of book debits of Rs. 1.04 lakhs in
March final and March supplementary 1971 Accounts for which
adequate provision was not made and also due to larger ex-
penditure on telephones. postage and telegrams, staff car, etc.
which couid not be avoided. The Committee are at a loss to
understand how these could not be anticipated. They trust
that therc would be better control of expenditure under this

sub-head which they would like to watch through future Appro-
priation Accounts.

The Committee observe that significant excesses had occurred

under the heads “A. 2(1)—Buildings” (Rs. 19.68 lakhs), “A.
T(2H1)—Charges™ (Rs. 269.23 lakhs). During the year 1969-70
also excesses occurred under the former two heads “A. 2(1)—
Buildings™ (Rs. 53.20 lakhs) and “A. 7(1)}(1)—Charges™ (Rs.
54.55 lakhs). The Committee are not satisfied with the ex-
planation given hy the Ministry.

The Committee are convinced that the excess under the head

“A. T(1)Y(1)—Charges™” could have been avoided with a closer
liaison with the purchase organisations/suppliers in respect
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of indented materials. If there was an urgent need for more
materials duc to award and start of works on all the bridges
and culverts in Nepal as explained by the Ministry, the Com-
mittec do not appreciate the reduction of the provision under
this head by Rs. 60 lakhs by reappropriation at the end of the
year.

—do— As regards the excess under the head “A.7(2)(1)-—Charges”, it is

explained as partly due to expenditure of Rs. 58.81 lakhs in-
curred on deposit works of Food Corporation of India and
Central Warchousing Corporation in excess of deposit received.
The Committee understand that under the rules the expenditure
on such works should be limited to the amount of deposit re-
ceived. The circumstances under which additional amount of
deposit could not be received in time from the organisations con-
cerned are not clear to the Committee.  They hope that in future
timely action would be taken to get the additional expenditure
recouped before the end of the year.

—do-- The Committee are particularly worried about the significant mis-
classifications in accounts that happened under Grant No. 1{9—
Delhi Capital Outlay. A sum of Rs. 2.53 lakhs was misclassi-
fied under the head “A.1(1)—Housing Major Works™ which was
correctly adjustable under the head “A.1(2)—Other Civil Build-
ings”.. Further a charged item of expenditure of Rs. 3.48-
lakhs was wrongly booked as voted expenditure under the head
“A.1{2)—Other Civil Buildings”". The Committee trust that
the reconciliation of expenditure booked in accounts with the
departmental figures will be done promptly and properly in
future,
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25 2.4 Hom: Affairs . . . It is regrettable that the expenditure under the sub-head ‘A.1(4)—
Other Charges’ accounted fer an excess of about 249/, over the
provision. That it was due to unanticipated adjustments of
debits and more expenditure on law charges and tele-
phone charges rclating to previous years discloses that the depart-
mental officers concerned have not maintained the liability
register properly. It will also be of interest to know how far
postponement of adjustment of past liabilities in earlier years
was resorted to avoid excess expenditure in those years.

26 J.50 —do— The sub-head A" 3(2)—Payments to Railways and Defence
Departments”™ has recorded an excess of about 979 during the
year. The Committee had occasions to examine excess under
this sub-head in earlier ycars too. It was on the basis of their
recommendation contained in their 3lst Report (Fourth Lok
Sabha) that instructions were issued in March, 1969, asking the
various Miaistries to forward to the Ministry concerned from
October onwards a statement showing the expenditure in-
volved on account of anticipated debits arising out of requisitions
issucd on the Railway/Defence authorities for tours of Minis-
ters/Deputy Ministers to enable a liability register being main-
tained. The Committee, however, note that an excess of Rs.
1.13 lakhs against the final grant of Rs. 1.17 lakhs has occurréd
during the year 1970-71 due to adjustment of certain debits dur-
ing March final and March supplementary accounts which were
not reflected in the monthly statements and statements for
anticipated debits received from the Ministries including the
debit for Rs. 83.872 received from the Controller of Defence
Accounts (Air Force). In this connection the Committee find
that the budget estimate provision of Rs. 1.60 lakhs which was
itself inadequate was actually reduced by Rs. 0.43 lakh. The
Committee take a serious view of the non-compliance by some
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27 2.53 —do -

29 2.57 —do—

departments with the instructions issued by Government and
desire that these should be strictly implemented.

The Committee find that the original provision of Rs. 271.52
lakhs under the head “F.6-Charges paid to other Governments/
Departments etc.”” was reduced by Rs. 81.23 lakhs. The actual
expenditure was, however, Rs. 278,06 lakhs which accounted for
excess of 46 %, over the final grant. A part of this was due to the
excess debit raised by the Ministry of Defence in respect of the
expenditure inccurred by them on the grouping operation of the
Muzo Hills Districts during the years 1966-67 and 1968-69.
1t is not clear to the Committee as to how the Ministry of Defence
having indicated a figure of Rs. 37.28 lakhs in July, 1970 in this
regard could raise debit for a sum far in excess of this figure,
viz., Rs. 62.66 lakhs. They also do not get any idea as to when
this debit was realised and how it did not come to the notice of the
Ministry of Home Affairs in time to ensure adequate provision.

The Committee also note that an excess of Rs. 7.50 lakhs was due
to belated adjustment relating to the year 1968-69 in the accounts
of 1970-71. The Committee would like to know whether the lia-
bility register was maintained by the Department and if so, how
adjustment of such past liabilities could not be watched properly.

Under the head **G.1 (2)—Purchase of Stationery™ excess expendi-
ture of Rs. 12.25 lakhs was incurred against the final grant of
Rs. 30.67 lakhs. This was mainly due to adjustment of debits
by the Pay and Accounts Officer for supply of paper pertaining
to the years 1966-67 to 1969-70 and for the supply during
1970-71 against the orders placed during 1969-70. The Commit-
tee feel that the Department ought to have anticipated these
adjustments and adequately provided for them during the year
1970-71.
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Home Affairs Incidentally the Committee find that although the expenditure
had been incurred on ‘Interim Relief” no provision therefor
existed in the Revised Estimate for the year 1970-71 under
various heads, such as, (i) “B.5(2)1)—Enforcement of
Standard Weights and Measures”, (ii) *“C.2(5)1)(1)}—Central
Polytechnic™, (iii) “C.2(5)}2)—Directorate of hnical Edu-
cation”, (iv) “C.2(5)(4)—Chandigarh College of Architecture”
and (v) **C.12(2)-Senior Town-planners Establishment, Chandi-
garh”. When provision was made under other establishments,
the Committee are unable to comprehend how such omissions
were not noticed by the Chandigarh Administration/Ministry
of Home Affairs at the time of checking and finalising the Res
vised Estimate proposals.

—do— The Committee arc disturbed to note large excesses under the
heads (i) “A.2(1)(1)3)—Arms and Ammunitions” (Rs. 77.55
lakhs against the final graat of Rs. 45.02 lakhs), (ii) “A(1X1X5)
Purchase and Maintenance etc. of Mechanical Transport™”
(Rs. 10.92 lakhs against the final grant of Rs. 48.59 lakhs),
(iii) “A. 2(1)(1X6)—Stores and Equipments” (Rs. 40.97 lakhs
against the final grant of Rs. 113 lakhs) and (iv) “A.2(11X8)—
Rations™" (Rs. 64.31 lakhs against the final grant of Rs. 358 lakbs).
These excesses mostly arose out of adjustments through debits
raised in supplementary accounts. The Committee, however,
find that some debits related to the peiod 1965-66 to 1969-70.
The Ministry have explained that although a liability register is
maintained, it is found that debits for all bills accepted during
a year are not raised and adjusted during that year resulting in
lapse of funds if provided in full. This position is highly
unsatisfactory as no cffective budgetary control could be ensured.
The Committee would like the Ministry of Home Affairs to
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2.65 —do—

2.68 Labour and Rchabilitation

investigate all these cases of belated adjustments with a view to
finding out when the supplies/services were made/rendered
when the bills were received and accepted and why the debit,
could not be raised by other Departments in the year in which
the bills were accepted. Such an investigation would help to
rationalise the procedures so as to have an accurate forecast of

requirement of funds.

There bave been excesses under the sub-head ‘C.4(2)(4)—Other

Schemes™ (Rs. 1.77 lakhs against the final grant of Rs, 5.75
lakhs) and “E. 1(5)(2)—Other Suspense Accounts™” (Rs. 3.77
lakhs against Nil final grant). The excesses arose out of lack
of coordination and ignorance of the system of accounting.
The Committee hope that such things will not recur.

Incidentally the Committee find that under the sub-head *“C.5

(2)(4)—Other Schemes™, no provision was made for ‘Interim
Retief” in the revised estimate for the year 1970-71, although
an expenditure of Rs. 6,000 had been booked in accounts.
The Committee desire that the Dadra and Nagar Haveli Area
Administration should avoid such omissions in future.

The excess over grant *No. 127—Capital Outlay of the Ministry of

Labour. Employment and Rehabilitation” mainly occurred
under the group sub-head *“C.[-—Rehabilitation Reclamation
Scheme™ (Rs. 17.09 lakhs). The excess under the sub-head
“C.1(3}—Petrol, Oil nand Lubricants” (Rs. 11.02 lakhs) was
more than one-third of the final grant. This was mainly due to
adjustment of amounts (totalling Rs. 17.75 lakhs) lying under
suspense in the accounts of 1970-71 by the Pay and Accounts
Officer in his March supplementary, 1971 accounts. The
exoess under the grant could have been avoided with an effective
liaison with the Pay and Accounts Officer.
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35 2.7 Law and Justice. The extra expenditure under the group sub-head “A. 2—Other
Election Charges™ (Rs. 9.18 lakhs) was mainly responsible for
the excess over the grant “73—Other Revenue Expenditure of
the Ministry of Law™. The Ministry have explained that it was
wholly due to the fact that the Accounts Officer carried out the
adjustment under the sub-head *A.1(2)—Contribution to State
and Union Territory Governments” in 1970-71 instead of in
1969-70 for which a sanction was issued. This shows that the
progress of adjustments against sanctions issued in 1969-70 was
not watched properly and adequate provision made in 1970-71
for the amounts remaining unadjusted. The Ministry should be
more careful in future.

36 2.74 Shipping and Transport The excess over the grant occurred under the sub-heads “A. H{2)— .
Interim Relief” (Rs. 1.49 lakhs), “A.1(3)—Travelling Expenses” ¥
(Rs. 1.02 lakhs) and “A. 1(4)—Other Charges”.(Rs. 0.94
lakh) in respect of Transport Wing and “A.2(1X2)—Interim Re-
hief” (Rs. 1.88 lakhs) and *“A(2(1X3)—Travelling Expenses”
(Rs. 1.05 lakhs) and “A.2(1)4)—Other Charges” (Rs.1.17 lakhs)
in respect of Roads Wing (Min). The Committee have carlier
indicated that the grant has been exceeded successively for three
years. In earlier years too significant extra expenditure was
incurred on office contingencies and travelling ex . The
Committee need hardly stress that the Ministry should¥®mprove
their budgetary procedures and control.

37 2.75 ~—do-- Itis indeed surprising that a total sum of Rs. 3.37 lakhs was spent
on Interim Relief without any provision in the Revised Estimate.
The Committee cannot accept the plea that the proposals to
obtain supplementary grant though initiated could not be finalis-
ed in time due to lack of proper coor8lination. They would like




the Monostry to amvestigate the lacuna, if any, in the system with

e a view 1o removing it.

g 38 2.76 ~-do- - The extra expenditure on office contingencies and travelling expenses
] remained uncovered as admittedly the liability registers were not
b maintained properly.  As the Ministry have stated that the
o

registers are bemg maintained properly from  1971-72, the
Committee would Like 1o watch the  position  through future
Appreprizt:on Accounts,

39 2.78 —-dor—- The Committeg are deeplv distressed te come across from
year  to year for over @ decade now excesses under
the head “A. 4(1)—Muaintenance of National Highways™.
In  their 123rd Report (Fourth Lok Sabha), the Comm-
ttee had ndicated ihe excesses  recorded under  this
head  for 10 years from 1959-60 10 1968-69 which ranged
from Rs. 1115 lakhs to Rs. 63,12 lakhs. In their subsequent
Report (29th Report Fifth Lok Sabha Sabha). the Committee
observed  that the excess  under the head  during  the
year 1969-70 was the highest over recorded in recent years.
fhe eacess during that vear was Rs. 84.60 lakhs.  This record has
since been broken  and  the excess during the vear 1970-71
v as high as Rs. 154,97 lakhs. The Committee find from the
measures already adopted or proposed to be adopted to tackle
this problem of recurring excesses. that it is also proposed to
approach the Comptroller and Auditor General of India for
ieuing instructions to State Accountants General not to admit
expenditure in excess of sanctioned grant.  This appears to be
a necessary though somewhat a drastic step as the only way to
arrest the persistent tendency on the part of the State Govern-
ments who are the works executing agencies to exceed the budget
provision without coming up with proposals for additional
funds in time. .
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The Committee wish to make it clear that they would be forced
to take a very serious view if there is any further occasion to
comment on excess as under this head.

40 2.81 Tourism and Civil Aviation The Committee are constrained to note large-scale misclassifi-
cation in the expenditure in regard to Grant No. 89—Aviation
which remained undetected till the Appropriation Accounts
were finalised. The net amounts of misclassifiction were
(-+-) Rs. 8.16 lakhs under the sub-head *G.1(1)—Minor Work
exccuted by CPWD™”, (i) (4) Rs. 3.55 lakhs under
the sub-head *“G-1 (2)--Minor Works executed by the
Civil Aviation Department, (iit) (—) Rs. 5.84 lakhs under
the sub-head “G.2(1)--Minor Repairs executed by the
CPWD"™ and (iv) (+) Rs. 17.19 lakhs under the sub-
head *G.2(2)—Minor repairs executed by the CAD”. This
calls for a detailed review with a view to finding out how the
misclassifications could not be detected in time.

41 2.84 Railways (Railway Board) The excess over the voted grant **No. 16—Pensionary
Charges—Pension Fund” has by now become an annual
feature. The excesses recorded during the past four
years were Re. 9.83 lakhs in 1967-68, Rs. 10.81 lakhs in 1968-
69, Rs, 0.82 lakh in 1969-70 and Rs. 4.14 lakhs in 1970-71. The
excess during the year 1970-71 mainly occurred in Eastern Rail-
way. the amount being Rs. 11.49 lakhs against the final grant of
Rs. 129.38 lakhs. This has been explained as due to adjustment
of more arrear debit received from Civil Accounts Officers. The
Committee trust that the Railway Administration will take suit-
able steps to avoid excess in future under this grant.

42 2.85 Finance Subject to the above observations. the Committee recommend
¢ that excess referred to in paragraph 2.1 above be regularised in
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43 33 Finance
All other Ministries,
Departments,
. Works Housing

Shipping & Transport

the manner prescribed in Article 115 of the Constitution of
India.

All the Action Taken Notes in respect of the recommendations

contained in the 29th Report (Fifth Lok Sabha) of the Committee
were expected to  be received by 21st June, 1972. However, the
notes in respect of S. Nos. 6, 7 and 13 could be received only
by the second week of July, 1972, after some persuasion by the
Committee with the result that the finalisation of this Report
was delayed. The Committee regret such delays and wish
that the Ministries/Departments should ensure hereafter on
their own initiative that the Action Taken Notes on the re-
commendtions of the Committee are invariably furnished to them
within the stipulated time-limt of six months.

MGIPRRNDH.—38 L.5,5./72--29-8-72.  1350.
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